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1. Original Aplication No. 

2.. 2.is.e petition tDo.  

3. uontempt kett1ofl No 	- 
- 	4. .c-viaV/ Application No._ 

S Applecant(S)_J &.. G y A1 VS__pjcf India & Cs 
C .  

	

dvocate for the Aplicarit(S) 	 U4- 

Avocata for tho Rosporidat(SL  

NotesOf th Ieqistry )ato 	Qrcr of th Trilunal 

2.12.2006 Preent:The Hon'ble Shri K.V.Sachidanandan 
Vice-Cnairmn. 

The Appikants are working as iunir 

Egineer Grade-I in the office of the Chief 

Workshop Manager, Carriage & Wagon 

Wprkshop, New Bongaigaon. Their next 

promotion is to the post of Section 

Ergineer (Wcrkshop) in the pay sca1e of 

Rs.6,500 i0/-. Originally a written 

teat was conducted by the Respondents on 

19.8.2006 and 26.8.2006 as per 

Anexure-3 in which all the 17 Applicants 

apeared. Acccrding to the Appticants, 

against the 36 vacancies vide Anne jxre-4 

S 

 order da:ad 4.12.2006, 12 persons have 

already been . promoted: to the pDst o 

Section Engineer who were left out earlier 

and were seected through a mo.ii1ed 

• 	S 	

5; 



Contd. 
22J2.2006 selection held on 30.I1.206. Mr.M.Chanda 

learned counsel for the Applicants ,  submits 

thateven though 12posts have been filled 

up there are still 24 psts vacant. The 

Applicants made repre$ntation through 

the Union but yielded ho response. Six 

months time has alreEd 	elapsed but the 

results, of the selection pest has not been 

publshed 	as 	yet 	whch 	has 	caused 

• 'prejudice to the Applicants. 

Heard\Mr.M.Chand, learned counse l 
' as for the Applicants 	He submitted that his 

- specific 	insruction 	is 	hat  written 	test, 

already conducted, in.ich the Applicant 

V  appeared 	is likely to b 	cancelled by the 

- Respondents in which cse the Applicants 

will be put to greatest hrdship as because 

they had put very hard Work in appearing 
• 	 •• in 	the 	said. 	examinatibn. 	Dr..LL.Sarkar, 

Standing counsel for theRalways requests 
V  

for time to obtain instrution in th6 rriater, 
V 	 V 

, Let it be done. 	i 	 V  
I 	

/ 
V  

Post the matter on 92007. By way 	V 

V 	 V 	 • 	 ' 	 • 	 V 	 • 

 

of 	interim 	order 	it 	is 	clarified 	that 	no 
• 	

V action prejudicial to 	the 	interest of the 
V 	

V 	
•,: Applicants 	will 	be 	taken 	by 	the 

V 	 V 	

V 	

V 	 • 	 V 
Pespondnts till the nex date. 

V 

V 	 • 	
• 	Vice-Chairman 



-- 	JL,. 

5.4.2007 	PoYthe mtttcr ou 1.5.2007 Oiig 

' 	 with/31/ 2006. 

O.A. No.32l/2Xi 	- 	 53 
Vice- chairman 

Notes of the Registry 	 Order of the Tribunal 
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09.02.2007 Dr.J.LSarkar, learned Railway 'Standing 

counsel is granted further time of six weeks to 

file reply statement. 

Post the matter on 26.03.20 

Vice-Chairman 

post on 5.4.2007 along with the 
C.A. In therneantime respondents are at 
liberty to file reply statement. 
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Vice-Cha.irman; 

5,4, 	Post the matter on 1.5.2007 along 

with O.A.321/2006. 

Vice-Chairman 

IbbI 

1.5.07. 

Post the 

Liberty is given to the'counsel for the 

ts to file written st&tem eat if any. 

tatter on 35.07. 	L_ 
Viee-Chainnan 
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23 5 2007 	Dr J L Sarkar, 	lerned 	Railway 

Standing counsel suhmittd that Applicants 

• 'have filed another O.A.'Nd.9212007 and in 

order to file reply statement in both the 

o A s he reqtures so4ne more time 

However, he . submits.: hat he has no. 

objection in dmitting the Q.A.' 

Accordingly, O.A. is admitted Three 

- 	 weeks' more time is allowed to the 

0 0  .. 	 0 	

0• 	 Respondents to file reply statement: 

	

vw."t 	 Post on 15.6.2007. 

0  

•0 	
0 	

0 

• 	
. 1 . 	

. 	0 	

Vice-Chairman 

/bb  

Vul• . . 	Ptj 	. 	 ].5.(.07. • At the request ofl4rie4.c9unseifor 

. 	• 	
•' 	. 	. 	the respondent six weelà time is 'grnthd 

11 	 to the respondents to tile written 
C 	ri jJILC 

0 ' • 	 0 	 0 	 statement. Post the mate.. n 31,7.07.. 

..e-Charman 

	

. 	 . 	 0 

0 	 . 	

. 	' 31 .7.2007 	Reply statement i filed by the 

I 	' 	. 9. 	 0 	 • 	
. 	Respondents. Four weeks time is granted to 

the Applicant to file reply stafemeni, as 

0 	
0 	 . 	• 	

0 	requested. 	 . . • 	- 
... 	... 	 0 	 . 

0 0 	 .• 	

• 	Post the matter on 30.08.2007. Interim 
. 0 1 . 	• 	

0 	

0 	
order will continue till such time. 	• 

V 

	

. . 	 0 	 . Vice-Chairrn,dn 
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30.8.2007 Mrs.U.Dutta, reamed counsel for the 

Applicant submits, that rejoinder is "almost 

ready" and same will be filed within a 

week. Let it be done. 

Post on 10.9.2007. interim order shall 

continue till the next date. 

Vice-Chairman 

10.9.2007 

N 7  

'. 	t1o• 

EWA 

Learned counsel for the parties 

submitted that pleadings are complete 

and matter may be fixed for hearing. 

Accordingly, post the case for 

hearing before the next Division 

V 	 Vice-Chairman 

21.9.079 	Post the matterofl 8.10.07* 

ice-Chaiman 
im 

26.9.2007 	Call this matter on 08.10.2007 for 
final hearing. 

C e, 
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	 4;::) 	(M. R. Mohnnty) 

Member (A) 
	

Vice-Chairman 
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8.10.07 	Heard Mr M.Chanda, learned 

• 	counsel appearing for the applicants and 

Dr. J.L.Sarkar, learned Standing counsel 

• appearing for the Railways. Perused the 

• 	materials placed on record. In course of 

hearing Dr. Sarkar produces certain 

departmental files. 

• 	Hearing concluded. Order reserved. 

(Khushiram) 	(Manoranjan Mohanty) 
Member(A) 	Vice-Chairman 
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O.A.321 of 06 & 92 of 07 

• , Qy' 
' 	 12.10.07. 	Judgment delivered in Open Court. Kept in  L' 	

separate sheets. Application is allowed. No order as to 
(I 	 costs. 

(Khushirai) ( . .Mohanty \\ 	 Memher(A) 	 Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application Nos.32 1/2006 & 92/2007. 

DATE OF DECISION: 12-10-2007 

Shri Arun Krishna Goswarnj & 16 others 

.............................................
Applicant/s 

MrM.Chanda, S.Nath & Mrs U.Dutta 

........................................e..d'vocate for the 
Applicant/s 

-Versus - 

Union of India & Ors. 
..............................................Respondent/ s  

Dr J.L. Sarkar, Standing Counsel for Railways 

.................Advocate for the Respondent/s 

THE HOWBLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed to see 
the judgment? 	 Yes/No 

Whether to be referred to the Reporter or not? 	Yes/No 

Whether their Lor.dlships wish to see the fair copy of the 
judgment? 	 yes/No. 

Vice- Chairman/ Pa=ber(A) 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.321 of 2006 & 92/2007. 

Date of Order This the 12th Day of October, 2007. 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

Sri Arun Krishna Goswami 
Sri Jyoti Prasad Deori 
Shri Jiten Saikia 
Sn Abdur Rashid 
Sri Ranjit Kumar Brahma 
Sri Surya Bhan Pal 
Sri Ranjan Kr. Bayan 
Sri Ramendra Pal Singh 
Sria.Hakim 
Sri Ikraml Hoque Moffick 
Sri Subhamoy Das 
Sri S. Purkayastha 
SriSanjoyDas 
Sri Akhil Ch. Paul 
Sri praclip Kumar Choudliury 
Sri Anirban Ganguly 
Sri Samir Kumar Sarma Applicants 

All the applicants are working as Junior Engineer, Grade-I in the office of 
the Chief Workshop Manager, Carriage and Wagon woikshop, New 
Bongaigaon, N.F.Railway, Assam. 

By Advocate Shri M. Chanda 

-Versus-  

The Union of India, 
represented by the General Manager, 
N.F.Railway, 
Maligaon, Guwahati- 781011. 

General Manager (P) 
N.F.Railway, 
Maligaon, Guwahati 781011. 

Chief Workshop Engineer, 
N.F.Railway, 
Maligaon, Guwahati-78 1011. 

By Dr J.L.Sarkar, Standing Counsel for Railways. 

- 	 - 	 I 
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ORDER 

KHUSHIRAM, (MEMBER -A) 

Since the issue involved and reliefs sought for in these two Original 

Application Nos.321/2006 & 92/2007 are of similar nature, these two cases are 

taken up for disposal by this common order. 

2. 	The Applicants are Junior Engineers in the Scale of pay of Rs. 5500- 

9000/-under the Chief of Workshop Manager, Carriage and Wagon Workshop of 

N.F.Railway/New Bongaigaon; whose next promotional avenue is Section 

Engineer in the scale of Rs. 6500-10500/-. In order to fill up the 36 nos. of 

vacandes of Section Engineers a notification was issued on 13.01.2006 calling 

upon 24 junior Engineers to face a written test, which was to be held on 11.2.2006 

and 18.2.2006. The said test was postponed/cancelled on 8.2.2006. The test was 

rescheduled to be held on 19.8.2006 and 26.8.2006. The Applicants, being called 

upon, appeared in the said test. As a result of restructuring (for efficient 

functioning of the Workshop) it was decided to merge various trades and as a 

result only two cadres (known as Workshop cadre and M&P cadre) remained in 

the field. The process for selection against those vacancies started with the 

issuance of notification dated 13.01.2006 and some discrepancies were detected 

in the calculation of the total number of vacancies available as on 01.11.2003. in 

view of th discrepancies the selection test (that was held had on 19.08.2006 and 

26.08.2006) were cancelled on 20.11.2006. The cancellation was however, not 

intimated to the Applicants. As a result of restructuring, the vacancies available 

- for modified selection were held on 30.11.2006 and 12 persons/Junior Engineers 

were selected. In the said premises, the Applicants ified the present O.A. 

No.321/2006 under Section 19 of the Administrative Tribunals Act 1985 and 

obtained an ad-interim order on 22.12.2006. It was noted that after selection of 12 

persons there are still 24 vacancies available and therefore, Respondents were 

1 
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directed not to take any action prejudicial to the Applicants. It is admitted that 

the 12 vacancies were filled up by a modified selection under restructuring 

scheme by departmental candidates as well as candidates from the open market. 

O.A. No.92/2007 was filed challenging the cancellation order dated 20.11.2006. 

The Applicants have sought a direction to the Respondents to dedare the results 

of the selection test cancelled vide order dated 20.11.2006 and, therefore, 

consider promotion of the Applicants to the post of Section Engineer on the basis 

of performance in the selection test and to quash the impugned order dated 

04.01.2007 notifying 31 fresh vacancies and also to set aside and quash the 

impugned order dated 04.12.2006 as well as order dated 27.12.2006 so far the 

promotion of G.C.Nath & Sri K Mailkk are concerned (this point, however, was 

not pressed by the learned counsel for Applicants during arguments). 

2. The Respondents have ified detailed written statement admitting 

the facts on record regarding holding of selection process and its cancellation and 

and justifying the selection for 12 vacancies against the cadre restructuring to 

avoid future complication. The allegation regarding unfair method, arbitrariness 

and mala fide were denied. It has been submitted that  out of the total number of 

vacancies, 80% vacancies of the Section Engineer hare to be filled up by 

departmental eligible staff from immediate lower grade i.e. Junior Engineer Gr.I 

and remaining 20% vacancies are recruited from the open market by Railway 

Recruitment Board. It was also been stated that the selected candidates have 

completed training and they could not have been kept waiting and, accordingly, 

have been posted. It has been darffied that the modified selection for the 12 

vacancies have been made against the restructuring vacancies which were left 

out inadvertently earlier while notifying the vacancies for selection for 

departmental staff as some of the departmental staff have also appeared in the 

normal selection process which had created a peculiar situation resulting in 
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anomaly. The Respondents had given the tabulation showing the assessment of 

36 vacancies and the modified new assessment for 24 vacancies after taking into 

consideration the reservation for SC and ST etc. as under :- 

Existing 
vacancy 

Anticipated 
vacancy 

Total Community 
 wise break-up 

WS cadre 8 19 27 Sc- 04 
ST- 03 

• UR-20 
Total-27 

M&P Cadre 6 3 9 Sc- 02 
ST-Nil 
UR-07 
Total-09 

Existing 
vacancy 

Anticipated 
vacancy 

Total Community 
 wise break-up 

WScadre Nil 19 19 SC-02 
Si- 01 
UR-16 
Total-19 

M&P Cadre 2 3 5 SC- 02 
ST-Nil 
UR- 03 
Total-05 

They have also tried to explain the difficulties for cancellation of the selection 

process. It has also been stated that 12 candithtes selected under modified 

selection would have failed in normal selection and this would have created 

complication. The selection for 12 vacancies has not affected the rights of the 

Applicants. (This fact also stands proved as the learned counsel for the 

Applicants, while arguing the case, did not challenge the selection and nor were 

they impleaded as Respondents in these O.As). 

Heard Mr M.Chanda, learned counsel appearing for the Applicants 

and Dr J.L.Sarkar, learned Standing counsel for Railways at length and perused 

the materials placed on record. 

Learned counsel for the Applicants has also cited the decision of 

Munna Roy vs. Union of India & Ors., reported in (2000) 9 SCC 283; wherein the 
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Hon'ble Supreme Court had held that 'selection process does not get vitiated 

jist because that select list contained the name of a candidate who was over 

qualified (she was a graduate, as against required nunimum qualification of 

Matriculation). 

Similarly, in the case of Vinod Kumar Sangal vs. Union of India & 

Ors., reported in (1995) 4 SCC 246, it was held that separate selection for 

vacancies for each year ought to have been made as per the instructions directing 

the Department to convene a DPC to consider the Appellant for selection against 

the vacancies occurring in the years preceding the last of such years. Principles 

for promotion to Selection Posts is that 'in a number of cases the meetings of the 

DPC are not held annually as required even though there were vacancies 

resulting in the bunching of vacancies which in turn enlarged the field of choice 

and upset the relative seniority.' However, this decision is not directly applicable 

in the instant case. 

He also cited the decision rendered in Union of India & Ors. Vs. 

Rajesh P.U. Puthuvalnikafflu and another, reported in (2003) 7 SCC 285; wherein 

it was held that 4"fecruitment process - selection - cancellation of, enbioc, 

wherefrom out of the selectees it was possible to weed out the beneficiaries of 

irregularities or illegalities, there was no justification to deny appointment to 

those selected candidates whose selection was not vitiated in any manner unless 

some infirmity could be found with reference to others. 

In another decision rendered in A.P.Publjc Service Commission vs. 

P.Chandra Mouleesware Reddy and others, reported in (2006) 8 SCC 330; 

wherein 1'State Govt., by mistake, directed PSC to send recommendations for 

reduced number of vacancies, it was held that candidates who had applied in 

response to such advertisement and appeared in written test and interview 

cannot be made to suffer for the mistake of the Govt. 
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4. 	The learned counsel for the Applicants tried to prove the 

arbitrariness on the part of the Chief Workshop Manager and other authorities. 

However, learned counsel for the Respondents vehemently denied these 

allegations and attracted the attention of this Tribunal to the fact the Applicants 

have not inipleaded the 12 persons selected under the restructuring scheme of 

vacancies as Respondents. He also cited Rule 219(g) of IREM, which is 

reproduced as under :- 

"Selection should be made primarily on the basis of overall merit, - 
but for the guidance of Selection Board the factors to be taken into 
account and their relative weight are laid down below :- 
E(NG) 1-69/PM 1-126 dt. 18-9-69 

Maximum marks Qualifying marks 

Professional ability 	 50 	 30 

Personality, address, 
Leadership and academic 
Qualffication 	 20 
A record of service 	 15 	 -- 
Seniority 	 15 	 - 

Note (i) 	The item 'record of service should also take into 
consideration the performance of the employee in 
essential Training Schools/Institutes apart from the 
examining CRs and other relevant records. 

E(NG) 1.72/PM 1/192 dt. 27.6.73 
(ii) Candidates must obtain a minimum of 30 marks in 

professional abffity and 60% marks of the aggiegate for 
being placed on the panel. Where both written and oral 
tests are held for adjudging the professional ability, the 
written test should not be of less than 35 marks and the 
candidates must secure 60% marks in written test for the 
purpose of being called in viva voce test. This procedure 
is also applicable for filling up of general posts. 
Provided that 60% of the total of the marks prescribed 
for written examination and for seniority will also be the 
basis for calling candidates for viva voce test instead of 
60% of the marks for the written examination." 
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On the basis of this selection process the case of the Applicants could be ]ooked 

into and in case the Tribunal allows the Application, the process of selection will 

be started from the point where it has been cancelled. On the basis of the 

selection records he submitted that out of the Applicants, who appeared for 

written test, 9 have passed and remaining 8 have failed. He apprehended further 

litigation from those Applicants who have failed if the selection process is taken 

further. 

5. 	The Respondents also produced the file containing the note sheet 

which resulted in cancellation of the tests held. The relevant portion of the note 

sheet dated 17.11.06 as appeared in PP-7 of File No./E/254/51(M)W.S Pt.I is as 

under: 

111. A selection for the posts of SE/WS, both WS cadre and M&P 
cadre has been conducted and written test held. 
In the meantime it has been detected that at the time of 
upgration, some posts i.e. 15 in mumber have been left out 
and no taken into consideratjoa 
Accordingly, a review has been made and case file processed 
for giving effect of restructuring effect against the left out 
vacancies. 
Thus, in view of this the assessment of vacancies for the 
normal selection has been changed. 
Hence, it is proposed that the above selection may be 
cancelled assessing the vacancies a new, after giving effect to 
the left out restructuring vacancies. 
May kindly approve. 

9T 
CPO 	'-' (Approved) 	Sd/- 
CWE. 	 Sd/- 	 17.11.06 

	

17.11.06 	 SPO/M" 

6. 	As is apparent from the noting from the concerned file that the 

CWE did not apply his mind to the full implication of the proposal presented to 

him for approval. The situation noted above, does not make out a case where 

infirmity is pervasive and widespread enough to render entire selection process 

illegal and unworkable. Rather, the selection process should be taken to its 

finality and those who stand in merit, after following the proper procedure, must 
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y 	
get th& due. Obviously the process of selection has to begin from the point 

where it has been stopped. 

7. 	Considering the submissions of the learned counsel of both the 

parties, the views of the Apex Court of the country in different cases and after 

going through the records produced by the Respondents, we are led to conclude 

that these Original Applications should be allowed and accordingly we direct the 

Respondents to complete the process of selection that was started by them (for 

selection as against 24 vacancies) after following the procedure prescribed. 

& 	The O.A. No. 321/2006 and OANo.92/2007 are allowed to the 

extent indicated. 

There will, however, be no order as to costs. 

(KFrnSHWAM) 
	

J MOHA1'TY) 
ADMINISTRATWE MEMBER 	VICE CHAIRMAN 

ipg/ 
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AMENDED ORIGiNAL AP1'LICATION 
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Sn Arun Krishna Gosw aim & Urs. 
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the Chief Workshop Mana ger. Carriage  and Wagon Workshop, New 
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pursuant to General Manager (P), Maiigaon dated 13.01,2006 issued 
a notice for holding selection for :36 Nos. of post of Section Engineer 
on 11.02.2006 as well as on 18.02.2006. The name of all the 
..1-.,L.. 	 ._. i.L.. ... 	.L..I....J 1f7 (i ')1'fIi.. 	I 	 .........-, 

AI &is.AA. LU  ULL ILOLIL... 	1A2.A Li .U.L.,..U.JV. 	\II1LXULL.. 11 

A ln r.t 'I,- 	r 	1 	 /TV. 	• ( 	-. 1 	.1 	.1 - 	1 . 	- 	- - 1 - -' • io.u...uuo- 	cncrui n'lanugcr Ufr inrormeu tnr tnc. ut 01 cienon ror 
• 	preprig pLstor SE! WS in workshop and. M & P. which was 

cixed on 11.02.2006 and oil 18.02.2006 has been postponed due to - 	unavoidahbi draiitstanes -- Tind the next date of written 
exanthi tion would be intintated soon. 	(Annex use- 2) 

- 

 

03.08.2006-  chief workshop Maiager, New tonaiaon again informed all 
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has been fixed on 19.08.06 and on 26.08.06. Applicants appeared in 
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04.12.2006- kespoudent No. 1 prouto.ed 12 persons all Of it sudden k the cadre 
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• - 
	 appeared along with the applicants in the written examination held 

411 
.1. 
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1. . 	 1._.'_ - 	 E. 	* 	7. 	 -. - 	- 	 3 ISUIL UI SeItA.LU1I UI aLLio1L £sLgIIieer Lwrn ufliOr r1niiieer, tatW 

- - 

'-4 



io . 

2 

I in order td avoid dispute in the matter of seniority between the 
direct recruits, SedUon Engineer and promotee Section Engineer, 

I A - 	... 
Applicants are eagerly waiting for dedaratjon of their results 

Li 	'-inn. 	 -iu itC 	 i....S 	Ori 	 ji 
legftirtateiy expecting their promotion to the cadre of Section 
Engineer in the reirutining 24 viicmcjcs. But the Railwu 
a(-jnjrPQn without deci,arLng the results of the selection held 
on 19.08,06/26,0&06 has now decided to cancel Lhe aforesaid 

i-i- 	most Tr7 1- r iirifi. 	)flV 

22.12.2006.. Applicants have approached this Hon"blc Tribunal through OA 
No. 321/200. Hon'ble Tribunal has passed interim order upon the 

.... 	i.... 	1.. 	 i.,,  £ 	1V.Ai 	..Lu 	U. 	LiJ.L tL¼, IA) 	X .LL;y ILLjjL 	 AjIj 	IA) LR. 

interest of the applicants till the next date of hearing i.e. till 
F'lt IV 'II1 

 'J'.U.uuí'. 	
i1lfleAUte-Q) 

23,12.2006- Lawyer of the applicants conununicated the interim order to the 
?Du'?qf M€- 9 	 1 ni'uwiii.g_ 7 

22131.j2jj6- Applicants submitted representations conmujcaj 	interim ordex passed by theHonble Tribunal. 	(Annexure- S) 

.620O 	Respondent No. 2 in total violation of the interim order dated -. 	 .Ir!_l!. 	i ,.j 	 - - 	 Ai...JO ISsUeu ithpuglieu uOUjj 	uiheu u±.sjj,u,, uecjuj.fl 1.0 
hold another selection forming panel for consideration of 
prom.orion irom uric caare or ;.r..-i to me caQre or woncsnop aria 
Mf.P cadre of Mechanical department, which has caused serious 
prejudice to the applicants. (Annexure- 9) 

27.12.2006- Sri Koushik Mallik arbitrarily shown to have been promoted w.e.f 
s1 	 L 	 £1. £W 	c LLJ 	 J Ll V IJLL JLLL i.O L..L to u.iC 

SEon 01.11.03. 	 (AnnexuTe- 10)- 

29//7.06.05- GM (P) vide his 	i- 	•- 	')QIQ /"7 (1/c / 	nave mergea the 
different trades into 2 distinct trade nuunelv (A) workshop cadre 
and (B) wc'kAhop/M&P cadre. Thereafter, the Chief Workshop 
Manager, New Bongaigaon is not entitled to promote the ttoresai(I 
5 persons against the individual trade to 6--hVe undue benefit of 
promotion. - (Annexure- Ii) 

1. 	That the Honble Tribunal he pleased to direct the respondents to dedare 
IL 	Li. 	L L L.1..J 	-. IA I%O AT .. 	. 	AO At 	- UL iebthl. 01 LILC bejt.Jji LC. 1Lej Oi i vovO kiflu uji .c).uo.vO an 

/ 
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• thereafter to onsider promotion of the applicants to the cadre of Section 
1ngineer (VVorlcstiop) on Ihe basis 01 perlormance in the said selection test 

,.0 i.l.s.s 	 1.. 

	

L1J.I £Li.U..LL4.L" L 	 lit L3.iJ-1D J.L LA.t 	..JflhL.LLt_LLLLc._Ct 	4 LI V LILW 

General 'Mnager '(F)., N.Y. Railway's letter dated 13.01.2006 and also in 
t 	 2161 . 07 .  V '(U 	. 

 
L;LLLl 0 I..LA.i. UiLL.7 	 ...UUU 	Jfl1&A.U. ILL I.LL J...4JIVV.1f 

17.01.2006 as well as in letter thted 03.0.2006. 

That the .Hon'ble Tribar!a! be pleased to restrain the respondents in 
caLlceung tue selecLiOft Lest ucla on i'j.uij.ut, anti on b.u?5.uo anti in tne 
'event of passing any order, canceling the aforesaid selection test, the same 
may be set aside and. quashed. 

That 'the Hon'bk Tribunal be pleased to direct the respondents to act upon 
a. 	-... 	 .. 	 o 	'v  
LLL 	jXt.. JIJLL t, . jLt..L.t tILL .1.7. 'jj. ....'JULJ C4..LLt4. tPiL ,.IJ. J'J. JVtJ 	1.1.1.3 UCtL. 1.1.1 

direction of the General Manager (F), N.Y. Railway for consideration of 
L,t'__:.- 17.._ 	 fLA 	...11_..I 

± vct'La.iL'..itb  of  UL 	tLt.LU1L r.ngl.ittti VVOL'ILU})). 

A 	T'1. 	• .1 	TT 	11 1 	'T' •1 	1 1 	1 	1 . 	. 	 1 	1 	1 .1 

,.i- 	mat mc ElUtk tiiC Iriounam oc picascu to set asiuc artuquasn me mqugncu 

nofifica'Iion bearing letter No. E/254/52(M)/W.S ftl. dated04i.11.2007. 

' R 	That flip T4c 'l,1 Trhiniil l, 	fe cf 1(f iiii ,ill1d fh 	trb11trrui 

Memorandum bearing letter No. E/254/51 (M) WS FL I dated 04.12.2006 
as well' as office order No. 111/2006 dated27.12.2006 so far pronition of 

Sri G.C. Nath and Sri Kaushik Matiik,aré concerned." 

Costs of the application. 

Any other relief (s) to which the applicants are entitled as the Hon'hle. 
Tribunal may deem flt and proper. 

• 	

• Interim order rrved fot 
11fl111 TAT(IP11(tf ( fliP iiili€'1f1A11 fliP 	 -rir for flit filet*rfrc 

- b 

interim relief:- 

I. • That the t1oi bie Iribunal be pleased to direct the respondents, not to pass 

.—'. 	 4.'- '.. 	 4s 	 i...i ..., Q OQ )flflZ 	, 	 )i (IQ (LiZ 
Ci.Lty JLL ILL 	 LLL 3LtLL*JLL L31. 	CLLL..L tILL 	J'.J.J1.' 

and further be pleased to direct the' respondents in the event of passing 

any such order, canceling the selection, the same may be kept in abeyance 
till disposal of this Original Application. 

2. 	That the i-ion'bie 'Tribunal be pleased to direct the respondents that the 

• 	pendeitcy of this application shall not he a bar for the respondents to 
rwiit +if s •flr:-WP(I fnt 

r"''-- 

• 	 • 	 . 	 ••• 	 .••• 	 • 
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GUWAHATI BENCH: GUWAHATI V  

IA_L_ 	 r...L._ 	I U.LLUL 	.:iivIi-i, VI ue 	 LaAveiI1VUtaIs Act i.70J) 

• 	
. AMENDED ORIGINAL APPLICATION 	V.  

Title of the case 	O.A. No. 	. 	12007 V 	

V 

Sri,Arun Krishna Goswanü and othxs. 	: Applicants. 	V 

-Veisus- 	
V 

Union of India & Ots. 	
V 	

: Respondents. 	V 

• V 

Sl. No. 	Aflncxurc.; 	 Parhcuiais 	 Page No 
1 --- 	Arn,llcation 	 . 

- 	
- 	V 

V rJncauut  
3 1 . 	('rnv 	f Itt 	iiad 1 7 m 2fl(W 	 V 	 V 

r.  V 

4. i2I Copy of letter dated 08.0242006  
V 	5 3 	Copy of notice dated 03.08.2006. 	V 	 .• 

4 	. 	Copyofmernorandumdated.04.i2.006 	•. 	. 
V  r 	 ... 	- 	- (1 	- 	. 	i 	. 	 - 	rli 	-f-I 3p...OpV 01 ieuet uiueu hU.iLiUUQ. 	 V 

  Copy of the ftterim orthr dated 22.12:2006.  
 7 	I Lawyer notice dated. 23.12.2006. 

JVVJ• Q 	 • 	1' .J%.J 	 I LtJiVLL..C&L4.*J1.I 	LI1.C4. 	LcJ 	 V 	 4 L 

1 Copy of the irnpued notification dated  
V 

V 	(A 01 '1•f 	 () 
12 .10 	Copy of the othce order dated 27.12.2006 
13 ii 	Copy 	of 	the 	mernoranauni 	iated V 	- 

14. 12 	Provisional seniority fist of IE-i 	 V 

10-1 	r. 

Date:- 	 . 	 - 	 Advocate 

/ 
/ 

- V 	 . 	 V 	. 	
• 	V 
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ftT ITAT A Ti A TT 1 	TfIX. sT TEAT A LI A 'T '. 	d 	 ...li; ..j , V r 	Li 

(An application under Section 19 of the .Adnthiistrat.ive Tr!bttnals Act, 1985) 

AMJNthL) OKK.INAL A1'PLICATION 

	

• 	

:  O. A. No. 	 12006 
DL1Vvinr4; 

Srir.m Krishna Goswajiii. 

Sri Ivoi Prasad T)eori. 
c..•i... 

	

U. 	 J.ucri 

	

4. 	Sri Abdur Rashid. 

	

• 5. 	S Rmjit Kr. 	1 

c-.. c.---- rn. ...uy4oIttui I ti. 

Sri r< an Kr. Bay an. 

8 	Sri Ramend -ra Pal Si 

• A IT 

10. Sri Ikranii Hoque Mo]iick 

SriSubb.amoyL)as. - 

	

1") 	C.... 

	

1.... 	.711.7. 1 .LtJAYWi. 

SriSaniovDas. 

Sri Akhil Cit Paul. - 
VLU 

	

W. 15; 	Sri 	 (1 
0 

16. Sri Anirban Ganguly. 

5 	 Sw,a 	 Applicants. 
All the 	 licañts are working as jwiior Engineer, Grade-i, in the office of 

the Chief Workshop Manager, Carriage and Wagon Workshop. New 
Bongaigaon, NF Railway, Assant 

Tha TTt.(ThfTT(  

Represe.nted by the General Manager, 
M 



AA -04cT 	(1lTh2H_71rn1 

1D\ 

N.Y. Railway, Maligaon, 
i-........ t...L 	O1t11 

'vi.LttI..L-  

i. 	'...IUtA Y' Utisbih)})E lglfvei~x.' 
 

N.F .  Railway. 
wlaugaon, uwanari-i oUl 1. 

DETAILS Of THE APPLICATION 

14 	Parficulais of the order (s) against which this annilcatlon Is made: 

This application is made not,against any particular order but praying for a 

direction upon the respondents for declaration of result of the selection 

test held on 19.O&2006 and n 26.08.06, pursuant to the direction of the 

General Manager (F), N.F. Railway for consideration of promotion of the 

applicants to the cadre of Section Fngineer (Workshop) and also for 

restraining the Railway autriorlry from canceling the aforesaid selection 

test and further for a direction upon the respondents to act upon the 

selection test held cm 19.08.2006 and on 26.08.2006. 

Tdh'tinn n-f th TrihiinaI 

	

i-n , nfl F.m 	44t , .4. 4-1.a n,g-.l.4n 4. a-., .b 3-4-n-.. .0 •I-. .-. ...-.-.1., 	3-4 f 	 Ta Fi%ll 

	

c4..fLL..aLLLC ..LL1L4L 	ALC4. 4. 4.A4. Q 	 .LLL4. 4.LCL VJL LLLL C11/1/.UA.CL LLJ.LL JID V CL4. 

within the jurisuiction of this Hon'ble Tiibunai. 

Limitiationi 

The applicants furthei declare that this application is ified .within the 

limitation prescrihd under Section- 21 of the Administrative Trihuals 

i-%t1. i7c3J. 	 - 

Facts of the -case 

3 



N 
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4.1 	That all  the applicants are presently working in the cadre of Junior 
T 	 i1. 	(T*T_.11. 	I 	- 	 - &Igut, t4C-1, ILL Ui 	UI LI 	iUCi VY ULbbIiU ivMi age., artiiigt 

and Wagon Workshop, New Bonzaigaon, N.t. Railway, Assant The next 

promotional avenue of the applicants are available in the cadre of.  Section 
1. 	_ 	(r. 	 - 	 - 	

- 	1._i. - Efloleef  rn e bL.ut ui 	u- w,uw -f promo uUfl i inane oil ui uasis 

of selection from the feeder cadre oi Junior Engineer, Grade-I provided 2 

years regular service have been rendered in the feeder cadre of Junior 

iingl
17 	 (4. 	Be LL.J4.1_L.1LL 	 L_1. J iieer, - . UL app aitLb it4vtf renreit 1. 

years regular service in the cadre of Junior Engineer Grade-I and well 

within the zone of consideration. Since the post of Section Engineers are 

selection post, therefàre selection posts should be filled up by it positive 

act of selection, made with the help of selection boards from amongst the 

staff eligible for selection. The nositive act of selecticm may consist of I 

- 	- 	 / ---------- L k-i-lieiL 	u. or viva vve eSL 
I 

4.2 That the applicants pray permission to move this application jointly in a 

sngie application under Sec 4 (5) (a) of the Ceiflrai Administrative Tribunal 

(F'rocedure) Rules 1987 as the reliefs sought for in this application by ,  the 

	

LL_J 	".7 ''- b-i- 	 - "-' 
the Hon'ble Tdbui'al - bv a conunon-application. 

.._./.tT*7_.i._1_. 	!'...-.-- 	TTT? *.$) 	I.ih1 IL lb SLttU UtL I.iic \.iUl V'J oIJ..biLup Viuldr,- iN .r. I\UI ay IN(S%e 

i3ongaigaOn, pursuant to General Manager (11, 
r/7c41/c1(w\/w c p r 	 'xw —I 	• 	 ..,L-. 	. 

- 	 .1- seie4uu1t iur 3/riOb. ui pobL UI Deuao1L ii1w.ffleer oft 

Maigaon letter No. 

a notice for holding 

1.02.2006 as well as on 

18.02.2006 and it has been advised to the applicants to keep themselves in 

readiness to appear in the written test and also directed the concerned 

authorities to spare the applicants to appear in the said written test. The 

name of all the applicai:its figured ln the notice bearing letter No. 
'M/24/JRfl/Sp]ejjc}ii/ Pt. I T dated 17.01.2006. 



immediately after receipt of the letter dated 17.01.2006, many of the 
- ....1_ - 	.1. 	1 	 - 	C.. 	ii. 	..... 	i 	.., 	- .1 - i 	1 	i 	1. - 

LdJfl ieav e lUt prpatL Lioft lur ute ni Lefl iesi, sciluLaeu LU 

held on 11.02.200 and undertaken hard labour to get themselves prepared 

for the written test. 

(A Copy of the letter dated 17.01.2006 is enclosed herewith for 

	

C .....J 	A 	.-,.. 	Ii 

	

A6(L JL LLJJ LJ$. iLJIJLLLcU. 	1ALJLI.LJ. 

&4. That your applicants further beg to say that General K4anager (P) ride letter 

- T 	irl I i 	 / I-P. 4 	T I' 	1.t 	•r 1 • 	I t -1 (/ r%(%/ r • C 	 1 .1 	.1 	1 • 	C NO. t/ .3'k/ 31/ t%IVL) YV.b. R. .1 cuuea. 	 inxormea tnat me wue or 

selection for preparing panels for SE/W5 in workshop and M & P cadre in 

the scale of Rs. .6500-10,5001-, which was fixed on 11.02.2006 and on 

18.02.2006 has been postponed due to unavoidable dicunistances and the 

next date of written exarntnation would be inthnated soon. Due to sudden 

cancellation of the ritten examination without disclosing any reason 

whatsoever, the applicants have been put to a great distress as because they 

have taken tremendous labour to get themselvs prepared for the written 

examination scheduled to he held on 11.02.2006 and some of the applicants 
1 	• 	. • i 	1 	C 	.1 	_.. fliivt! in iict tUI1 J.CUV( tO prepare 101 Ü1( ellUflatiull. 

(

A r.... - -.. i-L 1 .'44-... .4 ..-1 OQ IV) ')(lIt., 1 .4 i-I. £.... 
' .'t'Y I P. P.j. .LCP. J.J. JPJPJ IQ LCLO*..& ji ._ vv i.ji iijj. 

perusal of Hen'blc Tribunal as Annexure-2). 

4.5 That it is stated that the Chief workshop.Manager, New Bongaigaon again 

vide letter bearing No. E/M/2541TE-ll/Pt.11 dated 03.08,2006 informed all 

concerned that the selection for the post of Section Engineer WS) in the 

scale of Rs. 6500-105001 - both for workshop cadre and also M &-P cadre of 

Mechanical workshop has been fixed on 19.08.2006 and on 26.08.2006 

pursuant to the direction of the General Manager (P)' s letter hearing No. 

E,'254/51 M) WS. Pt I dated 26.07.2006. It is to. be noted here at this stage 

that the written examination now proposed to be held. on 19.08.2006 after a 

lapse of more than 6 months from the date of initia notification dated 



5 ( 

c. 

- 

	

-t m 1MIA iTn warti f1,it 7T14 	IiCnk tirhi Mrpro T4VN.T --- 	'rr 	'--'- 	 • 

for theb carrier building accordingly appeaied in the written exanthiaLion 

held on 19.08.2006 and on 26,0.2006, many- of• the applicants again taken 
f 	t In 	thm 	 fni thn irrH-a11- - t tiii flcr.n 	-hrilw 

1abouj to appear in the written exanthiaticia. It is ought to be menlion here 

that there is no viva voce and the selection is made only on- the basis of 

written exaininatioft 

(A - Copy of the notice dated 03.0t2O06 is enclosed herewith. for 

	

peruscu JJ. I IJI. LJL .1 iiL.4flcU. c 	ILL 

4.6 That your appicaiiLs -when legitimately waiting for declaratipn of the select 

list pursuant to the written examination held on 19.0&.2006 and on 

.26.0& 2006. but the. Sr. Personnel Officer (i\ech) for and on behalf Of the 

respondent No. I have issued a memorandum, promoting 12 persons to the 
• 	

I 	 . 	 I 	- 	 1 	 - 	 ( I cacire or- 'ecnon - .ertgineez womsnop in rite scaie or ouu-i ,z .u/ - w.e. 

01.11.2003, in addition to the staff already promoted earlier against 

	

riiç1iifr' 	It 	 -n i-noiHnt lc.rs 4if €iit nf -F1-ic 1' 	orern 
T... .% - t  

. 	
11 	 - 	 I 	I - ire now promoteu, an or ii suuuen tnrougn -memoriinunrn Dei.nng ictrer - 

No. -E/254/51 - (M) W.S. Ft. I dated 04.12.2006. 5 persons namely Sri S.L; - 

Prasad, K.Mallick, Kumud Das, G.0 Nath and Sri K. N.Pathak i.e Si. No. 3, 
fl 1 I 	- I 	1 	1 # 4 4 	.( 	1 1 	• 1 	1 o, a. IV inu ii'oi me memo uarcu U'*.Ih.hUuo in ract 1ppeareu iuongwitn tiie 

applicants inthe written examination held on 19.08.2006/26.08.2006 and 

names of -these 5 persons also would, be evident from the notice dated 
T 	.1 	1 	- 1 	4 4 '' ..........1 1 	•1 - - .uI.uurj uo.uo..uvo. in inc memo c.uitcu U-'.1L.hVUO it is starcu ry me 

General Manager (11 that all these 12 persons-have been lft earlier are now - 

found suitable in the modified selection held on 30.11.2006 for promotion 

to the post of Section Engineer workshop in the scale of Rs. 6500-10,500/-

against restructuring w.e.f- 01.11.2003 in - addition to the staff, already 

promoted earlier. 

U 



6 

Thracnig. it 	that I-Iwc 1 ? iipt-w 	wt honii 1cft niif it,1 

1.. 	 ... 	2$' 	•_..1..._ 	1. 13 	',flhi 'tf%f%f 	.3 	,._.i'..1 - uteteioi 1 Louij.t c,eje. Uufl nei.0 on 	i,.. .outj dflu. d. twfliV ulese i 
I 

persons have been promoted folio ing the modified selection held on 

30i1.2006.lt is pertinent to mention here that the applicantscame to learn 
....1 -1.1 	.. . 	.1. .. 	- . - C'. 	Tr - -- 	2 	- I---- ----... 3 .. 	 - - itoifla .re;laoie suufl WaL on 	rU1nUu uas ii'e pteierreu au appeal 

long back during the year 2003 for consideration of his promotion under 

cadre restructuring and after consideration of his appeal, the respondent 

railway authority had held the modified selection and promoted the left. 

out 12 persons to the cadre of Section Engireer, workshop. Be it stited that 

Sri Kurrwd flas also aineared in the written examination ,alcmr with the ii 
- 	 L---------- _1. 4. LL - _.. 	00.008.2006,'  	1 ...i 1- - ----£ 

	

F5- 	UtC iLOUte ou ie wab pio.uioe 

along with ii others vide memo thted 04.12.200. 

(A copy of the memo-dated 04.12.2006 is enclosed as Annexure-4). 

4.7 That i1 Is stated. that when the present applicants are eagerly waiting for 

declaration of result of the selection test at that moment the respondent 

railway authority issued the memorandum dated 04.12.2006 promoting 12 

	

.1. 	1 	f 	T7 	 •.1 	• 	11.1. persOns to tao caure (11 DOCUOfl ngincer W1tflOUt puonning any 

notice/corrigendum to the effect that the vacancies which were notified for 

selection test vidc General Manager's letter dated -13.01.2006 and 
26.07.2006, . whcrt altogether 36 vacand,es position has been shown for 

filling up by way of selection in the cadre of Section Engineer (workshop), 

but by promoting 12 persons through memo dated 04.12.2006, 12 vacanies 
1 	1 	E11 1 	1 	1 	I 	1 	I 	 ( .1 iiiyt ocen imou up 	inc '...cneru iviunager rj out or inc .rn vucanues, 

notified by the General manager (F) for written test and against those 36. 

vacancies, although written test has been conducted way hack in the month 
C A 	 I 	• .1 	C. 	 C .1 	1 	 1 	1 or bugust, hOOD. tm.t increaxici romoaori 01 inC i.L persons nave ucen -I 

made by holding, -a modified selection on 30.11.2008, without issuing any 

notice/corrigendum as such action of the respondents authority is highly 
1 	- 11 - - 	C • . - - _I - 	1------ ----  .. - 1_.__ - 	• -i........ tro1Lrar', iueai, ththtlr aitu sUtai acdofl or tile rdnwdy a -uuiurthes sinae 



7 	\9 

	

fiela 	it 	 -k 	 tf 	 ntfr ipf 

all and deliberately nade a departure from the rule of fairness while 

exercising adnilnistrative discretion. 

It is well knowi to the General Manager (P) that he has issued a 
- 	

- 	 •1 r) (1 "lflfT - . 	1 	- ?. 	- - ' I IV 	 f% 	. 	 - 1 .1 4 
floLiL4iJufl oH i)i.4.000 ukt Lile aier on .U/u%JO proposi1g W IWIU 

selection test for consideration of promotion of the eligible emplçyees 

- including the applicants in the cadre of Section Engineer and more so when 
L 	LL....L. - 	we uu wfiu.efl esI. L(LS uCej.i IL4AU..1.t.A L7Y U.LC U.LVVty tuuLvlJ4.y ior u.Lung 

up 36 vacancies in the cadie of Section Engineer and the employees, who 

ap',eared in the sel'cticm are eaerlv waitiiw for dedaraticm of result of the 
LI 

....ifliu'flAr. 	4 	 .ii... 
itei Oit i7.Vo.VUU tfl vii 	 u 	 iS apolL we 

General manager (P)at least to issue a comgenduu/notice before holding 

the modffid selection test on 3011.2006 for consideration of promotion of 

the left out candidates if aiw against restructuring but in the instant case 

eneral Manager (P) even did not feel like to issue a corrigendum/notice 

before tatkino,  the decision Of  fillinp un 12 nosts of Section Engineer 

	

- 	LI 	 LI 	 I 	I 	 LI 

	

(TAT ...1....L 	L.. L 1 	_41 	4 	1L.... 	•1l1 	IVE A. 	.L -4 ... 	- 
vOrissiiOp) uy iiOiu.uq iiiuu.we.t e1euuiL v 	 bUIL esio 

of holdIng notified selection test is also arbitiary ,  and the same is in 

viola t:ion of nrind"le of natural justice and fair nlav. 
A 	I 	 -. 	 I 

4.8 That it is stated that the General Secretary of the N. F. J?ailwav, Mazdoor 

Union. New Bongaigaon Workshop vide 1tter No. MU/NBQ/3,'06 dated 

20.11.06 requested Chief Workshop Engineer to expedite publication of 

result of selection of Setion Engineer from Junior Engi-eer Grade-i in 

order to avoid dispute in the matter of seniority between the direct recruits. 

Section Engineer and proniotee oecuorL Engineer as because some of the 

direct recruits section engineer are undergoing necessary training and.. 

waiting for. final posting in workshop. Tt is pertinent to mention here that. 

these 36 sracanci.es for which written test was held in fact occurred during 

the Year 2003, 2004 and 2005 and as such the applicants who are within the 



- 	
). 11 

npi1-ui nro ani*hairi M 11-('6 zidtr ltrr 	ih, hc t 1pf 

ixuilk the date of occuxrence of vacancies. 

it 	 , 	iL 	1-i 	 'W 11 	$Vi 	 -....., 	 ..41.1 
- 	 rL 	 Ilk IL ! 	X ILL -..L !-4. 	i. .L. IJIJIJ iS 	 ikz 	JILL  

perusal at Hon t1e Inbunal as Annexure-'. 

.9 Thit it is stated that even assunug if some caudidates are left out 

genuinely left out for consideration for promotion under cahe 

restructuring due to adnthiisirathie. error in that event the railway 
1 	. 	. 	 .1 	 e  nuwsrrauon o.eurij.ie.ly  can review mose cases or me ien our canoiaares 

for promotion to the cadre of Section Engineer even after issuance of 

notification for holding written examiration/sekction test for flhlthgup the 

iracancies in the cadre of Section Engineer (Workshop). But the I'Zailway 

authorities could have conducted the modified selection test by issuing a 

	

I,-1 	11A11, 	 !f'--  lIT 	I*i( 1 ) tT 	nic 	rnod-ii7tr! V 1%! tat .t •1 	0r.a Vt.t V.a i 	 la :s.. V... * V.1. 	:J 	C V. .1.3 V.31.. 3 	 L_rtaa*3t.. 	Cd; 	*3 ..C*).r• 

-t g 	arCh 	I 	• 	I 	I 1,1 (C 	ati 	I (Cd 	— (S 	TI 	I me '..enerat wuuiager Y) s ierrer ctatea 	 2.0VO anao.0i .hOtJO. utin tne 

instant case the General Manager (F) did not talce an'y corrective stet,s to 

that extent. 
- 	-. 	. 	f.! 	1(5- 	 .1 	1 	-- 	1 LVeII Itti promotion or tfU4 iL persons tflTOUIL memorimuum 

dated 04.122006 the applicants were eagerly waiting for declaration of theft 

results of the selection test held on 19.08.2006. and on 26.08, 2006 and also 

• legit±iriitdy expecting their promotion to the cidrc of seciofl Engmeei in 

the remaining 24 vacandes on the basis of the seleCt list/merit list in terms 

of the selection conducted by the railway authorities. But to their utter 

	

.1 	1 	•. 	.1_ 	. 	.1 	. 1.. 	( -surpnbe .ne ruiwy UüIUz1TUOfl wiritour ueUdIing- rae reuub or rae 

selection test held on 19.08.2006-and26.08.2006, has now decided to cancel 

the aforesaid selection test in a most hif 17 and unfair manner as learned 
1.! 	I 	P 	1-11 Dy Inc 1ppiiumrs rnm rc.L&d Die srnicc. 	 - 

it is pertinent to-mention here that, -although 12 persons have been 

promoted as against the 36 vacandes of Section Engineer (workshop), hut 

there was no bar or legal restricLion for - filling up the remaining 24 



• 	••• 	 •• 

vacandes on the basis of the selection test held on 19.0&2006 and 26;O&2006 

sricth' on the bais of perior11ance of the remiiriing candidates who 

appeared in the written examination conducted by the railway 

administration., therefore decision of the railway administration proposed 
1 ii - 	 li - - 	 f)"I(%f'$f 	1 	11 - 

w uUtcei u1 uu se1euoii 	iiCiu. ofl i; o..uJo itliu 	jo.uuo 

arbitrary, unfair and illegal and opposed to public policy and on that score 

alone the respondents he restrained to take any such action, prejudicial to 

the interest of the applicants. 

410 That it is stated that antiarentiv there is no hish,ftable around to cancel the ci 

I.flO'(1t'I 

	

I(IU. J1t iJci..UJO ii(& L?IL 	 )¼1V, LF.IL I 	 I. 

promotion of certain left out persons tinder restructuring in the cadre of 

Section Engineer.. Workshop 1  12 posts haVe been diverted for promotin.g 
i-L.-..-,.., i' 	LJi 	,... 	 L 	 14 .-.i-... 
Lj,LLPJ' 	,L. 	 Ow. 	 i 	 ti.& 	 .. 	&cai. • v aCafli 

available in the cadre of Section Engineer and these vacancies are liable to 

be filled up only on the basis of a positive act of sêlecion since the eligible 
1.'. di-rec L. i- 	 ..4 	i-..- 	i.

LedIL 	 ru.,i. 	 LO appearin 

the written examination pursuant to the- decision of the General Ma .nager 

(F), and the eligible employees including the applicants have prepared 

ffiermelves £n.. L... 	 -.1- 	 A ,.i 	 i'in 
1J1 LLL I 	JIJL4Z 	akLLLiLc1LLOLL c4fl a1O ecu, ..t j,i, i,t& 	aid 

examination, therefore there is no valid reason to cancel the selection test 

held on 19.02006 and.on 26M3.O6. more so in view of the fact that these 
...ii a 	....-i -. 	 _--i 

v.fl1}fJAJY 	I V L .& CU.L 	 LLLL.4, 	LLJ.AL 	pi jJL..t 101 L,L,x: 

examination even by taicing leave, in such drcuxnstances the Railway 

authorities should declare the result of the selection test and should take 

,4fl? fll'.%flfl • 	411 •1 	..,Sfl, 'S( 	n 	•Y?S 	no e-., •1s, 	- 	es€ 'rt. 
£I OC1,LV 	 L.J WL 1.1f 	I LILL1U.I.Lb ..Z V 	 .JIL &L 	& L JI I,L11A. 

list/select list. It is pertinent to mention here that when at least 24 posts of 

Section Eiigirieer are very much available'the.se posts shall have to he 

-. 	..h 	 nln.'l-.',. 	1-l.n-.n,.-.n 	A 	 '.-sl- 	. 
.LJ..LLL .4 	OLLLi- LilA lJ L,LbLI. cii._ 	LLLILLJAC J l-&l.L,' 	lLVLt L 	L I. L LCQC 

should be filled up by dedaring the result of the selection test. It is not the 
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case of the Railway administration that there is any allegation of adoption 

of unfair means, in the written exawinatioxi by the applicants or any other 

employees appeared in the written examination and it is also not the case 

of the Railway administration that there are no more vacancies available 
• 	 - .1 - - - 0. -' - - 	-.......- - 	1. 'i - _1 1' - - - - - . 	1_ 	 - E 1 
iii tue caut ,j ei.UtIi flutr, as sittii ii. is otijl wtS' oil utt part 01 tue 

I<ailwav administration to dedare the result of the selection test and On 

the basis of the recommendation of the selection hoard these posts should 
-- j. rt t 	

4... Up 	te 	 Ut . LL% seie.o8t. 

In the facts and circumstances stated above the decision of the 

iyIrnrtpnt slllth(lril-v in cnep11ino- th 	sicHnn ft riirlplv 
.t .-.-_..._ 	.......... ...................0 	- 	 . ..I 

misdirected itself in taking such an extreme and unreasonable dedsiori 

which is wholly unwarranted and . uimecessary cv en on the factual 

situatkm and such decision of the Railway administration is irrational, 

LL ...1 	 L.. 1.. 	 i... 	 LI.. 	..1 ..L — 	L.1 	- ut.ieiOie re 	,,e uuEufltU n ca1L%.eu.kL ute SeiCuOit tS iteju vfl 

18.08.06 and on 26.08.06 otherwise it will cause irreparable loss and injury 

to the prnmoticm prospect of the applicants. 

4.11 	That it is stated that selection was strictly in accordance with the 

	

an.? 	..a 

	

V 	LLLLL 
.in4ifl 

A.tLL4. 	LL.LL 

	

n 	rnM 

	

C 	 LL....L L 
, 	etnn.* 

LOLJ4.L, 	iJ. 
a 	r 	es 	4n 
CLLL 	'JL 

.1 

P 
4.'.LL.LLVV ct 

1 

administratin for canceling the entire selection is highly arbitrary, 

ureasonahle and against the public interest and the said decision is not 

1,  i-in 	nfl 	 •i.n...,, 1. fl 	 l flfl •lsn .. -ri n4 •3.e P., '1 Zr., r 
.4..4.LL.LJ .4.. .LLUJL 	.J VV LL...0 IJ.V3L 	W L.J VI.LC CLL.Z. 	i...j. .LC' 	.JCZJ. L 1.11. .LLC 	jJ.V C 

4. 

administration in adopting any unfair means by any of the applicants or 

other in the written examination held on 19.08.06 and on 26.08.06. 

Therefore decision of the Railway administration proposing to cancel the 

enU.re selection likely, to cause irreparable lOss and injury to the applicants 

who have appeared in the said examination md fared well in the written 

examination and legitiniately expecting result of the selection test in their 

Cavou.r. The decision of cancellation of 'the selection, ii taken by the 

Railway administration the same will cause harassment to the applicants 

for no faui.t on their part. T4.4., well known to the Railway administration 



OV 

that there are 24 vacant posts have to he filled up only by way of selection 
test and a vacancy is liable to be flfld p on the.day when it occurred. In 
such drcuntances if the Railway adniinjsfran decides to cancel the 
sell lrttyj h1d -thezi gie same 1,k; 11 be hh]7 nfr 
and opposed to public policy. It should be the duty of the model employer 
like theRaijjway authority to cause minjmuii harassment, least 
iflCCflvjeee to its employees hut the arbitrary decision of the Railway 

to cancel the entire selection will lead to niaxjmuj anxjtjes 
and harassment to the applicants.  

in the 	
this Hn'h1p Trthuiial he pleased to pass ai 

appropriate interim order restraining the Rui way- authority in cancelling 
the selection test held on 19.08.06 and 26.08.06 and further bepleeised to 

nassnflrnJ-jp order directincy the Railway adrnjpisfj to declare the i 	- IL 	I 	
t., 

result on the basis of performajtce of the employees and accordingly to fill 

up all the 24 vacancIes of Section Enginee (Workshop) as early as 
possible.. 

4.12 That it is stated that the applicants have no alternitj,e remedy but to 
- T1 	

it 
.1. 2.O.zj. 

	&S 

 

selecUon test for considethg promotion from the cadre of Juiior Engineer, 

Grade-I to the cadre of Section thgiieer (Workshop) and further be 
p1caed to restrain the respondcn Railway authori in canceling the 

. 	 . se1ecuc, test 	on 	- anu on O.Li1).tJ%Jt) ana u arty Sicfl 

decision is already taken the same be set aside and quashed. 

4.13 
That your apphct are apprehending that the Railway may cancel the 
selection test held on 19.O8.2jtjh and also on 26.0.2006. at any moment 
Moreover, results of the selectiort test has not yet been published even 

after a lapstof about 6 months as a result promotion, of the applicant are 
being delayed. clue to administrative inaction and laches, therefore finding 
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no other aiternath, applicants are approaching before this Hon'hle 
m. 	- i 	- - 	'___ i. 	- . 	 - .1. 	- I - - - - iiwU1tu, i)f tafli1 1uequ4Li ttiii W we appLLciuLLs. 

	

, I II A PL..i. 	 .-.. ..J...  . L..3r 1. LLL LI LLL 9JLLaAU £I V 	 IJ.LL i £Ji.L UL A $LU LLA LI y A.".M.,5 JL 

U.A w.Luch was registered as U.A. No. 31/ U(Jb, clue to non declaration 

of results of the selection test held on 190a 2006 and on 26M8:2006 for 
il-,iti .-.0 .. 	 f 	. 	1 	-...-. £.... i-i. LJA JJrLJmOL.LLJLL LJA LLI 	 LLLJLLt 	 CA ) . 

the cadre of SE/workshop and M & P cadre and also, apprehenditg, 

cancellation of the selection test held on 19.08.2006 and on 26.08,2006. 
( A 	 .t,14 	i.t,L 	,jt, 7. '4 

	

£ AL 	LLL4 '_. CL LJ..LL 	£LJ.L 	 LIC.L0L 	L.LL LLIflC.L LA AL) L&A1A'LL .IJLL 

22.12.2006. The Hon'ble Tribunal on perusal of the materinis on record 

and also after hearing the arguments of the parties was pleased to pass 
- n 4n..4 - , tin.. •nsnti fun t.nrnnne nnAe. ,i..n i-n .t i-I, n. -.. .,n I- 4 t.n nt, CLLL LLLLAJJ..L. SJLLIL L9_ LILt LA 	I. 	 J.L1.0 	%1JJ. L..LLA.Lb LLLLLLL LL*.JL LtJ tCl.4..c. CtLL'. 

action prejudicial to the interest of the applicants till the next date of 

hearing i.e. till 09.02.2007. The said interim order was duly 
n,#nt 	14i.. , .?1i l.,,rnt.'.. nn4-t-n Anl-n 	V 	 .4  _SJIJ.ULLLI4.W_CI.VC.L LALLO %I,LL 	L 	LU.) L 	LCt L& ..LI. £... JLI 	Itfl.i. 

tflrougll representation dated 27/31.12.2006 by the applicants 

individually to the respondent No. 2. 

(Copy of the interim order dated 22.12.2006, the lawYer notice 

dated 23.12.2006 and representation dated 29.12.2006 are endósed 

is Aimexure- 6,7 and S respecUvely). 

A i 	V PL 	- 	1.... 	i.... L..zt..-... L.... A... .,.. 	AL A 	 t1... -) -... U I1(Lt vOu.i 	)pAflL AL&LLLIei LR.5 IL' 	LI1. 	A 	 L'iLI. h. £1.1 LLJL.41 

violation of the nierim order dated 22.12.2006 issued inipugiied 

notification bearing letter No. /254/52(M)/W PU dated 04.01.2007, 

whereby it has been decided to hold another selection forming panel for 

consideration of promotion from the cadre of J.E.-i to the cadre of 

Sk/workshap and M&P cadre of Mechanical department in the scale of 
fl.. 	1(IiV)/ .;.t4.4. 	 4.-. 	4... j. iL . LJJLIVAU,Vh.Jf - WIU.LLi 1Lt Lt4.UC 	CLALIU. 	AL) LULL. 1.0 ULC ILfJpA1L1.LALL as  

because it would be implied that the earlier selection which was held on 
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19.0&2006 as well as on 24.0&2006 appears tohave been cancelled, 
although no formal conununica Lion is made to the applkatits regarding 
cancellation of the earlier selection test. Moreover when the learned 

Tribunal is seized with the matter then the respondent No. 2 ought to 

have taken leave before Issuance of the impugned noULication dated 

04.01.2007 proposing to hold another selection test on 03.02.2007 as well as 

on 10.OL 2007. Therefore the Hon'ble Court be pleased to declare that the 
J..4flAA- 	

-- ;. _ !IILp Uflt..t iLU W..LLuU1L ..t4.tU U't .0 .L • UV/ IS V Oiu-i o-IrLLuo. 

/J 	
i.4 	...i- 	 1 LLLLjJ 	 O ..w.0 j.Oj 	 ij.. 	 i 

as Aflnexurè-9). 

4.13 C That it 15 stated that in the impugned notifiction dated 04,01.2007 the 
total vacancy shown against workshop cadre is 25 and 6 vacancies has 

hen hown against M & P cadre, whereas in terms of earlier notification 
dated 13.01.2006 communicated through N.F. Railway dated 17.01.2006 
the total vacancy under workshop cadre has been shown27 and 9 
vacancies are shown against M & P cadre. It is pertinent to mentiOn here 

1.' 	• 	.1 	• 	 f . 	• 1 	 • 	1 	• 	r i' 	•. 	T.  
at tills Stijg tflit Out OX tOUtI X) promononju post 01 3CCUOfl JlrIgincCr, Ih 

post were filled up by the GM(P) by holding a modified selection on 

30.11.2006; whereby 12 employees working in the cadre of I.E-I were 
promo 1   •   . 1  	1  	•  	T'  	.  	I   I  	(  	1   17• 

wu   to   mc caure or   cuon   Lugincer. wonsnop.   LVCII   iutut   noiumg 

the selection test on 19.08.2006 and on 26.08.2006, without issuing any 

notification, communication, notice prior to holding of modified selection 
"fflf 	1 '. • 	 • 	

. 	1 	 • .1 . 	. 	 .1 	• 	11 .1 
Ofl U.11.h(3UD ÜIKI it IS jUSO interesuns? TO flOIC IICIC iii tElls StUC tilitI dii InC 

12 employees who were promoted vide impuened memorandum dated 

04.12.2006 in fact appeared in the selection test along with the applicant on 
.d d' (C4 f'.rIf , 	 1 	 ffl 	 11 • 	 1 	 1 	 1 i'.JO.Uuo UIIU hO.Uo.uuø. DUI mc)' IIdVC DCCII promotcu dgdInsI IC-

structuring vacancies w.e.f.. 01.11.2003 in addition to the staff aiready 

promoted earlier against restructuring. In the memo dated 04.12.2006, it 
- 1----------•1. 	 .1 	 1 	 1 - -  nas uCtL oIur 	LIIaL n -  u IL pxsufls nave Deell prui1LUeU. 
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1)1 11 ')flfl 	 tf flia ikrnA rf 	içt-nrrnci hut u1-rru inihT if 

	

- 	- 

would be evident from a subsequent offIce order. No. 111/2006 dated. 

27.112006, wherein it has been stated that Sri S.L. I'rasad (SC) and Sri G.C. 

Math have been promoted w.e.f. 26.12.2006 instead of 01.11.2003 hut no 
reason has been assigned by the railway authorities for such discrepancies 

with regard to date of promotion, how Sri SL. l'rasad and Sri G.C. Nath 

could he promoted w.e.f 26.12.2006 under the re-structuring vacancies. It 
L... 	 - 	..LL..J LL..aC 	t/L1. .$ 11.1. .._.J C.. f' d'  7T.1 - - is t 	OW.cuL bW)11LLU.0 ULL 111 4UbJU1,. iViaLLU.. tILU. Ii \.,\... .L'4i1ti 	eie 

not eligible for promotion to the cadre of SE w.e.f 01.11.2003. Therefore it 
rears that the comnetent authority dehberatehi made some IA 	 1 

manipulation in the modified selection test held on 30.11.2006 as because 

neither Sri Kaushik Mallick nor Sri G.C. Math have completed 2 years 
service in the cadre of f-T'as on 01-11.2003. Threfore in order to give 
LL 	.4 	.L_i.. 	 __. 	L 	LL 	...L. 	£C'17ITAT.....1.0 	..\ uiLUIC 	uuae 	pILO.iiE 

to ULC 	ui-e. Oi 	v tJISnO};) 

a3-zainst re-structuring vacancies, they have been subsequenty promotet 

w.af 26.12200 in order to rectify thelarities and illegalities. It is 
...S 	 L......1---- o 	 rbn1 iviu 	suW o lEave ueen 

w.e.f 0506.2004 by the office. order No. 111/2006 dated 27.12.2006, 

therefore he was also not entitled to have been promoted to the cadre of 
CE; 	 tL.1.L..... 	 L. 	J.. sL. Oii ui.ii..uvj, &,w. w 	lIuc.. naS L?Cfl .4.uflC by u. uiiu.jijSi.jajjt vII.jL l 

malafide inLe.ntion to give, undue advantage of promotion to certain 

emolovees workino in the cadre Of IE.-! on nick and choose basis and S. 

surprisingly no corrigendum has been issued for rectificatior of the memo 

dated 04.12.2006. 

it is pertinent to mention here at this stage that it would be evident 
- 	_.1 	__ 	 . 1.i. 	£ TE' T /T4. 1..t. 	\ IIOLLL LU.V 1.AOILtIi LLUA jJOIs L& bCXiJIiy LI2 L Oi Jk.-.L 	Y V 

workshop cadre (carriage and others). The date of promotion oiSri S.L. 

Prasad has been shown on 23.0J996, Sri G.0 Nath is shown on 
Ct -I 1V7 'ft1Vs 	C 	J.-J. 71LJ1:J. ..i 	i-.-. L 	L..... sU2O 	 e 	promu. as 

JE-i in the year 2002, therefore it appears that Sri. G.C. Nath, Sri K Mallick 



were not even eligible for promotion on 01.11.2003 sinceSri C.C. Nath and 
K. 3•Zii_1. i1 ...e 	. .1 	' -------------  on . 	 n winpiee . years regular sr\ce ofl ui.ii.uu uUi a 

vested dick in the l<ailway office in order to give undue advantage of 

promotion to Sr. C.C. Nath and Sri K. Mallick, shown to have been 
- i. 	- 	 11 11 /•f';-) prulnoLeu. W.e..t .ii.ii..uiio. 

It is also may be noted here at thi stage that by the order dated 
27.12.2066, Sri S..L. Prasad, Sri Ki Mâflick, K. Das, K.N. Pathak and Sri. 
CC. MathsiwirL - to have been promoted against different individual 

trade, whereas the GM (P) vide. his memo bearing letter No. 
S-dated 29/8/7.02005 have merced the thffernt 

trades into 2 distinct trade namely (A) workshop cadre and (B) 

workshop/M&P cadre. Thereafter, the Chief Workshop Manager, New 
i iiflt )nhtiPd fri flTCrn1(tP t1i ifir Sitl 	flPTQCrn iLYjIict Hip --x.........-- 	 ---,---...-----. 

individual trade to 	e undue benefit of pixmotion. It 1s relevant to 

mention here at tiis stage that even Sri Kaushik Mailick was promoted to 

the cadre of TE_I ,dunincr the year 2002 thereafter Sri Maihek was also not J 	 . 

- 	.l 	i, 	 ------.--. eLLgwie 	 ui.0 iesu-uunng viQe W.e.i. vi..ii..vvi uUi. 

all- this manipu14ti6ns have been done to defeat the legitimate dali of 

nroniotkm of the a,nlicants to the cdre of SE (w 	Iorkshop by way of •ll 	 . 
diversion of vacancies f.SE/WS on the pretext of restructuring. 

(Copy cf th office order dated 27.12.2006, memorandum dated 

29.06/8.7.2005 and provisional seniority list of JE-I is endosed as 
Añnexure 10.. 11 and 12). 

4;13 D 11hat it is stated that by -the impuagned notification dated 4.01.2007 the zOne 

of consideration have been extended/enlarged and there are varfationsin 

tie vacancy position in the cadre uf SE (Workshop). As per earlier 

totilication of GM--(l') altogether 36 posts have been shown available and 

24 persons were declared eligible for appeaiftg in the selection test but by 

the intpugned iióUfkation as against 31 posts altogether 47 persons have 

11 



- 	 16 0. 

been declared within zone of consideration. It is a settled position of law 
that panel fOr pro otion is required to be prepared year wise and as such 

zone of consideration cannot be extended/or canceling by canceling the 

earlier notification dated 13.01.2006. The impugned notification dated 
(4f%irwltr5 	L.. 	 ..._1 	 1 	.. - 	- U.Uj.jjj, flWC u-fl issUeu in w.aj, uioiauujj of ute re1eVuI.L raiisav ru 

-S  

Which are in force for consideration of promotion to the cadre Of SJ 
(Workshop) and on that score alone the impugned notification dated 
1A Al 	 .. 	1.. 	. ..j• __ 	L Lb iLi4i)j IA) ue•se 	c&uc& 

L1..  
. L. I.. 	JLL L 	W. i UL.Ll 	 IAJ.&, JJ. .41 , 	 D 

authorities from time to time regarding promotion in the cadre of SE 
(Workshop). it appears that there are large scale irregularities and 

rdpuiatimis in the matter of promotion and the present applicants who 

have sincerely appeared in the rigorous selection test are now iilseiy to 

suffer due to irregularities, illegalities committed by the Railway 

authorities. There was absolutely no justification àf cancellation . of 

selection test held on 19.08.2006 as well as on 26.08.2006. In the 
drcurnstances stated ahovp it is fit case for interference by the learned 

,-.,.i 	i- 	-1. 	 4 	 C i.1.., 	.. £ £JSJILL&& LO pLO LCr. wC rib.L ,  cfl,j. iflu.. a 	OL LLL 	 LILL CULLIS 

otllexwjse it will cause irreparable loss and injury to the applicants. Hence 

the. impugned order dated 04.01 .2007 is liable to he set aside and quashed. 

4.14 That this application is made bona fide and for the cause of lustice. 

5, 	Gndsfn r relief (s) with kg-41 provisions; 

5.1 For thai, the competent authority of the railway administration completely 

misdirected himself in taicing such ein extreme and unwaiTanted decision 
of canceling the selection, wholly unwarranted and unnecessary even on 
the facttial sithation found too therein, and totall in access of the nature 
and gravity of what was at stake, thereby virti -tallv rendering such 
decision to be irrational. 
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52 	For that there is no allegation of irregularities or illegalities or adoption Of 

mtair means in the process of conducting the selection test i.e. written 
exaniin'ktion held pursuant to the direction of the GM (P) . issued on 

26.07.06. As such question of cancellation of selection test without any 

valid reasons when at least 24 post of Section iingine (Wksp) are 
available would be arbitrary, illegal and unfair and would be a deliberate 

aftempi to cause harassment to the applicants who have taken all the 

troubles to appear in the rigorous process of selection test. 

• 	5.3 For thai respondents railway authorities conmimed grave error by 

hodinginodffid selection on 30.11.2006 without issuing any prior notice 
or corrigendum before diversion and filling up of 12 vacancies out. of the 
36 vacancies for which selection test held on 19.08.06 and on 26.08.06. 

5.4 For that, even after promotion of 12 persons from the cadre of J.E Grade-I 

to the cadre of Section Fngineer (Workshop) in the scale of pay of Rs. 

	

..L1...L4 	- 	.L_ —, . 	 pos o 	euO1L .uguLeers V'iFsS9, ue Su.u. 

remained vacant, as such those vacancies ought to have been filled up 

after declaring the resuli of th selection test conducted by the railway 

	

11 OAf 	. AQAf, 	 TVc-'4 T 

	

..Lc&rfliLuua 	Ofl 	UO 	 LC-L 

who appeared in aforesaid selection Lest. 

- - 	 .1 	.• 	• 	,s 	 . 	 •i1 	 .1 I I 	. 	 '-5 ror tnat wnen 4 vacanQes are sm.i avauntue in tne cuare or zecnon 

Engineer (Workshop) the same are liable to be filled up only by an act of 
positive selection, therefore there is no justifIcation for cancellation of the 

I 	.. 	.. 	
I -- I 	1 1 

	19.018.06  	.5 	,.., 5•5 	- 	I 	II .1 	1. •I5 seiecnon rest aireaay neta on ana on t).u,.0t) ana an me engwie 

candidatEsindudjn the applicants have already appeared in the rigorous 

	

5ZPlØ 4IItI OQ1 	 3i 	i *I/L t75l4f 	 iiiiA tiM 	 iirtti 

	

L. 7. . nsa..: I.. 	 saSS 5 .1 .4. 5. 	5.7 C5. S. 	s;: . 1 75. 	5.1 	5.1 	(_j I LI LI I 5..* 	flJL flt 7.1%L. 	5.11. 5. 7 	.. 55. 

aforesaid selection proceeding and on that score alone if there is any 
cancellaticth order the same is liable to be set aside and quashed. 



(C  

0 

5.6 For that applicants cannot he made to suffer at the whims of the Railwai' 
• - 	

• 	i .d ------I - 	 I 	1 - 	_f I 	- awaun1bLtuoll WiI1t .iele lb flU ItW.L ui ule ti UI ult ))IiLithW, 45 sItcu 

there is no valid ground of cance,llationof selection test held on 19.0.06 

IW 

 

7- . i1. 	-- 	_1 	 t 	.....I. 	t 1. 
Ut uik L I fi-uecLarauofl UI 'kbU.Ii. vi we 5eI'L LIUlI LSfC £WJi 011 J,SJO.LJU.) 

and on 26.0.06 even after lapse of about ô months, will adversely effect 

the promotion prospect of the applicant who are eligible and within the 

zone of consideration for promotion to the cadre of Section Engineer 

(Workstiop). 

5.8 	For that, the res-uli of the selection test heldbn 19.08.06 and on 26.08.06 has 

not been published even after a lapse of about 6 months due to inaction. 

-i_S11%t%fl 	C'Sfle 	 _SiC% 	#14I 	•IS 	a_S 1 	- 	 43. 	e%K4 	1.1. 	4,. 	t)-s1.aye..r 
ASLL 	C1Lt4, C4J..J 	L.AC 	LJ 	 JLL tL& 	 JJ 	IJL 	.L.CLLSS C 

atUnmistratiun whereas the result of the modified selection held 

subsequently on 30.11M6 has been issued within a period of 4 da4rs and 
n_Si iS 4 _Sr jj T?_S _S1r_S_S 11* r )&%.%fl4 'V'4fS*S #%4IS€4 4,. +1 ,. .. , 	i-sC Qnn4- IS.. Enngineer gi.. cs.t 	jjt 	.j,,j.uj is,.. .j  sj 	 .,j. ,.j.sji& 

(Workshop) within the said period of 4 days as such delay in publishing 

the result of the selection test held earlier is deliberate on the part of the 

	

4,-s 	.,-. ..T 	1- - 	l-is 4' 	.s 4- 	iS,-.n_S 	P 	4-IS 

	

£5,LW,LL SJ.Ct LLLLI S'c .LLLL LLL 	AVS' JL LLLt,L&L.L4JAL L5J LC 	JJ.0 _&L 	.5J I..L 

	

I 	 C,  

promotion prospect of the applictnt. 

- 	 1" 	.1 	• 	I 	ma 	• 	••11 	.1 11 	• 	.1 	1 	tes rot mat. mminucn 	.-i vacunues iire sun aviuliwlc in me caure ol recnon 

Engineer (Workshop) even after diversion of 12 posts, as such respondents 

are duty bound to act upon the selection test held on 19.0&06 and on 
• • 	.1 	1 	 1 	.1 as ner UCUSIOn ox tm.. ranwav aunumsirauon, more so wnen me 

£ 	 Cl 

applicants appeared in the selection test and legitimately expecting their 

promotion to the cadre of Section Engineer (Workshop). 

5,10 For that, delay,in iblishing the results of the selection test will adversely 

_J,_C_a_ £i••s 	 _S€ 41CS 	- 	4..-. 	CCC••CS 	£4.LL-aiL 	V 	I1sJLL 5Ji LLt 	J,1JLLS.,1 •-_ 	LA( 	Oa. SJL5JLL 

Engineer (Workshop) with other direct recruitees who are waiting for 



) 

posting in the Railway Workshop at Bongaigaon shortly on coirpletion of 

Iheir Lraiiiing. 

$.-..i- 4-14s 	 ,. .....1. 	 4. ... 	 V1.r,u, 
cLy)L 	fl._.L&, 	LLLC 2. 	 JCLLL 

authontv m4y caflul the selection test tt any moment, as learnt from the 

reliable source at .this helatd stage which will cause irreparahl loss and 

.II1IIT7 4 	41' 1*4 S 	 1qfl4 1%*4 •*1%CV1%114 1fl •1.. flE71%fl# 	 4  
LLLj *.4J.y L'J *JLL*. 	.2.12.. LLI.L!. JFi 

	
£L*. LI.L 	 (2.L. *JJ. 0 AA.LI. LCLL .2LC 	 £.0 

such the Honbie Court be pleased to restrain the respondent in canceling 

the selection test held on 19.08.06 and on 26.08.06 and further he pleased 

to direct the respondents to act upon the aforesaid selection test to 

consider piorno Lion of. the applicants to The cadre of Section Engineer 

'(Workshop). . . . 

5.12 For that, in the evelit of ,ccdJjjtionof the selection test held on 19.08.06 

and on 26.0806 for, filling up the vacancies in the cadre of Se. 

Engineer (Workshop) is be arbitravy and such cancellation would be 

wholly ithwammtd in the fact and sitwtion of the case of the applicants 

and the said decision ofcancellation of selection test. if any, (if the Railway 

adirdstration would not be in public interest and opposed.  to public 

policy, and as such the Hon1ble Tribunal be pleased to restrain, the 

Pi1wav administration to nass am' order of cancellation of the aforesaid - 	- 	. 	£ 	 - 

selection test. 	-. 

5.13 For that, the impugned notification dated 04.01.2007 has been iisued ir 

total violation of.thtt interim order passed by the learned Tribunal in the 

Original Application and -as such the notification proposing holding of 

	

4II#1,1%I .-.1%L...'4-. 	1... 4- ., . 	' 02 0') IY7.-..,.- 	10 (1') (V7 .-..-. L.,.. 41,,  . 	4.-. -. 	i.w. Lj.I2. 0.L_L4A.JLL &C0. V ..L. J..J.*J.....%JI C4.LU*. 	..'JI 01.4 ZCLJ. LL& 

are concerned.is liable to he set aside andquashed. 	. 

5.14 For that there is no irregularit' or illegality in the earlier selection test 

which' was held on 19.08.06 and on 26.08.06 following the notification of 
n%4 	fl I 	 C 	I 	I 	 1' 11 	1'S 

u.te tivi -u-) tunisen as. &ucn mere is ito j usunatie reason ir flOiaLtlg ; 
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another selection test regarding the vacancies of SE/WS for which 
sciecLion test already held. 

V 	 — 4-1.. '.. .L.. 	.' 	.LL I 	LLJ 	 OL LLS.) LJ.LLLJn. J.1 	 LL jj.u.Oj. J.LU,L 

applicants regarding cancellation of earlier selection test held on 19.08.06 

and on 26.08M6, as such 'respondents are dut bound to declare the select 
i-I-. 	 r1.fiT)\'.-..... 	- 	.1t1')(ü, LLcL LLL.A UJ t'..I. 	 uLe 	a 	'..ziVi 	/ o iO tCa&Oit ..&cLu.c.A J.JL ...U¼J 

.16 For that no reason has been assigned or communicated to the applicants 

for holding another selection test by the inipugned notification dated 

04.01.2007. 

5.17' For that thereare, lot of discrepindes and frregu]ariLies deliberately 

conunittect by the }ailway administration by holding modified eiection 
test 	 'tii.nç 	 .L1., 	... L..., 

	

'JL( ,J,J. ii .UO 	AL .; .Li iqiw.L F 	Oji iic. v .. ucen t,Ofli..ta 	aiKt 

prontoted to the cadre of SE/WS against resLructuring vacancies, naniely; 
Sri G.C. Nath, Kaijshik Maiiik along with others to give tindue advantage 
of promotion under restructuring vacancies, while leg-itimate daim of 

promotion of the: ')r?SeqL applicants have been denied and delayed 
wihout any justifiable reasons, in spite of appearing in rigorous selection 

MS For that, RaihtTay authorities' deliberately violating the relevant Railway 
rules in force iii ibe matter of sdcction/ modified selection by  promoting 

the ineliwibie nersons and also in violation of GM (y  own rne,morandum 
dated 29'8,17,06.1)5 as such the impugned memorandum dated 04.12.06 
Promoted 	- 	. . 1 	 1' 	ftTFTA1(s. 111 • 1 	1 1 	1' .1 iz persons to me cuuic or 	vv is naoie to oc ucciiirea voiu- 

• 	ab-initlo. 

L.19 For that, by the impugned notification dated 04.01.07, the Railway 
.1 . . 1 	 1 	1 .1 	1' 	.. 1 .. • Mntnormes nive eniargeu me zone or consiueriuon in nug up vauincics 

in the cadre of SEIWS and also without preparing year wise panel as 



hi 

required under the rule and on that score alone, the impugned notification 
a. - a ,A (4 rr 	1 .11 . 	i. - 	 i 	- 	i 	- 	. i II 

	

ui.iui is nuie w ye s 	siue ui quie.t. 

J. 	 'ci 	JL 
aus  

That the applicauLs declare that they .iiave exhausted all the .rernedles 

available to and there is no other alternative remedy than to file this 
nflflhi re. 4-Inn - 

7.. Matters not previously filed or pending with any other Cou!t. 
FL.. 	 &_1 	 L1..__LJ.. 
iiC 	 ILU - uLer U.e%Uu -e LtctL 	i(44.( 	pLevlol.wiy u.ei.t cuy 

application; Writ Petition or Suit before any Court or any other Authority 

or- any other Bench of the Tribunal regarding the ulect matter, of this 

application :nor any such application, Writ Petition or Suit is pending 

before any if them. 
S 

U. 	Relief (s) suughi for 

Under the facts and drcumstances stated above, the applicants humbly 

prays that Your Lordships he pleased to admit this applic2tion, call for The 

records of the case and issue nohce to the respondents to show cause as to 

why the relief (s) sougIt for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 
.1. 	 I 	I- 	I 	1 	 1 	 li . 	 ..1 	E 	 - 	 1. E/ tfliitrniy DC :SIIOWIL DC P1CSCU to grant me ronowmg reueis): 

1 I 	T'L.L Li... IT S...'LI.. 	L......__1 1_.. .._I 	...1 £ 	 ..L £L.. 	 4... .3 ..1 
.i 	iiiii. U.Lt riOit vie iiivuiiu 	,ieas 	o u± -e u L€G;uiaeIt wue.e 

the result of the selection test held on 19.08.06 and on 26.08.06 and 

theraft& to consider promotion of the applicants to the cadre of Section 

Engineer (Workshop) on the basis of performance in the said selection test 

with inunedliale effect, in terms of the decision conunwilcated by the 

General Manager (i') f  N.F5 .. Railway's letter dated 13.01.2006 and aiso in 

terms of letter dated 26.07.2006 as indicated in the laitway's letter dated 

17.01.2006 as well as in letter dated 03.08.2006. 
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&2 That the Hon'ble Tribunal he pleased to restrain the respondents in 
-. 	...1. 	.1. 	 .. 1 	1 	- 	1it%1 	....] 	-- 	 .1 - 
cKeiJi 	U14d bt1tLU'ili. tbL fltiu Uj 1 -:i.uv.U, iLtU UJi ).Uu.U, tllU ill ule 

event of passingany order,;canceiing the aforesaid selection test, the same 
Trc.7 ht pt -ul iid 

	

8.3 	That the Non'ble Tribunal he pleased to direct the respondents to act upon 

,.1A 	10112 ')OOL 	, ,.., 'L 112 ')1M1L 	....  
L1.1. 	QLl. 1.1.2./2.1. 	1. 2.L2A.& 02.1. .1. .JIJ. 1./'.J%J CLtKI. 1.JLL 	 j., 	Si..c&i.i 	.0 ..LLe 

- •. 	 — 	 .. 	 t 	 in 	 ri 	 - 	 • 	 •- tirection or the t,.enerai Managel ti'), IN .r. i<dllway br consideiation ot 

existinp24 vacancies of the Section Engineer (Workchon'). 

14 
• 	 • 	 . 	. 

8.3 A That the Hon'ble Tribunal be nleased to set aside and auash the imvuned 

notification bearing letter No. E/254/52(M)/W.S Pt.1 dated 04.01.2007. 

Si B That the i-lon'ble Tribunal be pleased to set aside and quash the impugned 
ks.. 	L.. 	L... 	 t 	 Ii fTt( AJC T 	T 	fl4 1 'flfl' 
V/iUrn1.JJ&L&UiiL 1..1.12fli.LS 1...1.c.X i'O. ,.,f jr . 	ivj. vv 	J. L. i 

as well asoffice order No. 111/2006 dated 27.1 2.2006 so far promotion of, 

Sri G.C. Nath and Sri KaushLk Mailik are concerned. ( 

	

8.4 	Costs of the application. 

$.4. Any other relief (s) to which the arphcants are entitled as the Hon'ble 
T..L. 
.1. 2.i1.JL1.XW&L £L(V CvzewL Lit GtL(1.A. 1J2. 1.JJL. 

9. 	Interim order prayed for.  

During pendency  of the application, the applicants pray for the followinp: 

9.1 That the Hon'Me Tribunal be pleased to direct the respondents, not to pass 
.1 ..i.....L..LL 1 	1AAO'Att 	 bcflOflf n utC.ut UAC SJ.4'.0 ita iLCiu. Ofl i7.VO..%JU) LflUUiL ..o.uu.vU 

anu further be pleased to direct the respondents in the event of passing 

any such order -  canc1ino the selection, the same may he keiit in abeyance *•_7 	 . 	L 
._U ,J.: -- ...,.: ...rLL 	f..,...__1 A _.1•_ i, -- I.iu u.8,Ozr.0 ui. .iuS 	ijii.0 	p1auOLI. 

( 

U 



Th+ i-3n .We11'liiA Tq lii'n1 lie r1z 	in ','Ifrrf fh 	 that the 
Pendency 

= 

provide 'the relif as prayed for. 

IV 

IL 	Piirficuhirs of the LP.O 
LP.Q No. 
Ddte of issUe 
issue  4..,,, 

lv) 	Payable it - 	- •, 	 ' 

12 	List of enclosuis 
As gIver in the index. 
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I, Smti Arun Krishna Goswami, S/o- Late Prassanna Goswami, aged 
about 34 years, working as junior Engineer-I, in the office of Senior 
C' 	 T7 

 

T.  T Tb .1 	 Tb 	 - 	 1 	 1 	'1 	1 zccuon rngincer, IN.r. isiuiwiy, rbongingaon, iippncnt INO. .i in me instant 

application, duly authorized by the others to verify statements made in 
+J-i'jc (h'irnr1 Eli'in An I'%bTcbl117 170T17 thbf fhcb cf 	cbrbfc 	 jim VS&L 	 .at,.. 	 flL 	 - 

Tb 	 1.1. 	4 	1,. 	'i/b 	 1 	 1 	1 	1.1 	 1 rItagripn i to - anu o to i iire u'ue to my tnowicuge anu muse inauc in 

Paragraph 5 are true to my legal advice and I have not suppressed any 
rb2+Orj1 frf 

And. I si.Tn this verification on this the 	day of March, 2007. 

\4A.k 



'- .- ,Q, e.J 

N. F'. RAIIJJtY. 

Axu.E -L 

(~ 1 

7. 

E/M/25 .'.TE_Ir/sicctiOivrt. II 

SSE/.RS, 	cf/'i3 	;c 

Off ice of the 
Chief Work3Icop MngC r 
N.F.Riy. Now Dongrigfn 

fl'.tcc1 

Scictjn fr the post 	SE in sca. 	. 650010590/ - 

GM/i/itL0'  

.jttCn tC5t 	iflC'DflflCCtiOfl with the scioctiOn of 5' 	ri  

per the progrmmC mcntined be1c 	;- 

Writtc:. ' 1ct 	— 	11-02-2036 

scnt' ;rittu Test 	- 10-2-2006 

3 	V'flC  

r,.  

S 	. 3cl 	cr 	UIR 

I. r I.,. 27 
 

1451 OJ p"sts 	7 2 	1111 

36 	- 27 2 

hereby reqUCStCC 	to p1etC 
DU 	.rc 

ctclvi 	the 	fc11.'i 

ncr you tp keep the mse1V0S in rcdUneS5 to 	p€r 

direct them t 	pper in the 	tc1 

the 	o' tct 	is 	sparc 	.ncl 

on the oh lotc-. 
Wk1flUfl-r j 	tion _c 

Uc •TE-I 	- SE/i 
1• 	Ort 	1<.• 

2. 
 

SSE/CLS/MG 
 'h 	hury 

SSE/C5/lG  

S. 
-On- 

.rt, 
7. 	. 	 - 

-•-- SE/CL 

rm SSE/C0S 

R. :t, 	 -Oo- SSE/CLS/MG 

rn 	 .._ SSE/CLJS 

13 . 	 kh •h. S;E/CtS/MG 

4  1  .vlll~ 



trnc Designation Wwkig tanclor 

14.. •Sri . 	Gagul', JE/I &SE,MEW 

15. : . 	'. 	 -K -.r, -cio- 

" .L. 	?r.sac, -do- SSE/?LG 

13. .-. 
•.ç1r. S 	SSE/C/0G 

II  Latary, -C10 

'2U. .'. 	c'ri, $SE/flSP. 

-.'o-- S.E/WT5 

 u l 	v -- 

 

II  •kZ 	ck , 

If my c;nic1atc cxprescs unwillingness t appor in the c.. 

5clecti:n, written cieclarat ion to that respect may kindly be 	tai- 

and sc:.t to this office before the date t enable this fficc to 
4/t)/M4J.. it tirflC. 

I 7 
( .. ioY ) 	 - 
ii?J(/)/i1IJQ 

Fmr CWt4/11iOS. 

t') - CII () /4LG_ H i. i n cVth.t Shri  

JE/, irial fl . 1 	f 	C1i'c h 	ret 1.rdf Li 

crvicC w.c.E. 30-115. 

(R.kOY) 

Fr CWM/1.1i3QS. 

'1 	
,l4 



ANsXu RE -2- 
' S 

Northvat Frontier Rbllwav 

011icv of the 
Genertl Manager (P) 1  

N.F. R.ailway, Maltgaon, 
Guwahatt-181 OIl 

No.EJ24/51(M)W.S PU 
	

Date 

I•0, 
CWM/NBQ & DBWS 
The PSTC/NJ3Q 
IIIA MM11t1D11 

Sub FormIng the panels of SEIWS In scale Rs.6500-10 1 500/- In  
cadre and M&P cadre of Mechanical department. 

The date of selection for forming panels for SEIWS in Workshop and M&F' c adre 
in scale Rs.6500-10,500!- which was fixed on 11.02.2006 (written) and 18.02.2006 
(absentee written) vide this office notification of even number dated 13.01.2006 iv hereby 
postponed due to unavoidable circumstances. The next date for the wrirtcn zmin;ti':'ti 
will bc intimated soon. 

Kindly inform the c1iib1e Candidatca accordingly. 

•rbjs is for your information pkisc. 

L. 
(N. t1isiv) 

Sr.  
For (crtcril 	1':yt (1) 

Copy for infonnation to :- 

CWEJMLG 
Dy.CME'WS 
APO(NBQS&P13WS 

A 
(N. Mini) 

Sr. Personnel 011ictrfvIech 
Fur Gncral Mn:i (P) 

No.E1M1254/JE/IIISelection/7t.11 

To, 
All SSEs or Mechanical departmentiNE3Qs. 

Sub : Forming the panels of SE/WS in scale Rs.6500-1 o,h0•in 
cadre and MP cadre of Mechanical dpiitrn.i. 

Ref: GM(P)/MLG L/No. E1254/51(M)W.S PLI 0. 

GM(P)/MLG's above letter is forwarded foi informnuori 
ctlon. Please refer to this office letter of even No. datod 

sparing of the staff concerned accerdwiy. 

- 	. 

e0v i 



Or.r4c. 	the 
CW4./NBQS 

• No. 	1?/?!/2c.4/JrrT/pt.rr flto 	O3-O8-20(i. 
To 

PsTc'/4o. 	SSr/W'', PLG, CLS/?G, CJS, PGS, 	crs/w, 	wrri, 	r'isP, 	cs/I, 	CI'S, c 	''S/BQ, 
" 

• 

1• 	 - 
tSub - S&ocjton for th 	poet or SflWS) 

b0th for Worlcsh() 61ro 	rl 	11so 
in 	cn1e Ps. 
M&P Wirkzhop. cdro of Moch. 

Tfle 	- C? 4(P)4G' 	L/N 	2C4/C1(M)Wb Pt I 	to 	Jul V26,2006. 

tt Wrjc.n test 1n wnncct.on with the sc1ctin 
C00-105OQ/_ will. be! hc of S 	WS) 	In sc1O  rs per the pzgrnme 1iontIonoi below:- 
1irfl cxliInitioi - On 1c-08-200c 

2. AbOt0 written - On 20-0•3.200G 
3.. Voue 	. 	- CE' 	141inon. 	S 

10-00 Hrs. 

you 	 toP1 9,  o 1vio the 	AnLy  WO_1rin Un ii rY0Uto icoep thCdOlVO p In r'11Vno 	to ppo' In  :tst nn1 rn b SpCU'Q rnt1 aiict them to cpocir in the sn1 toton •bovo LlfltO. 	 - 
2 

10 	
r1c1n unlor 

JSrI 	r 'Jr/I 	 Ssr/wts 	-__- Nthik( 	1O 
 

71o_'PL& • 3:i. It 	P:.K. .ChouThurv, 	-iio- 	•. 	-io- /CLS"!iG Nflth , 	• 	- -to•-• 	.... -lo/S. 5. - 	S. PurrrtzthQ, 	:L(o., 
C1crabor 

	

t r, 	-dO.. 	 -1o_/PLG 7 	A.K. Goqnj, 	• 	-10-. 	 -lo-/CS .8. 	I H. Haquc !illic1c, 	 D -t13- 	 -io_'•CBS •I) 	ur.vnbhn Pciul, 	 . 	- JOJPGS S-K. Shn:ci, 	• 	-1o_ 	• -IJO-/CLS/MG fl.•,Davrin, • 	-co. 	 -10-/CLS/1G .K-ik In, 	 -cii.. 	 -Io-/CJS 13 	tkh11 Ch.. i1ul 	 -do-/CiS/MG 146 ' 	R.P. Sing. 	• :. 	- d--- 	. 	PSTC/IJQ 
 SSE/PLGle 

Sr1rii V flrs, 	• 	- 	 - ilo- 7_• 	.. 	- 	, 	-do-- 	- 	SSFlcrs/nG 
... 	. 	SSF/CPS 

	

.J'P. JcorI ....j0_ 	
S 2Ô.14, J.Si ik1 -, 	-ic_ 2l.r"F 'Sbhiiirjy Il5, 	-do- 	 -tb- 22Y?'1_ 1  AbLlUl 1 5h 	-jo- 	 SsrJMs 

Ws 

--1 



-J- 	
- a  

It c 	\, t f the s11bu for the 	eloctlorj 	f SIXWS) 	ro cc1e1 herewith, 	11vki11v be 
I  bxvht to the notice of the 	ili1te 
tfnV Cflfld1t1flt 	c)prosso soloctiorç 

I unwi11ingro 	to 	ppoctr1n the ibve r'tt- en tlOCll!X1tlori 
sent toth 	Offc' before the 

tothflt 	'OSpCCt tLIV kThuYbo ObtflnCl irhl dto G14( 1?) /MLG 	j 1 •104 
to cn'ib1e this oif Ice- to 	 to .  

r 
4 

- 	•i 

APO(WS)/NJQ 
For-CW/NDQS 

CopY folrin, ricd to :_ GM( P)/MLG- He 	sinfo mod - that Sri S.C. Kr, - 

JEll, SerIal No. 23 of worksho1j cadre 
has roti rod froa service w.o.f. 31-O3,O(3. 

Fbr C1I/NflQS. 

S 

; 



..At.NE)( E 
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r11i j\111AN11)IIM 

I IUTheI In (hIs of1 mi in ni ndmmn No 1?j2 4I44/Pt 111 (M') dnted 0? OS 006 Ilic ,  
Itillowiuig t.uidicl de' s1io li.tvc bcui left out eijjLer ate found suiL*ble in the modified 
wktttou held on 10 ii 2006 for pi oinotion to the post of SE/WS in scale Rs 6500-
10,500/- 4igam restructuring we I 0111 2003 ni addition to the staff alt eady promoted 
c.ai IlL! a&unst 1 estructum tog 

W 

I 
2.. 	. 

•. 

hn N. 
(4 	wk1u 

Shri K. Shann'a 

Comm. 
unit 
IJR 

Desigàatión.' Trade Place of working 

JEll IWS Machine NI303 
UR JFJL/WS Machine .: DEWS 

 ShriS.L;Pragad SC JE/I./WS BSS 	. NBQS J 
 SlwiB. Sonowal ST JEIJWS 	. .BSS DEWS. 
 Shri1jib Boruh 	. UR JEJIJWS MW. DBWS 
 Shri Kaushik Mallick Sc JEIL/WS MW QSJ 
 Shri P. Changky ST JE/LWS Welding DBWS 

. UR JEll/S WM6n NBQS / 
'). I Shil I5ani Kanta Deka Uk JEJIIWS Wagon 	. HQ now WSI under 

SPOM / LG 
10. Shri. Q.C. Nath UR JE/1IW3 Wagon .. NBQS.J / 
1.  I. 
12. 

ShiK.N.Pathak 
! ily 

UR. JE/1/WS . 	. Cairiage QS .1 
UR JEILWS__—  CuTiage DBWS 

The pane 1, has been approved by CWE/MLG. 

No.E 1254/51(M) W.S PU 

Copy forwarded forinfoimtion and neccssaiy action to :- 

FA&CAOIMLG 
CWFJML(1 

3/  CWMIDI3\VS & NBQS 
l)y.CMFJNBQS 
ADME/11)1I 

9• Sr.DMEIDsIIMLDT, SGUJ, NGC & LM.CJ 
7 (S/NFR1vlU & NFREU 
8. APOINBQS &I)3WS 
9 ..('opv for P/ca.sc. 

(J. Rabklas) 
Sr. Personnel Olilcer/Mech 
For General Manager (P) 
December 4, 2006 

1,  exm \ 
For General Manager (P) 
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RA1LWAY MAZDOOR .UNION 
:REGD N°', 425:(SAM' '  

Recognised by, the N. I? Railway Administration 
$ 	- ArtIltaiéd th AU india Railwaymen'. Fccration & fluid Ma4ô? Säbha 

HEAD OFFICE - PANI)U 	 BRANCH OFFLCB . NEW BONGAIQAON 

	

236lp(çentraiOffice) 	 Phone - 2544 (RIy) - 

L /NO....!!!J,.1V!#/ ?YfO  

-'I 	 - 	 - 
Cinef Workshop Engineer 
N F Ralh"ay /Maligaon 

Sub - Abnormal delay in publication of result Of selection of SE in 
Scale of P.s.65001- 	'lO.00Oi- from JE-1 inworkshopcadre. 

Ret- I; GMIPIMLG's' L/No.E/254/5 11(M) WS/Pt-Ldtd.26.7.2006 
Q'sNo.'E/M/24/JE-U1Pt-IL'dt.3. 8.06. 

i)I,lr 

I am constrained to bring your notice that the above selection has been held on 
19.8.06 'at Maligaon vide ref. above. ,Deapite of repeated persuation from this union result 
of the 'above selection has not yet. been published which' has created widespread resentment 
among the stalt 

it is also learnt that some direct recniitee SE from RRB is undergoing necessary training and 
awaiting' for final posting in workshop. Their training is. likely to be completed on 22" 
November06.. 

As such, this union urges your active intervention to publish the result of the subject selection 
without further de!ay. 	' 

You are also requested not to post'any SE( Section En ineer ) recnzited directly.fróni RR.B before 
the posting of SE going to be promoted departmentally from iE-I in workshop to avoid dispute in 
the mailer of seniority and to maintain Industrial peace and harmony. 

Copy to 
1. 

\/ 

Thanking you 
Yours 

(TSRAHA) 
Br. Secretary 

NFRMU/NBQ(WS) Branch 

CWM /NFP/NBQ.... For infonnalion and necessary action please. 
GS/1FRMUPNO .... This is in apropos of our discussion over telephone on 

16,11.06.Your active intervention is solicited in this regard. 
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-- - 

h r:i. 
• 	 __4_—_.____*__ 

-•-.-----•.•--.- 
- .1II TriIuu d 

• 
Ito 

2,.12.20O PIeeL1tTh0 Honble Shri 
Vice-CImirrfltri. 

I ThAliC,nt 	are working zs 3unior 

gineer Grade4 in ihe.office of the Chief 

Workshop Mfinaer, C8rrte & 	Wøgon 

y:Ut1 Workshop, 	New 	Bonie80h. Their next 

., 

 
, 	•: 

promotlon 	is 	to 	the 	poSt 	O 	section 
.' 

Engineer (Workshop) in The PBY SC 81e Of 
I 

Rs.6,60010.600I 	Oriin8HY 	wriLl.en 

tet WOS condqctd by the RespondentS on 

i9.B.2O0 	and 	26.8.2006 	o 

Annexur3 ira which all the 17 AppIic8ntS 

eppezired. 	According 	to 	the 	AppUC81TtS 

• 
ganst the 36 vocnCiS vide AnneuXre4 

oider dated 4.12.2006, 12 personS have 

• 	
\ 

already been promoted to the post of 

Section Engineer who were left out earlier 
• 

• 	and were 	selected through a 	modified 



? 1 2 ?UO( sob'tion heki on 30 12 2006 Mr M Chanda 

learned counsel !fov  klie App1icant Subnft 

that even though 12 posts have been fgjed 

up there are still 24 posts vacant The 

Applicants rriade representationThrougli 

the Union but yielded n response Six 

months time has already elapsed but the 

'results of the selection test has not been 

published as yet which has caused 

prejudice to the Apph"ants 

Mr M Chanda, learned counsel 

for the Applicants He submitted that his 

specific in3truction is that written test, 
• alre6dY coriduct.d, in which the Applcant 

appe8red, is likely to be cancelled by the 

(fu 	 Respondents in whkh case the Ppp1icans 

• 	 \) 	J 	will be put to greatest hérdshp as because 
• 	they had jttt very hird work in ap3pear;ng 

in the ak1 exarrinaion. 0rJ.L,S.r)car, 

SlahJinS coursQ( for ihiq Rai1way 9 reuests 

for time to obta In instruction in the rnetter. 

Let it be done. 

Post the matter on 9.2.2007. By wy 

of interim order it is cla'rified That no 

aCtQfl prejw:Iiciel to the interest of-the 
2-'.......... • 	- 0'  

Applicants 	will 	be tak.n by. (he 
O 

• Respondents till The next date. 

(I 

4... 	.,, 
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Ma Chanda 
- Ad'oté 
Qauhati High Court 

Ref. No . .......... 

• 	 : 2522998. 
.ByeLane-7 

Lachit Nagar 
Guwähati -781 007 

oate . ...... /NM 'Z............ 

To. 	 .• 
The Geiieri I%riazge.v (1') 

• N.Y. Rathirav, 
• 1vhtIigon. Guwaliati- Ii.. 

Sub: - Intimationregarding interim order deted 22.12.2006 ps.ed in O.A. 
No. ?'2! /2'J'.)ti 	 ;k - lt 	 i----. - 	u. 	- !ti. 

cd by the Honi,ie CentralAcbiiistiariv.:- TrihuiaL Guwahati 
lT;(fl. Giiwahatj. 

i\Iv (hnis: - 	1. 5i Arun Krishra Goswauu. 
2. Sri Jyoli Prasad Deori. 
3, Shri Jiti 5&ki. 
4. Srl Abdur rshiJ. 
J S Ranj(: Kr. 1irj;h. 
6. Sri &urva ?than PL. 
'. Sii Fr,jan Kr. 

'is. Sri PirniQndIa Pal 
9, Sri A. H:kth.. 	0 

10. Sri flr1tin1 Hoque M.4ikk. 
Ii. Si SuN.i.til:ev L 

2. ri '. 1urkavathi. 
Sri Sa3njo' Dab. 
Sri Ail Ck Pa'.tI 

13. Sri Anin Krislma Pu1. 
iô. Sri Anirban Ganguiv. 
1. Sn Samu Kumiir Sarma. 

All are working a Juni': Fiigineer, Grade-i. in the otilce of the 
Chii \A'orkshop Manai'er. Carriae and Van Workshop, New 
Bor.gaigaon N.F. Raiiwav, Assani 

Sir. 
I like to inform you, that being highh aggrieved due to lion detkration of 

the resulls of the selection test held on 19.C'2006 and on 26.08.02006  for fifing up 



/ .anIk C anda 	.: 	 . 	
fi~ : 2522998 

jAdvocate 	. 	 . 2 	 . 	
e 

Gauhati High Court 	 . 	 . 	
. 	 Lachit Nagar 

Güwahati . - 781 007 

Ref No 	 Date 

• . . 	 vacancies in thc. c,idre. of Section Engincr (WS) arid a1s on the apprehensiQn of 

cancellation of selection tt. my above named clients have approached the 

learned CAT, Cuwahati 13*rnch 1w filing an Oriina1 Application imd ex Section 1.9 

of thc Athninistrath Tribunal Act, 1985. The stid Original Application has been 

ri.stered as A. No. 32/2OOti, wlich camr op ccmstieratwn br ach,ission 

oe th I amed CAT oi 22. [22206 - d the Ieaxned Libura1 after hearing the 

was pleased to pass the following interim ordt.r - 

.1 	 VS 	 • 	 - 	 I 

	

1. t. 	tJ..L i.XtittW O 	 Wd' (II i31LriI'd .1. ((:f 3i S ¼idrii1:d 

thdt fl tc Lion prejudkial to the interest of the applIcant& will be 

tii.cn hv the !espond('nts tIJ the ne't date. 

	

in vIew of the Ltkre 	interun order passed tiv the teamed Tribunal. I do 

herc-bv tequest. y° icit to tkc inv action rciudicil to Ihe inI.erc..t ot ow t)ovc 

ncuaied ciJenL .nd also itquest you to ith- dJv coji1ç:1V wi1i U.Ie oder of the 

Hon ti 	 A _d'tV oi toe wtci:.'n rdei: ilve.d . 	 s 	1osed 

er•evith fr 	i: 	ret rrce And n earv action th..r;ot. 

Fnc1e - (Tnpv of th odi d;téd 72 t?.1OtL'i. 

ur~ ~w~, L, 
I 	 :}{Ar:v 
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A1NExuE-S 
To 

• . 	The Gene ral M.aner (F) 
• 	. .N.... Railwav .. 	. . . 

vLi1ion, Ci.1 .1i 11 

(Through Proper ChmieI 

Sjf 	ión of the interim order dated 221.12.20t1U passed in O.A. No. 
321/2006 (brt A K Cowuu mu oda - - u C) 1. ttm oLIa.rS ) paseU D 

the  1on hie t_entral Adnii nr'ti tti\ lriun-'l i_u" 1i , prJ, (i" i  

Respectea Sir, 
I huve •the hoi i..tonlurrn you thtt bcim hih1v aggrieved due to 

non decktration of the results of the selection Lesi held, on 19.08,200h uid on 

26 Oh 2006 for 1311mg up acancies ii rbe iar o Set. 1cm E'ginee (WS) r4 1so 

on th apprehension of uuicdllition of seledion tusl. I h1iv e approadied the 

ledrned CAT Gu%ah1t1 Bendi d1Ofl .ith lo oU1u b 111mg in Origincti 

.pplicaori under Section 19 of the Admipisira Live Tribunal Act.. 1985. The said 

Or1inLtl Appht.ahti It s hct.i rt.i._i. Th. '200o ut.I mc up 

for wnsiderthoii for 4dnu5slu'i tielone tit ic uned Ci -i on 2 12 ._Oc' nu the 

learnect Trihu.rui aiter nearing t pub- 'is 'se to çass 1'e ko11ei irg 

mtt.rim ord...r,- 

Post [hi nit1kr on 9 2 2007 h v vvity 01 uhleiJin oruer it is Jaithed 

that no ataon piejuthc1l to th intei 	t lie tppbc m will be 

ta1.eii by the it.spon.lt.it1s ull th. tx.. . L Ut 

in uew 01 the aloiesaict inieiLtn uidei. 'issed o\ We learned lubUflcul I do 

hereby requ€t s ou not to 1 . ' i pi'' (iu i o tkini't 1 l'e 

•deitec1  iud lso request vu 10 kincUv comply with the order of the 

Hun'ble Tiihunal A (. upl ut the iniei.ufl ultdei dated 22 12 200h is enclossed 

herewith for 'our ready relerence. 
T 	 1 	 I 	. 	r I ..........I 	 • 	 •'• 

tflUO - Lop) 01 Ult. OlULI ttttc.0 	1_ UOtJ 

. .. 	 S 	 • 	 Yots taiU1\ 

ju.nior n,uieex,Grcide-L. . 	. 	. 
(:lticf \Tor1:shop ?Aanagcr. 

Ctrriige iiid \4V.tgonorksl10P4 
I1W.: .. .., 	 - S.-' 	 • ,• 
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. 	 ( eflci al M(fl4lgu (rcrsonnc) 	 t Vnil 

	

"Ir i 	MflgftwI 	 \ìç' 
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 C;uwIi .- 	J.oI 	.•,: 	• 	 . 	. 	 . 	: 	• 	1, 

# 

NO1IFTJCk1JON 	 ' 

. 	 . 	 . 	 . 	 . 	 . 	 . 	 . .... 	 .. 	 .:. 	 .. 	 • 	 . 	 .. 	 S 	 • 	 • 

	

4jo..EJ54I52(M)f\V.SPt.1. . 	
•.; 	 . 	 pate : - j Oh2OO1 S • . . 	

• • ;. . 

; 

	

4i4I1ZC £tVJVJ/NBQS :: • •.. 	 0 : 

	 • ' .. 	
; 	 : 	 • . 	 : 

1I,e CWM/DBWS - 	 ' 
, tThcPSfCftBQ 

. :ihe .'U)MEIE'DH 	. 	: •: 	.. • 	.- 	 . 	. S . 	 . - 	— 	 . 	 . 

	

S 	 . 	 ... .. 	 . 	 . .-... 	 ' .. ....... .. 	 . 	 . 	 - 	 .. 	 . . 	 , 	
:' 	 ..•• N,- 

	

_•t 	 I ub - Fm nuntIie ,anel of S1 ,'WS n scalcRs 6SOI1.-1OOOi__ in \Vorkchop 	- pcil 

	

( fl(h e nn d fv1-  1' t atli e o I T\ 	b nIc ildei,irtn,ent - 	 - 

It Ii is bti dccidd to hold sc.kction lonning paii1s for SEAvS in 'XO1khO1) R . 
I l(l 	iizd in ?1&P cath in si ulc Fs 5UO-1(),5fl()'- of 7'eJi1wjcai deptztnzuit flic t)tCaL- 	 t. 
Up f 1!i 1)&;ts (U L as undLi 	 c% 

.L±_1fiiII1 	I
IN 

P 
. 	 . 	... 	:. 	• 	. 	. . 	. 	. 

	

The ti IL 'ii ' I 	'L "ii lt'LdL' 1) I ILL l fll(k1 - 

\Vi illeri test 03.012007 200 

	

Abcnt 	itten test 10 02 2007 
nu - CMEs oftiiJiahg-ion 

1 uiie At 09.30 his 

111uIoic the fo11o.ing IL'J in svde is S0() 9000/- a au1ableniay b advised 
to k p 11ieiii1vcs in i i'in 	uid al )O dii t them to ippew in the said selection on tI 

d u_ 111.. 	'ife iiti in oi d_r of senimity.  

I'OI \\'t khap C 1(11 C 

'Corn 1 Degnnn 

	

km 	•.J -. ------------------------------- 	-- 

	

I 	hn ( Ru 	 UR 	JD111A)\VS 

Shin P K (.1iouul iu 	LTR 	;IJ1!NBQS 

	

1 	Shn 'B adiv  

	

( 	'i 	 I 1. 

	

tu 	' 	1 	1 

& I 	 " 	 I 

Ri 

- 	-. 



.J. 

c 	•.. 	•.. lu 	S. 	P: 	vth' U R JE!L 	flQ'..: 

Shii 	\ K 	(Ii iLi I1)oIt\ UIR  
Iiri M K 	PhL i 	iii (JR 

8 Sun A K (xosanhI JE1I1NBQS 
9 Jill flaqiL Millick OR JE/1/NBQS 
?) • t)1 

11 S111i SX.Sn (.R JLi lIlQ 
12 lui R 	[I r' 	iii (JR )FJL(NllçS 

a /hI 

Il SIuiA; 1l:ldiii 	. UR.  

•\I:IiiI 	01. 	I:;iiI 1J1 
• 	•- 	. 

. 

Shn K K. Basumatary Si'.. . 	JEII/NBQS 

hit 	U.K. i):i 	. (JR 	. IE'IIDJ3WS 
;j hI :I4t .J14I1I1V,i 

Shri 1)I (11._ TFJIIDB\Vc 
•I'! 	4 '. 4 * . 	I I .4..' liii 4 IS.  I 	 I.) 

li :i(aI 
	

) 	 . 
.. 

I\:ptI:pI J) .: . ' ppI s f I 	 1 
t•' 1.&. 	.IL1;I)ltV,'S 	 • 	•• 

.IIIi 	I•',.S. 	'.i.i 
ti F' 	(ii :wm lxvld 	:;i' 

	JlJiIL)flWS 	, a 	 4 	x-c 	'Y' .5. 

i i' 1. 1.:Jpoa 	 SI . 
	

JJYI/DD\\'S 	•I• :' 
;i; 	 I Ill 

	
JIQI/IiI\V: 	.. 	. 

14 	
4, 29 	Slit' 	 . 1171IfNIl; . . 

• 	$I';I.I.tII. 
32 •. Shii Prahiri S:Icw4aI 	ST 	IE/IfF)flWS 
•.L 	itu i 	I 	 s•I• 	. . . J(/ItDt3VVS 
14 	I'.. 	.1, I •I..,.ti 	 . 	•Jt::II/DtJvvs 

u,'S/Nr,,'  
4I\ 	Sr 	J/s foc'.Ji . 	 . 

.S 4;. 	• 	-. 	
-. 	ç 

	

)l)IIIItII)it)1 1)t:i,,,(jii, 	, 	 ' 
_Js1dLIOn 	 . 	 St I 	Slit; 1). MIUMtIpI1 	SI 	J11tI)n\VS 	 ?.; 

J 1 H ip 	 1 	JWL'l3QS 

(JR 	JlQl/IflIW 	 . 	.. . 

4 	Shti 1mitl it Siih 	 // 1JR 	. 	Dl1\VS 	••• 	.. 

''ship I' II 	,iislp 	iii 	11J1 D1,'vf, 	 4. 

- 	
, 	 -4'r.p•4 5.. 

- 	IL" 

• 	. 	 . 

'1I 

'.4. 
rkt 

- 	 r 
4. 	

1%*SA4 
1 	-...J-; 	: '- .•' ,:.s 	. .' 	. 

I 

lo 
17 

20 

22 

•,.• 	.• 



j Th) 

Att1d R:i 	- 

D • :'.vir 	sc 
J1!DBWS 

v• :u 	!::: 	Rid ihi f ;myhdy is niwi-11ng to appem . 	tli 

m 	in1m th 	Rr lh 	rittu 	t. 'Ilie cis ti' th staff 	t s1eed 

(or lic posi :ind does.tlouc:wry oot tite oidcr will 	dcAt with s per pro' i.ion co,itined 

dtioii 19891. 

• ('1w cmdtdates will be allowed to appear iU Ow tlbscmWc Wi'it u 1C (hie to 

vird tv mdl cet licate front Raiwny l)ocloi 	tion ntii,n:tim! lac 

1W :ititUi ol d;ites ol' \1lltCl' teSt. ;tiiiiiStrttiV 	t;Iiii'e to relieve ihe euitlidates Ini' the 

sTho. iii: tca;ons iie 	 (fin a wtIdiug cereW OIW onsin ilar iuiiCliOflS OVerVhiCl 

tl' eiiith d 	liv COntI I V1 I 101 b enteitained aspci .  provisifl al pra —. 223 oF 

I ItCV. 	(;j1. I 

	

' emit 	tc.i: 5j1itd ensure 	t u 	std : 	•. :d 5prcd and 

jic 	tCd 1t 	I[1C 	LJti1 tI II 	(lIie flhlItiIiC.l 	h)\i. 

.:C11\ 	 ie 	e'i 	liould 	 e S::51' eadt.hc:: 

sholl Id b 	:dcq: 	H 	(1OWl11 turn Ing 101 a JCLIIg W tht SCICCUOII. 

U11VC Workshop In chrngcs'cWC regttestcd to kindly send the ,CRs of 

I i hI I Stti 	Iitt'tt (W t hOVC ti tt1ffln to (Li &r 	fq. Ia;( three years to 

1 	(U ('Ml 1mm ediftLV. 

I ):\' 	vll:hus (.1I_•-•) 

('j' 	t 	;lllIIfli101 	11( t1' 	'U 	:1ItioU 

Apt 

(I 	iIi uS) 
• 	stUtCl ('tiiCCf/J'ACCh 

•:l (t :Ul (()) 

1) (:Vl./\•lL(• 
) Dy.CMI.VS 

•.) Copy to :— t' to CivII';IML.G •- fiJI inl('nhi alum and 	ceS::aIY acticm. 1 1c s 

o :imuO:C and obtain ACRS oi'th above named tdida(.'s lou Ia;t 

v;us wL I in d';ui uc so thai scicetion eaii he tn 	e. 

For (1 en rat an 



4Q - 

nexur An 	e- 9 
(Typed true copy) 

011ice of the 

General Manager (Penonnel) 
nr. is.auway. .iviangaon. 

(Tuwahati- 151 011 

?i  ____I 

No. E/254/52 (MrW.S Ft. i 

10, 

i'he ('WM/1ROS 
- .'Yt1 IT1TTC1 
.. 'i 	Jj3V'v 

The PSTCIN]3O 
'ri.., Artpr'ruJ I i. (k.i_'V1.Ld I UI I 

Sub: - forming the panel of SE/WS in cal Rs. 6500-i 05Q0/- \lcp cadre 
and M&P cedr of Mechanical department. 

T 	I 	I 	It' 	 .. " 	 • 	 I I - 	 I 	I • n n •ueen uiuu iormin 4ffli ior 	i w in w oris.nop caure inu m Ivi5cr'. 
cadre in scale Rs. 6500-1 0,500/- of Mechanical department. The break-up of the posts are 
as under: 

• . 	 i f... 	I T1D 	 I Ct 	 I 
1 	

IJ 	 ..J.L.. 	 1 

Workshopcadre 	25  posts 	19. 	5 	11 
1&D 	 C 	 . 	. 	 1%JU L±_ 	I 	GIA 	 I 	 I 

The date of selection as scheduied to he held as under:- 

Written test: 0102.2007 
Absentee .wrien test : i002.20O7 
Venue :- CTVIE's office. Maligaon 	. 

-. A 1\C )f L_.. tulic.- 	V).3VLLLb. 

i4. 	 'fl,1 .. 	D &L.-I ,LJ *, 	LI.. ILJ 	 .IU.( I 111 	.IL.., A'. 	..  

to keep themselves I readiness and also direct them to appear in the said selection on the 
i- ;i r1 tp llicr n 	ni'rlr rif nririt, 

Fir Virizh -*n cadre.  

SN Name 	 Comm. 	I Desip-n and I 
stn. 

QL..r' 1) . 	 T 

	

• 	LLLL 	U,.0y 	 IT)  

	

2. 	Sini P.K. Choudhury 	UK 

	

3 	 TTD 

	

4. 	•ShriS.R.Mahato 	UR 

ri 
 IJ  Ttro n J1.tiJA.J 

JE/L'NIiQS 

JE/i'DDWS 

Ir 



) 

5. Shr S. Piirkavstha hR JFR/NHQS 
o. 4 	Yr 	iI 	I 	I nn 	s_.naKraDorLy Y Ft un Fr' rr dt rr. 1- 

7. Shri A.K. Phukan hR .JFJWD]IWS 
A .  77 

i)AI £.i,... 	1dUU r Tfl 
LJX.. TT? iTITT)fCl 

 JJI. I H&iue Mafficic TJR JE/IINBQS 
 Shri Survanbhan Paul hR JE'l/NBQS 

Ii. Sini S.K. Shrtna hR JE/IINBQS 
 ShiiRBayan hR JE/1INI3QS 
 Shni A. Hakirn hR JEiiBQS 

iiic 
I.,. L)IUIIt. .&. Siuu UIc. 
16. Shri R.K. Basumararv. ST . 	JE/]INI3OS 
1 1 (t 	Ct Pt U 

i...ZL T IT) m ti/It. rDç\Ct 
JLJ4I iJ¼J) 

1. Shri U.K. this UR JE/1/DI3WS 
 Shifi(.R. Berman hR JF/IYDRWS 
 Siui Dhiimm Gogoi hR JErvDJ3ws 
 Sh D.K Mazomdar hR .TFJIIDBWS ' 

z. 
S." 	• ri 	 I rr 	(-s 	I finn rrar,iu nr. iinmtn Yr ur .u.iiiiiu w , 

23. Shn D. Chakrahortv hR .TEII/DF3WS 
4 CIt. 	T)S.4..1 r Mfl1 i)dJ4jj Tin rrn- ,r'nTTrCl JLSJ.jL1J VY 

 Shii N.S. Born ST JE/IJDBWS 
 Shii Prdip Ch. Sonwai Uk JE/L'DBWS - 
 Shii M. Kachowa ST JE/i/DBWS 

2. SbIi Santosh Kr. Chakrohoiiy hR JE/L'DBWS 
 Shii Satjoy Da SC .JEIWNBQS 
 Slui Pkaj Das, Q .  , JE/I/NOS 

i.. . 	Yff Yr 	Tt.. 	. 

	

ith Ii..i'i.. 	..'as CI,l iT' rr-,rriir 7  w 
32. . Shii Prabin Sonwal ST JEIIJL)13w5 
, C1... 	A 	T .  1) 	, .. i (VT 

4. TEVy/rWj7 - 	JLS411...'LJ VV 
 Shii thpin Ch.• Meh ST JE/l/DEWS 
 '" A (niih; T TD jR/UNBnz- 
 Siui Alhui l3orah ST JE/i'DDWS 

t 	atari 	U it or ivir cuurt 

SN Name 	 I Comm . I ein 	am I 
 I.. 	 ....:,.L .. 

 Slul D. Muchahri ST JEIPDBWS 
2. ShniJ.P.Deoti 	-- ST JEiTBQS 
3. Shri B.B Sarrkar UR JEiiiDBws 
4 Shri Kam4jit Singh LTR JE/T'DBWS 
5. Slui Bakiev Singh Uk JE/UDBWS 
6, Shni C.0 Thouniang ST JE/I/L)J3WS 
7. Shri S. Saikia 	: jp, f)inQcv 

Shii Subhaxnay Das UR JE/IINBOS lvL4 L.t.L. 	.CLiJI  Tm JEITTMDP%c.G 
10. Shri D.K. Sanwar SC JE/l/DEWS 
12. Shi AL K. Madal SC JE/i'DBWS 

M 



4 fl .1 	1 	 V 1 	 1 .1 	 1 	• iui we aouve canuivai.es are irnonneu u ii anyoouy is unwuuing LU appear m inc 
selec'tkii he should inlform the same before the written test. The cases of the staff selected 

t. 	. .z. 	._. 	4t... 	$. .11 	..i ...i. .. wi iuC pvn 	l..vv i  flub C4i;y zu. 	n ur VVUI L UU WU&L d per }AJV1sIJiI  contained  
at Para 224 of 1REM1VoI-I (Rev, edition 1989). 

The candidatcs will be allowed to appear in thc abse-11toc written tCst du to 
'ickpe co;ered y me r operiffical1r. .frirn Riiviy Dnct, 'e 
intimation of dates of written test. adtuinistrathîc iaiiure to reeve the candidates. for the 
selection The reasnits iile atie.dLn i teddLng cerernniLy or qar flinclmonc rn,er which 
the candidates have control will not be entertahied as per roviSion at para - 223 of 
IREM/ Vol-I (Rev, editiOn. 1989. 

Respective controlling officers should ensure that. the staff are advised, spared and 
directed to attend the s&ectioh on the date mentioned above. 

Respective controlling officer should also ensure that the SC/ST. candidates 
should be given adequate -pthmo(iunái training for appearing in the selection. 

KC, — t,. 	 ,,,• ,4.,4 4,. I....JL.. 	_..J 4L 	 44L.. 

	

vvvA ILOp 	Iku 	;.iCwu s uauiy 	ui 	r O HU 

elIgible staff as listed out above Dertalrnng to their Workshon for last three years to 
the PS. to CME hnnediatcIv. 

DA/vllitm (2) 
,li, T11'11. 

(J. Rabidas) 
(.. 	 i/Pf1. - 	 .Ji • J. L 	i.L&J. 	11.i1,l 	 tL 

For (kneral. Manager (1) 

Copy for information and necessary action to.- 

Ctt•fln  
I) 	WL/1ViLi 	. 	 . 	 . 

.2) 	Dv. CMFJ'S 
flC 4. r NX 	 . 	 4 	 4: 	TT 3) 	U1J LU . r LU 1VilILVALJ iOi iflwi.wuvit 	fliy 	 i 

requested to an'ange and obtain AcRs of the above named candidatefor 
lint three veai well in advance so that selection c-an be finalized. 

For General Manager. (P) 
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Sys foi SE (Mechnial) Woi ksho1) Selectton 

Common foy W & M&P CadJ c 

I Mathematics 	A 'rea, Volume Percentage, Equations and Mensuration 
7 (iw'i t1 Sruncc 	Deft tUons- Heat, Energy, Work & Electricity and its relalton t 

Ra~ilw.ay System of Working 
3 i.ailv ay Woi king 	PCO-Planning, Proess& Inspection its function, Man !Wer 

Planning Wprk Orders- Repair & Manufacturing ProcedWe, 
Costing, Merial Assessment, Material Management System 

: 	.4 IncentiVe: 	Chitttaranjan pattern Incentive-in Railways & Function, Time 
Study, Job Card, Rotite Card, Merits & Demerits of 1ncevét 
Scheme 

Store: 	 Piocuiciiicnt of Stock and Non stock items Picpatation of 	. 

Stocking Applicatioii Local Purchase, EAR, Condemnation 
Process of Rolling Stock! Machines 

Establishment 
	

Leave Rules, Pass Rules, D&AR Rules, Factory Act, HOER 
Conduct of Enquiry. 	 . 

7 Rajbhasha (Hindi) 	Optional question upto 10% marks 

WS Cadre: 	 . 

I La out of Shop and its Activities L 
2 Reoan Proceck' c of Coach-Body, Under frame, and Trolley during POH in shop 
3. [Jndefiamc and 	'rolley Safeiv items of Coach, Roller Bearing; nd Air brakeZ ; 

. Maintenance Procedure. . ...... . 

4 • . Painting Schedule, Screen Printing, Colour Scheme. . . . 	 . 	 .. 

5. Latest Alteration and Modifications. 	. 

6 Wagon Maii1tc 	rce, Mai' tcnce of Draw Geai, Types of diffeient Trolleys and thejr 
Pecair Procedure in details. 	

. 

7. Skcch/Diagrams of Safty items, ).)efinition on Fits, Tolerances, Clearances, IS & 
JSO, IRS Specification, Manuficturing Limits etc. Standard of Engineering Drawing .. 

and needs of Material Specifications. 	. 	 . 	 • 	 • 

8 
. 

W&ding of Sin1ilar and Dis-similar Metals, Types of Welding, Pie-requisites of • ..... 

Welding 	 " 

9 Deflnition & Procedure for Coirosion Repair in Condemn -  body ,  Underftanie, Troug1 
Floor etc. 	. 	 . 	 . 	 . 

10. Heat treatment of Springs & Load testing. Definitions- Annealing Normalizing Case 1.. 
.. 

. 1-lardening, Ductility, Malleability. 	 • . 	 . 

.. 

•..• 

1]. Procedure for condemnation of ro ll ingstock. 	. 	 . 	 . 	 • 

•—.' 	' 	'- 

(.3j?J Z1fT 	'JElT?T) 
7dq ErJ7 
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.-- 0 • 	

.: - • 	

Syabus for SE(M1 	
SeleCtiofl 

'1 	

r 

- 	 S 	 . 	 :, 	 . 	 • 	

. 	 .. 	 . 

( 	

t  Comrnon ç0WS 
	

a- 

	

4.
J 	

? 

? 	 MathCflat1cs 	
Area, Volume 

p çceiltge, Eqat1OflS and MenSUratØj 

2 Gcncrd ScICflCc 	Deh11tb0fl Hcat, FnY 
Work & EIectC1ta its're1atI9 	. 

R(ubay Systcfl1 0Wôig  

	

S 	 • 	 • 	 • 	 • 	 . 	 S 	 • 	 -- 	 -'-- 	 -. . 	 ' 	

• i 	. 	. 	 . 	 - 	. 	

4_-. - •, 	. 

3 RailWY Woiki1g 	
p-Planflm Pi ogeS 	ectlOfl its functiOn, Man 	c 

planning, Work 
Od j 	

Pai& flufactng Procc 

Costing, Mate1aI AsSSSI1t Mateflal 	flagemt SySt 

4 Inceflte Chltttaraniafl pttef1flc 
iV1fl Rlways Fun9 

e 

Study, Job Card, 
Rout Cârd,Me11ts & Demr1tS of I1icefltl e 

Scheme 

5 Store 	
Procurellt of Stock and 

Non stock items pparat1 

tockitg Appl1Catb0n 
Loc Purchase, 

Pi OCCSS 0foU1ng Stoc Machines 

6 Estab ishiLi1t 	
Leave RuleS Pass RuleS 

D&ARR5 Facto1 Act HOE, 

Conduct of EnqUl 

7 Rajbha 	(Udi) 	Optional 	st1O upto 10% marks qu  

- 	 II 	rC! 
- their Operation 	

Hgli 1rodUCtt 	Mt1 	Iid 	e 1n 
iSe use,  

Railv ays 
I

w il l wd (fl1fl%SSIoning of M&P 

Deta about various type OL tOo usU u 	
'luIw nd it ProceSS of 

4 Stdfld ci LIt O 
Mcu' (l 	lV 	IIII 	

Q1 

' flrl i1 hoii I ubjicalit that used for vttlOU MhlU 

O 13i k ctOWtl MtIIIl i;L Nh wii 	
nrsptcPAMi OEM5 TioUblO Sho°t 

7. i-1ydrau1' Pnculi11W, Ulcull iii 	
itit 1.tIit rI1i 

 

lL 	i 	
Protcct' 

PrecaUtiofl white deatU wtt1 	PV - - 

	

cleCtflCal powet machiflelY.005 & 
uO NO15 ttI IT IIIIILS &: first Aid 	---- 

9. 	jut I 	
iItuuI iIi j. iWiflU cc.onwonetsi ISO, iS & iRS, needs otMte1tt - 

flrI ion ring  
IU PlLp1dtJU at tItid kit jil ,IU$I IwO 

hi' RiWInfniaClhles 

/Z \ 

........... ......... .... - ••it -'i1 i'iP 711 M 'I 

7[1T 	YlTR 	iTvi-i. 



• - ..Name Design. Trade 5Wórking Promoted as Date of. = 	--Pay fixed 
effect  

Sri N.C.Saikar Ex.JE-I Machine 	•.. S'&r- SE/Machine 01.11.03 Rs. -7300/- 
Rs 7500/-on 01 11 04 

r-  (aruruiilmcrement) 
-: 	-' •.. 1: :.:T Rs7CO/6ii01iL05 - 	- 	._ - 

- 
--- 	.. •T:- --- 	

5 - 	- 	.•• 

---- - - 	- 	- 
- 	- 	S 	- -: - mia1mmenfl. 

Sri S.LPrasad (Sc) JE-I - B/Smith t-SSElG ;SE/BJSmith -26.12.06fs.77001- 
[Sri Kaushik Mallick sc:. - do - Mill wriaht. $SE/MWS fSE1MWS:. } 05.06.04 
SriKumudDas 	• 	- do - Wa2on sSEIWRs.Th sE/waan 01.11.03 IRs. 7100,'- 

ISri KN.Pathak 	- 	j-do-: .Carriage. 	•.SSEG 4SE/Cr. S  01.11.03Rs1100/;:-; 
fsriG.c.Nath 	- 	: 	 -do--. Wagon 	• SSEJWRS SEWagcn 26.120jRs..6900J. 

• 	
S 

OWN- 
- 

- 	 0 FFIC79 ORDER NO -JI! 	 -Y--4=-' 

In terms of GMJM/MLG S office order issued under eñdorstheiitNoEf254/51(1vf) WS Ptrdti h 
found suitable for prom oti  cn to the post of SEI'XS m scale.Rs 6500— 1O50b/ ife GM/PIMLG'S memidj ? 
number dt 04 12 2006 are hereby promoted to the post of-SE/WS againsfrestructunng vacancies we £01 11 -2003 and - 
posted in the same shop w h'-e they are presently workmg.. 	- 	 • 
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ArA 

d'fdrfonnation&idnecessar action to - (F) GMJP'MLG ,P 

- 

! 	-- ---: 	 . .. 	: . 	 W : 	 : 
:.: 	

•.:Y . 

---.,- 	-.- ,---- - 	 -'---- 	__-----&..._-_- 
çl)SSEIMWs 	 41 

-_-4--- 
- (SSsE/pG - 	 - 

Th - 

- - (10).p&rimioffic; 
• --.-• - - (1l)Eil1T 

- 

- (12)P!Case2 
- 	•-' • 

- 

'• (13) Stall concerned - 

- 

: - - 	- - --- 	- 
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NEUE-1 

Noilhcast Irofflier RaiIw 

Ml MORANJ)UM 

lJonipucni lul1ioii1 II IS accordul his approval (f 	It 10115 - 	
'dcs ol ldjinzc.,ai supervisors of this Raihay in to two distinct tradcs as ufldLr - 

- 	- A \Voi Jcshop aII C 
. Lshope (compi sing Ii acks of) 

It 	I otiiiilt y 

iii. • :' \Vagon 
iv.Boitôr 
V. • 	Painttng 

Blaek-srnj(Ji 
Erecting 
Any trade 

VVO1 1cho)/f1jC 
'tt)p/N1&.P ca(llo (c1np11s1ng It ldc8 ol) 

Maclune 
WngIiI 

(\ t\1isia) 
Sr Poi 'ot4neI 011icet/N Icch 

I ot ( 7LIICI ii N I iii I?LI (I')  

Datcd 29 06 "005 

't'.i 101 %V'lI (k(I tor 	 and 1IL LMM II 	U I U )JI to 	- 

2,' F A&.CAO/MLG 
3. C\VE, CPO/AIMLC3. 
41. l)YCPO/IR, CWIvls/NBQS & 1)13\\"S 
5; WJ/NI3QS & •I)DWS 
'6. APOsIMI3QS '& D.I3WS 

,//SJNFRMU & GS/N1. , RE1 U 

	

H 	• 	 • 	 S 	 • 	 • 

'J NI 	it) 

	

• 	• ••' 	• 	 • 	r. •Iei'snticI Of IiectiN'keh 

- 	 I 01 	ILl t i I iii 	i (P) Ii 



age.c..rs n e'so 

	

No Ei233/59(t 	 - 
-0 •JE''-.S' (Carrtae  

trade Orc :Lj:i 

	

l 	1. s 	Cas 	 S. SOS Ala"n 	05 	G0-,3 193295 

	

3. Sor.cw 	 S 	- 	3WS EISmith 	10.04.3 	ia05.73 30.0795 
Sr; S L. Praj 	 .C.- 	 b/Sm;th 	:'5.o2-J 	21.031 23.03.9 	2- 

	

}Yri Bar.j Kr. : 2 BV'jS Carriace 	7.01.E2 	111.&2 11.1197 G 

	

5 Sri Satish C 2-as - - EC3WS Wagon 	23.02.3 	Cti0.63 17.02 96 

	

KN.
C S Carriage 	15.12.54 	070. 	05.1199 

7 Sri3N. Chaa:or, 	' 	-E.2SWs Caffiage 	01.01.55 	27.03.0 25.04.01 
riPanSc-. 	 ST 	•..EJWs Carriage 	01.09-53 	27103.60 25.0401 ( 

..iS:ri ? Chan;c 	 ST . 	 Wekiing 	25.01.S 	I I i 91 2.0401 

::c..r 
- 	- 	

arriae 	05. 
- 	

.. 
2 Sn A.J. Peu 	 . T 01 O.7S 	182) 21.02.02 

n$3fljQa5 Q c: . 

5SpiS3yaa, 	 L 	...E4C3ws aSmth 	1202E5 	C0. 76 270203 
C S-in -irenC 	?alnngr 	01 (53 	C23 3 211102 
7 ShnS.R. Mahato 	- UR - 	-EiO3ws Effecting 	19.09.48 	2ôC.70 01.11.03  

	

SnAR Patha 	 ..E O5!t'S vago, 03. 12 .46CO7z Ci i103 
' S"S Puokaj 'a 	....-' 	 .S. .CS Carnage 	'3 12t>&. 	231 -  C4 011103 ,- 	 . 	 - 	 -- 

- < Giak-ac—: 	Carnage 	251253 	21 05 	i 1103 
51 	Camge 	01 0665 	C3CZ& 	i i103 
54 	'Gcsi- 	3'00372 	 : 	C3 3 	1 

zS 	 01Q9$2 	 - 

	

- 	 -P 

U 

- 

F •1 



DCE' A03te0 t 

trade 
JEJI 

28o 	01103 

JE'NQS Caage 27.126 C.06.93 	01.11.03 
5SS.Sharma 

JE1JNEQS. Carriage Oi.C9.7 Cz03.98 	01.11.03 
26ShriR.B3Y3 

JEI!INEQS Caage 18.01.72 C.C8.93 	01.11.03 
Sh A. Hakim 

-Akh1Ch. p: 
Carriage 26.01.5 01.11.03 

::.O4.9 	01.11.03 
-s 	Shri R.P. Sngh 

JE!1INBQS Carriage 
Welding 

07.12.76 
3t12.6 .12.98 	01.11.03 

\osnA.Gang1y 
JENNEQS 
.JZIINEOS Carriage 22.11.46 .37.72 	04.1O.04. " 

-o31 Shr} 	Eahma JEJI/NEQS Carriage 1B.G3.4 2.C3.63 	04.10.04" 
32 	 S.C. Kar JEf1/NEOS Painting 22.06.47 2.C5.75 	04.10.04 
3'Shri R.K Basum7 may be subrned w:thin one :;,cflt from the date of issue of thIS 

• .B 	epreseflt0fl. it :e se:c1Y 	ostfl 

-. F.I:sra) 
SPO/Mech 

1c General Manager (P)IMLG 
r•.te:-20.10.2005 

o0263J59(M) 
Copi crrded for intcmat 	ar eeVr.' act.Or- to 

C:.a'MLG 
FA&CAO/MLG 	 . 	

. Staff concerned. 

CV.'E, CPOIAIMLG. 
4 D, CPOJ1R V,,IM SJN BOS & CE 
5. WM/NBQS & OBWS 
6:APOs'NBQS&08'NS 
7. GS/NFRMU & GS/NFREU 

Ger.erai Manager (P)/MLG 

•4t 



A 	 /2- 

1 r,1,1fl1 	into 	'1tcd sc' 
('chirc 	i11 	t'c _h 

s1;i 	-st 
lr tcs 	f 

OX Jr/1( 	in 
4(P)ftG 

sc-o -J - 	 ho 	—- :ioo, 
Jfl03Ition:Gric z:..1 ; 

: :.-n!tv 1P. 	:t,JT/TI -  • - •. tuthe: - - 	- - - 	- - - 	- - - - ---------------------------------------------- 
-• 	- - - 

- - /I 	 Lü - - S 	- 	• - 
- I ________ 	: •-r - 	E5r.nrr)/.. - 	r- 	i G'. .01 	OG.103c1 

U  
'.0 	, 
S,L.Pjsna 

- (1."3.L, OC, 	' 	,' j5;c 	qc 
•SC 	I 25•0260 21..31 21.11.3 	23.03.qG 

-3-j.. •-4-j- 15.12.54 07M4.30 25.02.61 	0G.11.3ci 
- —'Id— 

. 
- 	05.(,3.G3 24.03.37 03.0cc 	-15.0L02 it  '.th -do- • 	-'lo- - '4zcr 	-. 01.01G 14J).c3' 15.3.2000(11.07.03 • &jv.-  T -10- -i 01.04.67 0 1.11.1pi 25.1.03 •01.12.c3 1.- 	"- SukVth -do- -k- cr -23.12.61 23.fl.34 03.0c. 0 0 	01.11.03 .4.Chnkrntxntv -do- —do-• curT 25.12.53 21.05.75 03.0c.cc 	01.11.03 0. •i.os -do- -10- - Curr 31.OG.72 13.07,;;-3 27,.yoo 01.11.03 'Iauo T.T.I 	M11i-ck 	c10-. -do- CarT )1.0,C3 ii.7.c- 23.01.0? -  01.11.03 4; " 	- Survubhun P,1u1 -00- -do- -cn 31.1.63 23.13.33 01.13.02 	01.11.03 

t: • 
.3. 	" 

-4 	U  .X--1e 
S.K.Shtiu 

..do- 
-do- 

-do- P. 01.11.G 05.03,3 1.3.0 -).21)0001. ll.03 
1,J.iYn 	- -10- 

•. 	-do-- 
-do-- 

Cur" 27.12.6; 
01.04.71 

05.03,;;3 
05.)3.q3 

13.03.200001.11.03 • - 
.'  A.Hukln -la- 13.02.3)0001,11.03 

- , :7. 	" AIthIl Chndni l'au, -do- 
-do- 
-do- 

Can'. 
C1rr 

13.01.72 -  
20.01.07 

05.o3.g3 
01.01. 

13.02.3)0001 .11.03 
01.12.200001.11.03 " 

P. 	' 
..P.S1nn 
f--nu].7 

-1- — tu —  07.12.73 020'!qq 
.. • . 	" - .- 'nabrza 

-J:- 
ST 	h-do-- 

-do-- VE, D 31.13.0 1G.L2 O1.12.200001fl1.03 
'! 	d ).-C.Kr. 

-do- 
• 

CarT 	- 22.U.46 - 03.07.73 
C.1rT- 

 04.1003 	- 04.iO.0i 	• 
" 

-do-. 
37  

13.03,46.. 
22.03.47 

21.9,(3 
29.05.75 

04.10.02 	04.10.04 

I ' 
04.10.03 	04.10.01 - 

- Con,•p, 2 



17- 1eitho 	07 
I b 	•-1c_ -t ' .-- -" 	 '3L3 70 	501'3 7 _-20) 0 50 ')G 

ST 

	

i frc 	01 0i7C 	1') 	'Th 

	

{.cbino 	01.0S,G 	1.07'3 
i',(7 13 	2 	" 	3 
27 	2000 	l 

.1! -y7 D- 	 - C- -tL-. '{1crine 	(6.J,').Y) 	"5.1 	3 13 	) 	 1)Ø("y1 	1 	3 
.-b- Mach1xe 	01M4 .GG 	3147 CV) y 	'3 1 3y'jer1. 	-' 

:ti 	!- rz' Let 	f 	O 	Dcvc cn1,!t7 1it nut be subnitte1l 	i(c) 	r- 
_ 	t?e 	i-':e 	'.-- 	1' 	1.st -'fc 	i1cn no -c 	or 	 11 L 	crer--!r' -- 

I t 	cC 	 !1n. 
f 	- 

; :-  
- ç 

I 	- JU'c(wS) 
S  Ibr  

' 	2L2_ - itcj 21.07.3)05 

'UY r_: 	O.tui 	 rI 	Y'ticri to; - 

! 	 - 
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GUWAHAT 
(An appllcaUoi under Section 19 of the Adnth.ilstlatiye TEibunals Act, 1985) 

0. A. No.!LJ2oo6 
I 	 • . 	- I-, 	- 	. , ,. ,-run ixnsjmi Oswanjj 4Z 'sirs, 

Union of Ttwti nd M. 

!T OF DATES AND SYNOPSIS OF THE APPLICATION 

All the applicants are working as Junior .1ngineer: Grade-I. in the office of ( 	 . 	._ 	• i 	117. 	 147 	1j -I 
LI1L 	li.ti S' Ui xDILU 	1YiLiigr. _trria5e 	u v igo 	vv orisnop. IN ew Bongaigaon. N.F. Railway. Assain, Next avenue of promotion of the applicants are 10 the cadre of Section Engineer (Workshop). 

17M1.2006- Chief Workshop Manager, N.F. F.a1nkTaV New Bongaigaon, 
pursuant to General Manager (?), Maligaon dated 13.01.2006 issued a notice for .hoidiiig selection for 36 Nos. of post of section .nineex 

	

.,ji 	IQ (i 'WC 	 , 	ii JLi ii. 	•j,j,.j 	a 	L. 	iiI. 	flL 	.J1. 	LLJ %.LL 
applicants fiwred in the notice dated 17.01.2006. (Annexure- 1) 

08:02:2006- General Manager (11 vide letter dated 08.02:06 informed that the 
date of selection for preparing panels for SE/WS in workshop and 

Rr P 	 im 11 (17 7flI1 	M02.2006 has been postponed due to tLnavoidahle C inlstances and the next date of 
written ex ination woi1d he intimated Soori. (Annexure- 2) 

( AQ '(i(i 	e( 
 

j. 	 Oi 	LLi3i, I 	 V IL I 	i 
03.08.06 informed all concerned that the selection for the post of C 

	

'.LjOiL £iLiljeCj %y )  litib LejjfixeUi 	iLL OIL 2-0. •  
Accordingly applicants appears in theselection test held on rb., •t 	1 	( (1 	 * 

04.12.2006- Respondent No. I vide inem(ora ndum  dated 04.12.06 promoted 12 
persons all of a sudden to the cadre of Section Engineer, 5 persons 
of the memo dated 04.12.2006 in fact appeared alongwith the 

thL
- • 

	

 
held 	fl 10 flQ 	/ 

	

A AL 	• 	LSAL  
26. 08. 2006. 	 (Annexure- 4) 

20 Ii 2006- N. F. Rai1i a, Ma7doo1 Union New Bangaigaon Workshop dated 
• 	 U.11. Uo \.-ruci 	y 	 uoc rigfli to e*pe(.ute 

publication 01 result of selection of Section Rnp -i!leer from Junior 

L. 



All 

I 	. .L. r 	.. 	 . LL.. 	,.LL..... 	.. L.11 r , 	 jJ 	 U 	JA1S&UtI UI 

cenlontv tetween the direct recruits. Section Encinee.r and 
prornotee Section Engineer. 	 (Artnexure- 5) 

Appliccmt, ire egerIy walting for dechirtiun of their results of the 
selection test held on 19.08.06 and on 26.08.06 and also legiUniteiv 
expetiirtr their pron?ohop to the cadre of Section Engineei in the 

n- ) f rr. 	 n., 	Ii 4. 	 1) ,fl t. r.rr .* ,-n ,n-r4-,'.-s 4-rn rtr-4,e.-. 4- LJ.t L i.1 	'.LLZVV CV C WJ 	LL LL LL*JL 	V £.LLJ .LL 

declaring the results of the selection held on 19.08.06/26.08.06 has 
ii 

W ciLj ,iLt 	ibcif.A SIeLUOIL 

arhit 	n -rarv aa unfair manner. Hence this Ongrnal Application. 

	

TT.....'l.l_ rn.i...... 1 	- ------------ 	- 	............. 1. 	LI4L UL I1JL1, Ij1 AIiL'UJI 	 W U..L1I.L LiL fkbpJnueIub W U.tLL1re 

the result of the selection test held on 19.0.06 and on 26.0.06 and 

thereafter to consider promotion of the applicants to the cadre of Section 

Engineer (Workshop) on the basis of performance in the sald selection leSt 

with immediate effect, in terms of the decision communicated by the 

General. Manager (P), N.F. Railwa's letter dated 13.01.2006 and also in 
('1i.. 	 ----------- 

dl 	Tl.L._.._'__4_.  iJfl u ier u iu. .w .L000 is thu 	ui ue ISCIUW4V s ieter uueu. 

17.01.2006 as well as in letter dated 03.0.2006. 

Z. 	Li-tat the tion Ne tribunal he pleasea. to rest-ram the respondents in 

canceling the selection test held on 19M8M6 and on 26.08.06 and in the 
--.- 	 i-i..,.i 	i,4...... 1--.-.J- 4.i-., 	-' v iu. O. 	t.:dLLi; 	LLrLCLLLLI, . 	CLLJiu& 	 cIfl 

may he set aside and quashed. 

3. 	That the Hon'hle Tribunal he pleased to direct the respondents to act upon 
4.i 	 4fl.4 *.s1, ,, 	0 (12 'W1I1Z 	.-., ')Z (12 ')(1(14 	- 4--.  ...LLC 	dL, JAI 	.0 	L 	. .' - 	Jj 	Cd.& 	LL 	LJ 	J. 	F 	..d..4..LL. L. *.J.I 

Urre.tion or tne enerit1 iv1antgei Y), JN.1'. isuIwi4y for consI(terilaon or 

existing 24 vacancies of the Section Fn9ineer (Worksho)). 
.-..ii-1,.- appli ca ti on 

T. I /.t 	. 1 :.1 . at 	 ----- -- ,1.j - 	dl 	TT.....11.j_ i-i 	-r 	_j 	L %\ 	W 	iliit, 	jLULU 4b WC £L01t (Me 
Tribunal may deem fit and proper, 

lnterm or -'r rraydJt! (or 



2i;Ll___. 	t_.. F-'---Y 	 cij 	iiLy lvi; iiL ivllUvVilt-4 
nterim relief: - 

That the HoiihIp Trhunn1 he nieased to direct flw resncmdentc. not torass - r- - 	 -- 

1i;,-S.. 	LL-1 	10 OQ 0O 	 ( 	Z Ij 	 Lu 	iiiJJ 	LL 	iLLLv5.L 	.Li.LL vIL £7 JJ.JcJJ ilLA. vLL U.JUJJ 

and further be pleased to direct the respondents in the event of passing 

any such order. canceiiw the selection. the same may he kept in abeyance 
4-1 	.l 	4-i .Li L 	

ti 
L L 

Th-t the Hori'hle Tn ni he leaad to irecf the r ronc1entc that flip 
- 

.-------- r 	i__ 
UiiUEy ol ILlibVL3iJuLjUfl 114iJ iK,u U 	 it i UI iUf L 	Ib UiiUitLb LU £ 	 LI 	 I 

provide the reflex as prayed for. 
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GUWAHAT! BENCH: GLTWAHAT! 

(An application tinder Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	 OA. No. 39- 	/2006 

Sri Arun lrishna Gosw4mi and others. 	Applicants. 

Union of ind.a & Ore. 	 ; Respondents. 

TNDFX 

Si. No. Annxure Pirth -u.idrs Pcge No. 
1 Arrnhcati1ii i-in - 

- V.IijLjUU.Li 

3. 1 Lopy of letter thted 17.0i.UUb 
-. 

()f 1fti dated (P 09 9006 1 r, -. ' : 	Dr 	--- 	 ---•- 
i 	• 	i 

of flOUU UI.itU06 20iiju. 
-  

6. 	1 4 Copy of memorandum dated 04 1' ?006 

A 

niecE LW: 

Date:- 

9L 
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jj' I i.IL sL.i'i I 3'-' j-LJiVLi'i'-' A IJ.i I V 	I I1UdI- 

GUWABATI BENCH; GUWAEATI 

(An application under Section 19 of the Administrative Tribunals Ad 1985) 

OANo _ 	j2006 

BETWEEN; 
Sri Arun Krishna Goswanhi. 

Sri Jyoti Prasad Dcori. 

• . 	'nri eri ISaiaa. 

Sri Abdur Raslüd. 

Sri Ranjit Kr. laruah. 

Sri. Surva IThan Pal. 

Sri Ranan Kr. Bavan. 

Sri Raniendra Pal Simh. 

• £ Ty 1 
'fl A. 

Sri tkraml Hoque Moffick. 

SriSubhanioy flas. 

,.-, • •_, i- 	1 	.1 

i. 	,n ,. run yast.flU. 

13. 	Sri Sanloy Das. 

S. 14. 	Sri kh 

Sri Arun Krishna Paul. 

Sri Anirban Gangullv. IL  

I 	 Z'L- 	t u i4i 	Sw-6 Qi., 

All the applicants aie working as Junior Engineer, Grade-I, in the office of 

the Chief Workshop Manager. Carriage and \Wagon Workshops New 

Bongaigaori,N.F. Railwa, Assarn. 

The Union of 3i1, 

Represented by the General Manager, 
TO 17 
IN. I. jLviAy, 

iViali ga ore,. Guwaha ti7Si 011. 

"Aut", 
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\tLteicu iVictItk4tj j 

N.F. Railway, Maligaon, 
Guwahati- 781011. 

Chief Workshop Engineer, 
N.F. IT T  

Mallgaon, Guwalia 11-781011. 
lespondnts. 

4 FT t rYL7 ' -rF.r 4 DDT T( 4 'T'Tr1.T ifl  L. I 	 '.'I' I II L. .ri. I 	 3. j'.J'j' 

1. 	Paificulars of the order s) anst which this application is made: 

This application is made not against aiw particular order but praying for a 

direction upon the respondents for declaration of result. of the selection 

test held on 19.08.2006 and on 26M8,06, pursuant to the direction of the 

	

-. - 	( ... - - - ITV 7.1 T T' 1 -- - 	 i .. 	- 	- ------- - - ( 	- e1iet41 iviamttr sr), i'i .r. i.uWaS wr consluerauuii UI prornuuUn UI tSLIC 

applicants to the cadre of Section lingineer (Workshop) and also for 

restraining the Railway authorit from canceling the aforesaid selection 
Lest and further for a direction upon the respondents to act upon the 

selection test held on 19.0.2006 and on 26.03.2006. 

2, 	jurkdiction t,f the Tribunal; 

The applicant declare that the subject matter of this application is well 

within the jurisdiction of this Hon'hie Tribunal. 

I 	Lmtatkm: 

	

-S 	 SflJ.S 	 ,L. 	41 	4.1,... 	...-....1. 	 i-i_., 	,i:L 	.1_ i it aj'.u.Cct&iiz I LU. U.Li. L CICU..... U.L L U.0 	F.IJLLC 	u 	.in U.Le 

limitation prescribed under Section- 21 of. the Administrative Tribunals 

Act' 1985. 

Facts of the case: 

4.1 	That all the applicants are presently working in the cadre of Junior 

Engineer, Grade-I, in the office of the Chief Worlcshop Manager, Carriage 

A,,, 
 



34  

-..._.4 	i-. 	 1i-.- 	 ..... 	t' r:1 	A 	PL. ..i 
ib.L, 	 i-.vV L 	L 	 r 	.stY, EiSbflL thU 

piomolional avenue of the applicants are available Jul the cache of Section 

Enaineer in the scale of Rs. 650040500/-. nromotion is made on the basis 
T-.1.-..-i.) 

J1 	i.UtisJiL i1Jiit ,JL iL'Ui ULAi' s)i 	 LhiLtLUUi 	L1e-I  

years regular service have tieen rendexed In the feeder cache of Junior 

Engineer. Grade-i. !e it stated that all the applicants have rendered 2 

years regular service in the cadre of Junior Engirecr Grade-I and well 

WitIim the zone of consideration. Since the post of Section Engineers are 

cphrtion nost. firip -rPfore section nostc shoiii1 h ffl1d irn by a nositive r----------------- r 	- r 

--..-4 -4 	 -i-i-. i-L.-.. 
C4A.. .Ji 	iS¼tWLL, 	 VV J.L.LL t1i. LLIJ  Oi 	itt.wii Uoards. iiifli 

staff eligible for selection. The positive act of selection may consist of 

writtpn tpst ami /ot viva voce test. 

42 That the appllcant.s pray permission to move this appilcation jointly in a 

single application under Sec 4 (5) (a) of the Central Administrative Tribunal 

(Procedure Rules 1987 as the reliefs sought for in this application by the 

applicants are common, therefore, they pray for granting leave to approach 

Hi Ti-mhh T hiiti h'u ' 

 

CO --- --"-.? 

43 That it is stated that the Chief Workshop Manager, Ni. Railway New 
4- 	,.._-.1 	 ,fl\ 	1..... 	 !T,-. 

LLliJLt, 	 tO s 	tUtt1 	 J. J,  

L/L4/i(w)/w.b. I'L I ciMed Ii.UL200b issued a notice br holding 

selection for 36 Nos of post of Spction Engineer on 1L02.2006 as well as on 
4-.-. 

	

 1.. 4- 	 .-........ a.-. 1S... il............. I JVV 4-fl,..t hi. it, tA.-Uit tViLU. W UjU 	 W 	UiUiii&Ci\.b Ui 

readiness to appear In the written test and also directed the concerned 

authorities to spare the applicants to appear in the said written test. The 
...- 	.-.i1 	 .. 	 ... 	aL. 	 i.... 	- 	L..a.-.... 	1T... i., 	4-i.i 1.4-lU 	 iiUU ILL 1.4-LU LLJULi.. uU.4-rin 	4-UUU.L i'.'J. 

E/M,/ 2.34,1 jE-IL/Seiection/ Pt. II dated 17.0L2006 

Imumediateiv,  after receipt of the letter dated 17ML2006, many of the 
hSLS 	1,....- 	-., 	£.- 	i-L.-.. 	i..-....i- 	.,.-,1-. .1-. 1..I i.,.. tLX,.iL isL V iJL JI 9JLL i4- ti.Ji( 4-Lit UL VV I. L1.l.LL 1. I., 	LLCLiZU ti. 

4 
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1. 	 ii il) ')tlil 	 ..1._ 	t....4 	_.. i- 	.-l- Li. 	..J - ±CIi. 	ii. v.. iu it..t ufl.ii i'.eii 1LU c i ufLi. O 	utCii C 	C 

for the written test. 

(A Copy of the letter dated 17M1.2006 is enclosed herewith for 
perusal of Hor(ble Tribunal as Annexure-i). 

44 Thai your applicants further beg to 1 sav that General Manager (li) %ide letter 
No. E/254/51 1/(M) W.S . Pt. I dated 0&02.2006 informed that the date of 
selec Lion for preparing panels for SE/WS in workshop and M & P cadre in 
the scale of 1<s, 6500-10500/-, which was fixed on 11.02.2006 and on 

18.02.2006 has been postponed due to unavoidable circumstances and the 

-. 	

-  1te,L uaLe oi. wren exanunaaolL 4 uu. ye ii nite uufl. uUe w sUuuCit 

cancellation of the written examination without disclosing any reason 
ihatsoarer, the applicants have been put to a great disess as because they 

- - 1 1. - 	 - - - .1---- 	--------j '.- 	1 	.: - - have sefl Lre1IICIUUUS iaoour LU CL ute1iieives ptepareu iuf inc wrIkLefl 

examination scheduled to be held on 11.02.2006 and some of the applicants 
have in fact taken leave to Prepare tor the examnafion. 

(A Copy of the letter dated 0&02.2006 is enclosed herewith for 
perusal of Honblc Tribunal as Annexuro.2). 

4.5 Thatit is stated that the Chief workshop Manager. New Bongaigaon again 
vide letter beiixing No. E/M/254/JE-ll/Pt.11 daited 03.08.2006 informed all 

concerned that the selection for the post of Section lirigineer (WS) in the 
scaje of Rs. 6500-10,500/- both for workshop cadre and also M & P cadre of 
Mechanical workshop has been fixed on 19.08.2006 and o't 26.08.2006 

pursuant to the direction of the General Manager (I')' s letter bearing No. 
E/254,/ 51 ivI) WS. Pt. I dated 26.07.200. It is to he noted here at this stige 
thai the written exanthiation now proposed to be held on 19.08.2006 after a 
lapse of more than 6 months from the date of initial notification dated 

13.01.2006. However the present applicants who were very much interested 
for their carrier building accordingly appeared in the wriLten examination 

~r 

tR 
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held on 19.08.2006 and on 26.08.2006, many of the applicants again taken 

leave to gel themselves prepared for the written test and taken tremendous 

labour to appear in the written examination. It is ought to be mention here 

that there is rio viva voce and the SCICCtiOn is made ohiy on the basis of 

writ Len exaniina Lion. 

- 	 (A Copy of the notice dated 03.08.2006 is enclosed herewith, for 

perusal of HonbIe Tribunal as Annexure-'3). 

4.6 That your applicants when le itiniately waiting for declaration of the select 

list, pursuant to the written examination held on 19.08.2006 and on 

--------------------ng 
 .UO.hVUO, UUL Ule O. rersoilfici .Jmcer iviecn. ) IU dflU. OIL LJCI1aII UI the 

respondent No. 1 have issued a memorandum, promoting 12 persons to the 

caure of Section Engineer, workshop in the scale of 6500-10,500/- w.e.f 

01.111 .2003, in addition to the staff already promoted earlier against 

restructuring. it is pertinent to mention here that out of the 12 persons who 
are now promoted, all of a sudden through memorandum hearing letter 

No E/254/51 (M) W.S. Pt. I dated 04.12.2006, 5 persons namely Sri S.L. 

Prasad, K.Mallick, Kumud Das, G.C. Nath and Sri. KN.Pathak i.e 51. No.3, 

6, 8, 10 and 11 of the memo dated 04.12.2006 in fact appeared alongwith the 

applicants in the written exaniinati.on held on 19.08.2006/26.08.2006 and 

names of these 5 persons also would be evident from the notice dated 

17.01.2006,/03.09.2006. In the memo dated 04.12.2006 it is stated by the 

General Manager (P) that all these 12 persons have been left earlier are now 

found suitable in the modified selection held on 30.11.2006 for promotion 

to the post of Section ngineer workshop in the scale of Rs. 6500-10,500/-

against restructuring w.e.f 01.11.2003 in addition to the staff already 

promoted earlier. 

Therefore it appears that these 12 persons have been left out and 

therefore a modified selection held on 30.11.2006 and accordingly these 12 

persons have keen  promoted following the modified selection held on 



4? 

30.11.2006. It is pertinent to mention here that the applicants came to learn 

from a reliable sotirce that one Sri Kurnud Das have preferred an appeal 

long back dining the year 2003 for consideration of (us promotion under 

cadre restructuring and after consideration of his appeal, the respondent 

ratiwa authority had held the modified selection and promoted the left. 

out 12 persons to the cadre of Section .Engineet, worklop. Be it stated that 
Sri Kumud Das also appeared in the written examination along with the 

applicants pursuant to the notice dated 03.08.2006, but he was promoted 

along with 11 others vide memo dated 04.12.20061.  

(A copy of the memo-dated 04.12.2006 is enclosed as Annexu-4). 

4.7 That it is stated that when the present applicants are eagerly waiting for 

declaration of result of the selection test, at that moment the respondent 

railway authority issued the meinorandwn dated 04.12.2006 promoting 12 

persons to the cadre of Section knginees without publishing any,  
nohce/corngendunl to the effect that the vacancies which were notified for 

selection test vide General Manager's letter. - dated 13.01.2006 and 

26.07.2006, where altogether 36 vacancies position has been shown for 

filling up by way of selction in the cadre of .ction Engineer (workshop), 

but by promoting 12 persons through memo dated 04;12.2006, 12 vacancies 

have been filled up by the General Manager {P) out of the 36 vacancies, 

notified by the General manager (P) for written test and against those 36 

vacancies, although written test has been conducted way back in the month 

of August, 2006, but thereafter promotion of the 12 persons have been 

made by holdincr a modified selection on 3011.2006 without issuiw any 

a  notice/corrigendum as such action of the respondents authority is highly 

arbitrary, ifiegal, unfair and such action of the railway authorities smacks 

malalide and it appears that the respondents authority is not transparent at 

all and deliberately made a departure from the rule of fairness while 

exercising adnthiisirative discretion. 

5L kL 



It is well known to the General Manager (P) that he has issued a 

notification on 13.01.2006 and thereafter on 26.07.2006 proposing to hold 

selection test for consideration of promotion of the eligible employees 

including the applicants in the cadre of Section Engineer and more so when 

the said written test has been conducted by the Railway- authority for filling 

up 36 vacancies in the  cadre of Section Engineer and the employees who 

appeared in the selection are eagerly waiting for declaration of result of the 

selection test held on 19.08.2006 and on 26.08.2006 a duty cast upon the 

General manager (F) at least to issue a corrigendum/notice before holding 

the modified selection test on 30.11.2006 for consideration of promotion of 

the left out candidates if any against restructuring hut in the instant case 

General Manager (F) even did not feel like to issue a corrigendum/notice 

before taking the decision of filling up 12 posts of Section Engineer 

(Workshop) by holding modified selection on 30.11.2006, As such decision 

of holding notified selection test is also arbitrary and the same is in 

violation of principle of natural justice and fair P.M.Y. 

4.8 That it is stated that the General Secretary of the N. F. Railway, Mazdoor 

Union, New Bongaigaon Workshop vide letter No. MU/NBQ/3/06 dated 

20.11.06 requested Chief Workshop Engineer to expedite publication of 

result of selection of Section Engineer from junior Engineer. Grade-I in 

order to avoid dispute in the matter of Serliority between the direct rcc.ruits 1  

Section Engineer and promotee Section En ineer as because some of the 

direct recruits section engineer are undergoing necessary training and 

awaiting for final posting in workshop. IL is perlinent to mention here that 

these 36 vacancies for which written test was held in fact occurred during 

the year 2003. 2004 and 2005 and as such the applicarts who are within the 
zone of considera lion are entitled to be considered for priority basis at least 

from the cia te of occurrence of vacancies. 



A copy of the lcttcr-4ated  20.11.2006 is enclosed herewith for 

per usal of Hon'ble Tribunal as Annexure-5. 

4.9 That it is stated that even assuming if some candidates are lefi. oul 

genuinely left out for consideration for promotion under cadre 

restructuring due to administrative error in that event the railway 

adn.thiistration defiiltely can review those cases of the left out candidates 

for uromotion to the cadre of Section lingineer even after issuance of 

notification for holding written examination/selection test for filling up the 

vacancies in the cadre of Section Engineer (Workshop). But the Railway 

authorities could have conducted the modified selection test by issuing a 

notice./corrigendiim to that effect by reducing 12 vacancies 1w modifking 

the General Manager ,  (P)' s letter dated 13M1,2006 and 26.07.2006. But in the 

instant case the General Manager (P) did not take any corrective steps to 

that extent. 

Even after promotion of the 12 persons through memcrandum 

dated 04.12.2006 the applicants were eagerly waiting for declaration of their 

results of the selection test held on 19.08.2006 and on 26.08.2006 and also 

iegitimatehr expecthi.g their promotion to the cadre of section Engineer in 

the remaining 24 vacancies on the basis of the select list/merit list in terms 

of the selection conducted by the railway authorities. Rut to their utter 

surprise the railway adniini.stratiori without declaring the results of the 

selection test held on 19.08.2006 and 26.08.2006, has now decided to cancel 

the aforesaid selection test in a most arbitrary and unfair manner as learned 

by the applicants from rdiabie source. 

It is pertinent to mention here that, although 12 persons have been 

promoted as against the 36 vacancies of Section Engineer (workshop but 
.1 	 1 	 1 	1 	 ( 	f'11 	 1 	 • uicrc was no or or .Lcgiu restricuon ror nning up tne rumiurung 241  

vacancies on the basis of the selection test held on 19.08.2006 and 26.08.2006 

strictly,  on the basis of perfoimance of the remaining candidates who 

appeared in the written examination conducted by the railway 

%fr 

kL 
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administration, therefore decision of the railway adn-drdstration proposed 

to cancel the said selection test held on 19.08.2006 and 26.08.2006 is highly 

arbitrary, unfair and ifiegat and opposed to public policy and on that score 

alone Lite respondents be restrained to take any such action, prejudidal to 

the interest of the applicants. 

4.110 	Ti-.,4 # .,-. 	- i.1,..i- 	,.. 41w,- ii,,- , 	.-. 	. 	. 1 k,.. 

	

  a. a.I& L I — b 	, 	al1,Xfl 	 ,. IO L, a.a. .., 	 .O 	flcCa. 

selection test held on 19.08.2006 and on 26.08.2006, but it appears due to 
promotion of certain left out persons under restructuring in the cadre of 

, ,i-n., 1., .,-.. , 	TAIasa.t.rl..nv.. 1 t) 	,r i-c' 1 .'.r r 	i.n, , r 	rn-c.4- €1 	 - 	,.. 

	

.L.LlJ.Ier, V V 'X J, &a.. 	 V C 	 c- a. 

those 12 left out persoiis, even then there are 24 dear vacandes are 

avallable in the cadre of Section lingireer and these vacancies are liable to 

he filled up only on the basis of a posve act of selection, since the eligible 

	

t 	- 	 I 	t 	1. 	 tI 	.1 	 .1 	 1 ethtiovees lEaVe been curecLea L)V We KaIJWI\ awnlnJstralton tO aLOeM in 

	

A. 	- 	 I 	 ./ 	 LA. 

the written examination pursuant to the decision of the General Manager 

the eligible employees including the applicants have prepared 

themselves for the rigorous examimtion and also appeared in the said 

examination, therefore there is no valid reason to cancel the selection test 

held on 19.08.2006 and on 26.08.06, more so in view of the fact that these 

employees have taken all the troubles and got themselves preipared for the 

examination even by taking leave, in such circumstances the l'ailwav 

authorities should declare the result of the selection test and should take 

necessary steps to ifilup the remaining 24 vacancies oti the basis ol neti.i 

list/select list. It is pertinent to mention here that when at least 24 posts of 

Section Frwineer are very much available these 15q  shall have to he 

	

I.) 	 t 

filled up only through selection, therefore ju5tice demand. that these posts 

should be filled up  by declaring the result of the selection test. It is not the 

case of the Railway administration that there is any allegation of adoption 

of unfair means, in the written examination by the applicants or any other 

employees appeared in the written examination and it is also not the case 

of the Railway administration that there are no more vacancies available 

5Acp4 
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in the cadre of Section Engineer, as such it is obligatory on the part of the 

Railway adjninist.raiion to declare the result of the selection test and on 

the basis of the recommendation of the selection hoard these posts should 

be filled up on the basis of the result of the selection tests. 

In the facts and circ urns Lances sta ted above the decision of the 

competent authority in cancelling the selection test completely 

misdirected itself in taking such an extrurne and unreasonable decision 

which is wholly unwarranted and unnecessary even on the factual 

situation and such decision of the Railway administration is irrationaL 
iL 	,. 	 t 	 ,,3 4 	..., 	 . 	 1_ i- 	i- ., irioi. 	 e iinc in 	 eIcoLL 	on 

18.08.06 and on 2608.06 otherwise it will cause irreparable loss and injury 

to the nromotion nrosnpct of the armjjcaptc. 

4.11 That it is stated that selection was strictly in accordance with the 

governing instruction as such decision, if any of the Railway 

adninistration for canceling the entire selection is highly arbitrary, 

imreasonable and against the public interest and the said, decision is not 

judicious, more so when there is no grievance on the part of the Railway 

adniinistratiort in adopting any unfair means by any of the applicants or 

other in the written examination held on 19.0806 and on 26.08.06. 

Therefore decision of the Railway administration proposing to cancel the 

entire selection likely to anise irreparable loss and injury to the applicants 

- 

	

	 who have appeared in the said examination and fared well in the written 

examination and legitimately expecting result of the selection test in their 
,-i 	I 	• 	 11. 	 • .1 	1 	•  ravour. inc ueusion ci cancenanon or me sciection, ii tiuwn ov me 

I 

Railway administration the same will cause harassment to the applicants 

for no fault on their part. It is well known to the Railway adni.inistration 
.1 	.1 	 1 	• 	1 	(••fl 	1 	 1 	1 	 ( 	1 mat mere are vacanr mists nave to oe imeu ut, cmv ov wax ox scicction 

I 	 I 	 I 	I 	I 

test and a vacancv is liable to be filled up on the day when it occurred. In 

such circumstances if take Railway administration decides to cancel the 

selection test already held, then the same will, be highly arbitrary, unfair 

54i 
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-..--.- 	 _._ 	4.... 	_...i:..... 	14. ._t..-..,..1.4 	.J....i.. 	it. 	,...4 I 	...l 
fuwi... iiiy. i. 	 LI.,. 	w.& 	0... u.LC ]fl .;Ci CniJJ.LOY Ci 

like the Railway authority to cause minimum harassment, least 

inconvenience to its employees but the arbitrary decision of the Railway 

administration to cancel the entire selection will lead to maximum arxifies 

and harassment to the applicants. 

Ln the circumstances this Hon' bie Tribunal be pleased to pass an 

appropriate interim order restraining the Railway authorii in cancelling 

the selection test held on 19.08.06 and 26.08.06 and further be pleased to 

- pass appropriate order directing the Railway administration to declare the 

• result on the basi of performance of the employees and accordingly to fill 

up all' the 24 vacancies of Section Engineer (Workshop)ag early as 

T)C)SclhlP. 

4.12 That it is stated that the applicants. have no alternative remedy but to 

approach the Hon'ble Tribunal for dedaration: of their results of the 

selection test for considering promotion from the cadre of Junior Engineer, 

Grade-I to the cadre of Section Enineer (Workshop) and further be 

pleased to restrain the respondents Railway authority in canceling the 

selection test held on,. 19.08.2006 and on 26.03.2006 and if any such 

decision is already taken the same be set aside and quashed. 

4.13 That our appllcants are apprehending that The Railway rruiy cancel the 

selection test held on 19.08.2006 and also on 26.08.2006... at any moment. 

r a.. 	...i,. 	1.,..,,i. 1-...-...-. 	.....i 1.. .... 	1...1.4.. .4 
e, 1e 	o. 	te 	cLLIfl 	no. 	 iCc-. Cv .fl 

after a lapse of about 6 months as a result promotion of the applicant are 

being delayed odue to administrative inaction and laches.. therefore finding 

no other alternative, applicants are approaching before this Hor11ble 

Tribunal, for granting adequate reliefs to the applicants. 

4.14 Thai this applica lion is made bona fide and for the cause of Justice. 

(.--S ,..,1., C..... ._....i: Cl •t .'4li 1.-..,.--..1 
,J. 	.)i.Lt'.E JUL L:..1CJ Sj VVIU.JL kJLi ic.,v ILOfl. 



lb 

I'JI 	U.I L 	 UUiJiY J LL1 	14.LLW$Y 	LUbU.W."  

misdirected himself in taking such an extreme and unwarranted decision 

of canceling the selections wholly unwarranted and unnecessary even on 

Li..-. 	 -.1-4-.-.-.- 
	 Li..-. ..-..-.L..-.•.. 

l.jJ.0 iLi.U.ii bI L.fl.1JiI 1JUL.i. U.J u.KaLjii, cULU. U5.sLiY LU 	 JI Ui U.UUi 

and gravity of what was at stake, thereby VirtUallY rencleri-ng sucfl 

decision to be irrational. 

5.2 	For that there is no allegation of irregularities or ifiegalities or adoption of 

unLirr means in the process of conducting the selection test i.e. written 
I 	11 	 . 	 .1 	 1. 	 . 	 - 	 1' .1 	 flt Ifl\ 	 I 

exanunauOti nei.a pu.rsitaiu to tue cuxecttOfl ot tue rv1 k) i.ssuea on 

26.07.06. As such question of cancellation of selection test without any 

	

-r crI1c 	rl-uI, 	+ 1,+ ),1 i-rcl- .-f 	fert 	rlir1' (VJ1ccr\ cro 

available would be arbih'arv, illegal and unfair and would be a deliberate 

attempt to cause harassment to the applicants who have taken all the 

-ihlc fe. 

 

4-M 	 -. 	
l'f;()r' ff 

r  

53 	For that. respondenLs raiiwa authorities committed grave error by 

A1i 	 1_L--.-- 

LLVLLLUIS LLLUW-JJU 	
ii i'll j.ji.,_SJVU IkiLUUt 1W.L cLLL\' tJiiUi iiuuI-.e 

or corrigendum before diversion and. filTh g up of 12 vacancies out of the 

6 vacancies for which selection test held on 1908M6 and on 26.08-06. 

5.4 	For that, even after promotion of 12 persons from the cadre of T.F Grade-I 

i.,s i-i.,. ,,'i, - -..n nC 
	..a r ,sC Pr 

LLII 	 I. 	IJi 	 .JLL 
 

&500-10500/-, at least 24 posts of Section Engineers (Wksp) are still 

remained vacant, as such those vacancies ought to have been filled up 

-. 	 4 *15S5 Ca1.t4ftSP 4-ar4 ,fl4.l 	 11,4-a,1 i'4tr 4-Ill' .*a 4ItiT.tT 

C&.L LCJ. .&CL...LltL flL.5 i.SLC ... 	,j.j.LO 'JA LLLC OC...C.._ I.LLLLI. LCl. 	j.LLt..13_ j..... JV  

aUnmliStratlOfl oi anu on .U.IJt) from amongst tile j.i racte-i 

who appeared in aforesaid selection test. 

..5 	For that when 24 vacancies are still available in the cadre of Section 

Fi,c'$iwir (ATirk 	+k 	ini rri 	+0 b' fill 	ti cnlv 1-nT 	u'+ M 

-a 	
(_.._ il._.--- - -- ---. : -'-- n -.- 

puSiiV e 1t.tiUii, UjC1CWI i.iiCi lb HJ ubUij%d i.iUii iOf 	Ctiia iIUII Ji I.1Lt 

5411 kL4 
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-:...,. L..L 	 1. 1..1 	lil 1W flf 	.3 .-.. 	 1W ili. .....3 .l1 Lt. 	12 	1..1 ujji i.SL 	 itCiu. 	..,..uO tIKi ufl .u. 	 s.... w; (gui. 

candidates Including the applicants have already appeared in the rigorous 
cIcjj-rn 1-st. ti wi -ir t1ir 	m'i valid o-rnimrj not to act iinon the  - ------ --- 

..t. 	2.3 	 . 	.,,11...... 	.4 	L1_.,.L 	 2t  there is*i.y 
cancellation order the same is liable to be set aside and quashed. 

	

5,6 	1' 	.1 	 1 	 1 	 .1 	1 	 ( .1 	 .1 

	

t 	ror triat nppncams cannot oe niacie to suner at me wmni 01 tue r.anway 
administration when there is no fault on the part of the applicants, as such 

there is no valid ground of cancellation of selection test held on 19.08.06 
and on 26.0806. 

	

5.7 	For that nort-dedaration of result of the selection test held on 19.08.2006 
and on 2608.06 even after lapse of about 6 months will adversely effect 
the promotion prospect of the appiicint who dIC eligible and within the 
zone of consideration for promotion to the cadre of Section Engineer 
i 	 1 	 S VAT

' 'V V 

5.8 	.or that, the result of the sel&fion test held on 19.08.06 and on. 26.08.06 has 
.......i L............ Li1......3 	 .. 	 .1. .... /2 	..5....4.'L... 4... 	i.-. 1 - iLJL LP1L iJULi.2,iLet... 	iL sULj 	 Ci .wOu. u ifluiva c.iuC i 

ladies and also due to negligence on the part of the Railway 
iiirdst-raon whereas the result of the modified selection held 

1I 11 11,2 i..... 1. 	.-i ...1Li.2 	..2 .3 	£ f ui .iu. i i..,u AL.1 uC-C..0 	vviu.ufl p CiiOu. Oi. * ..& iy . and 
selec tees have already been promoted to the cadre of Section Engineer 

(Workshop) within the said period of 4 days as such delay in publishing 
L1.......... ii 	C Lt.. 	 i.. 	i._3.J 	 1.. .3 111. 	.. 	 .......4. of It itu. Gi .jj: 	

o 

Railway adnilnis Ira Lion with the view of intention to cause injury to the 
fl1Ti1Hcin irocief of th ai,nticantq -- -- 

5.9 	for that, inasmuch as 24 vacancies are still available in the cadre of Section 

Engineer (Workshop) even after diversion of 12 posts, as such respondents 

are duly bound to act upon the selectIon test held on. 19.08.06 and 0(1 

26.0&06 as per decision of the railway administration, more so when the 
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applicants appeared in the selection test and legitimately expecting their 

promOtiOn to the cactre 01 section tingLneer (WorJ.cshoP). 

r' 	.1 	11 	• 	 11.1' 	.1 	 1 	 .1 	 I 	•. 	• 	 .11 	1 	 1 

.iu r or mat, aeiay m punsning me resuits 01 me seiecnon test will acwerseiy 

effect the seniority position of the applicants in the cadre of Section 

Fngineer (Workshop) with other direct recruitees who are waiting for 

	

.1 	T1 '1 	 TAT 	1 1 	 1 	 • 	 1 	.1 	 1 posting in me i'aiIway vvorL<snop at ongaigaon snortiy on completion or 

their training. 

5.11 For that, the applicants axe apprehending that the respondents Railway 

authorit may cancel the selection test at any moment, as learnt from the 
.'..1. - 	11 	 .... 	1,..... 

1LitW1' 	 I. U.0 LJW.A 	4L (3IiLI V\IJA 	 iii )tU.I.)i jU 

injuxy to their promotion prospect in the event of such cancellation. As 

such the Hon"ble Court be pleased to restrain the respondent in canceling 

h-i. 	 ... i. ,i- 1....S1.4 , 	110816 -1 , 	' UQ ( 	C41. 1 e 	jtiO.it 	LLJ3..4 '.ji 	1J.L.A 	 J.%JJ.JJ iI..L £U.J. U.LL J'. pleased 

to direct the respondents to act upon the• aforesaid selection test to 

consider promotion of the applicants to the cadre of Section Engineer 

v 

5.12 For that, in the event of cancellation of the selection test held on 19.08.06 
I 	 ti ffl nc 	C 	f11 	 .1 	 • 	. 	.1 	 1 	 C C' 

anu on o.uo.uo ror uiung up inc vacancies m inc cauLrc or ecuon 

Engineer (Workshop) shall be arbitrary and such cancellation would be 

wholly unwarranted in the fact and situation of the case of the applicants 
.11 	• 	 11 	 C 	1 	• 	 •C 	 (.1 	Tt •1 

anu ne siuu ucusion or cancc.uauon or scicchon tcst ii any. or inc isauw av 

adnii.nistration would not be in public interest and opposed to public 

policy, and as such the Hon'ble Tribunal be pleased to restrain the 
TI •1 	 1 ' 	 1 	 1• 	 11 	 C .1 	C 

isauw'v aunmusuation to oass any OlUCI 01 can.eilanofl or tile aroresal £ 	./ 
selection test 

) 

6. 	Details of remedlies exhaied. 
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P1_.j Li... 	 .4....,1..... 	1.....i. Li..... i..._.... 	 -1 ..11 Li.. 	... Litt 	u.t 	 .c.UL 	 ui 	uy iv 	ji.1u...Cu. ,.iii u.C. 

available to and these is no other allerna Live remedy than to file this 

n,nhit' Hnn 

7. 	Mafters not pviously filed or pending with any other Court. 
Th0 	lrttc 1iirfhg 	rlir f1f th- b2d m,* ro1re%11ckr 11-1

had". 	
1.- '- 	-'•J 	 .. I 

. 	 VT 	 .'.. 	1 	E 	 .1 	A 	I 	•. appncauon. vvnt ieuuon or uut eiorc iinv .ourt or any omer .&iutnoriiv 
I 	 I 	 I 

or any other Bench of the Tribunal regarding the subject matter of this 

application nor any such application. Writ Petition or Suit is pending 
i r oerore mv or ineni. 

U 
ILL iGi; 

Jnder the facts and dicuinMaiices stated at'ove, the applicants humbly 

rravs that Your T.ordships he pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show caase as to 

why the relief (s) sought for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 

...,.*r s.,.. 	 i 	 ., 	i-.-s ,,-..s 1- 4.. 	 .',. LLLCt. &LC4' IJ 	L(LIVV LL, L/... JZCLLI. LLI bLCtLL LAL .LLILUJ'.V LLLb LLLLC/. 

8.1 	That the Ron'ble Tribunal be pleased to direct the respondents to declare 
.1 	 1. 	( .1 	 1 	1 1 	 i 	 1 	 /1 ,c 	1 inc rcsuit or mc s ecuon rest neiu on 1i.Uo.UO mU on hb.Uo.UO mi.iiu 

thereafter to consider promotion of the applicants to the cadre of Section 

Engineer (Workshop) on the basis of performance in the said selection test 

with immediate effect, in terms of the decision communicated by the 

General Mana er (IPI), N.F. Railway's letter dated 13.01.2006 and also in 

terms of letter, dated 26.07.2006 as indicated in the Railway's letter dated 
•. 7 (...1 tf(c. 	11 	• 	1 	• 	1 .  • 	1 ( 	I( 'frc 1/ .ui..uuo as wen as in ictrer uateu O..Uo.h000. 

o 	Pk..i. Li.,. LT....../i.i.. rn.:i... ..i t 	...1 ..3 i. 	... 	L.....: 	LI. 	.. ......_ 	I ....L., c.1.. 	iii 	LLL,.. IWIL LL 	iiLLtIj1lj LC yiC*l. 	o 	.tC I 	rkieiu. LU 

canceling the selection test held on 19.08.06 and on 26.08.06 and in the 

event of passing any order, canceling the aforesaid selection test, the same 

I.. 	.....J 	.......t uJ.iy L".. 	L 	LL&t. LUL.& 

* 
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die selecLion Lest held on 19.08.2006 and on 26.08.2006 pussuant to the 

direction of the General Manager (P), Ni. Railway for consideration of 

existing 24 vacancies of the Section Engineer (Workshops. 

8.4 	Costs of the application. 

8.4 	Am' other relief (s) to which the applicants are entitled as the FIon'hle 
Tribunal may deem fit and proper. 

9. 	Interim order pyed foi 
During pen d.ency of the application, the applicants pray for the following 
interim relief; - 

9.1 That the Honble Tribunal be pleased to direct the respondents, not to pass 
any order in canceling the selection test held on 19.0& 2006 and on 26.08.06 
arid further be pleased to dixed the respondents in the event of passing 

any such order, canceling the selection, the same may be kept in abeyance 
till disposal of this Original Application. 

92 	That the Hon'hle Trthunal he pleased to direct the resondenLs that the 

j pendency of this application shall not be a bar for the respondents to 

provide the relief as prayed for. 

10  ................................................................. . 
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VERIFICATION 

I, Sinti A 	 S !o- Lath Pragsrna 

ahout .4 yeirs, worKing 115 )i.mior 1ngineea-1, in the ottice ot 'emor 

Section Rnpineer. N.F. Railway. Bonc'aic'aon. arrnlicant No. 1 in the instant 

	

J 	 ; 	 Lji. 

r, n.., 	 r 	41. n.' 'ns,4 	 n4kn..r •n tr,w4 r r#n l-r-rc, r..fl#r .n-* ,  n 
CL LJ4JLLLCL LjLJJI1 	L1..L V CL LILLLLJL ACL L V LL C U LLLCI. UU V CL LU V 	LCLLCiLLCULL LLLCL UC LUL 

this. Ciriginiti Appiic1ltion do heie.hy verily th11t the stittenients m11de in 

Paragraph 1 to 4 and 6 to 12 are true to my knowledge and those made in 

D,,,,., 	.,.qr. 4-..-.'g,s 4,, n,., L,n.nJ ., 1,r.'r. .,.n,4 T l,..rr. .,e-,# r,.nn..nrfl/  
S CLI. 	CLfLL .J CLI. C Li. .LC LU Li. U ACbCLL CL .V AUC CLLLU £ LCCL V C LU_I U 	.L}J1JL CCI..L 

umtexidl fiict. 

T 	ç 	 n.' #ij.- 4'n 	 n 	 'iiti 
r.st,,I. A. OLWJLL LLLLO cs.aU_aLsL'x C ¼/LI LU fl CLLC 	 UCI. V ¼/S L..SCU.C,LLULIC.L 	JJLJ. 
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Vrjttfl..tC5t jncOniectiOfl Lt.h.the selection of SE 

i. 65OO-1'Y00/-( 	per the pr'DgrTfltfla mentirkCc. he1C. 

WTt 	11-02-2006 	
I 

Pbscntc'' writte"n Test - 18 -2 -2006 
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Noibøt Fronticr ftullway 

'0111cc uttI,c 
(cncrnl l\Intiager (P) 1  

N.F. Ralhvay 1  MaUgnon, 
Guwahatl-181 011 

No.jLJ24!51(MT)W.S PU 

to, 
(.'WMINBQ & DI) WS 
i'ht PSTCINI3Q 
The ADMJf1DI'I 

Date :- .02.20o; 

Fol-IIIIIIA Lhe pillifils of SEAVS In scale ft,650O. I OJ/ In 	' 
cadre. and'M&P cadre olMechanleal department. 

The date of selection for forming pmiela for SE/WS in Workiltop and M. I 
iii scale RR.6500-10,500/- which waa fixed, on 11.02.2006 (writlen) and I H}2.2O6 

fl (absciltee written) vide this office notification of even number dated 13.01.2006 in ltt:n'Y 
!il postponed due to unavoidable cireumstancee. The next date for the wrincn ; 1 wuIi 't 
if 

I 	Kindly informilic, eUb1e candiciatca accordingly. 

is for your information please. 

Sr. Pcroniiel Oi1i 	fl.. 	h 
For (cnerid i\I 	 d ' i 

Copy for information to :- 

CWE/MLG 
Dy.CMFIWS 

f. 	3. A?O/NBQSPi3W8 

• 	 . 	(N.r1ii 
Sr. Person nel 0 Hi cv.t II.. t_ t'c It 

0 	 For Cettcril ri 	(I') 

No.E/MI254IJEJII/Selectiou/Pt.II 

To, 	 - 
All SSEs of Mecarilcal departmenUNflQS. 

Sub: Forming the panels of SEIWS In scale Rs.6500-10,001- in 
cadre and M&P cadre of Methanicat depiitittit. 

Re!: GM(P)/MLG LINo. E1254161(M)W.S Pt.l Ozt 

GM(P)/MLG's above letter Is forwarded for I,dorninti#i 
nctlon. Please refer to, this office letter of even No. dated  
sparing of the staff concerned accordingly. 

• 0 	 0 	
. 	

0 

0 	
• 

I 
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: 	; 	. 	. 	 . 	•''; 	•: 

•: 	3 	• 	 . 	 . 	. 	 I  

PSTC/NflQ, ss 1?/wrw,. l'to, aLS/iG, CDS, •: •• ; 	. PGS, Ct/?r, 	I'JSP, ens/nc,,  w ( i l s , 	, 	i ' 1L/'')Q, 	JL2  

Sub - SOlCetiOb for th p(n;it or S1T(WS) In ijr 	G!JOO_1 () (oq / b0th ro1, W 11k hOP. 
wor1chop ct1ro rinj rino M&P 	L1DO Of 14 0ch. 

,t4 	'r 	 I 4 fr.L  

iof 	GU( 1') /14L0' L/No 	4d) 	Pt. I to Jul  
1 wr I t tcltl toot, In , conotjdn with thooloctVn of S1W) in er ILI.. G00-i0!jQO/ will bo hø1 1po tho 	 boio:_ 4 	IJj 10 Wrttofl OXi1Int1 	- Cn 

2. AbOt0 written - On 2G-,O2ooa. - 
3, Vou 	 - .CMB sl ocricc;Iiignn 
4. Tine 	 - 10-00 Hr. 

YOU 	hcroby •quo; 	to p1Qo t1yi. the Col1 win W() r in Un I. r VOu to lcq) thojoivo tnr 1Tho 	 to nppofl r in th r : tout Int1 m , o piro and; t1hct 
bovetl.c 	 . i;hoi. to flpper 1n the 	i tI  tozt: On • 	to. 

r u 	 Dojj nnt1on 	tt rid n' untor 

/1. Sri; K • C • fli 	 •j r/ i 	 Sr/wn$ 9. 	
P1:hik,' 	. -b- 	 4bo_/PLc 	'• " •,t, P.K. Choutlp,urv, 

 Y4. 	G. Nj h
-tloJWS 

	

3. " 	S• Pur1cVthQ, -00-1 	 -tlO-'CLs/' 

	

" 	A.K. Ch1krbox'tr, 	—'JO.- 	 tbo..../PLG 

	

7.. " 	/k ,JC • Go 0i'mm 1, 	•. 	- 	1 	- tbo-/ CDS 

	

8. " 	I. H. Jhqu ?LllllCk, 	 -tb-' CJS q 	Surribhrn Piul, 	-t'-.. 
-tlfJ-/CLS/14G lie ' 	fl.' Dt,rtr , 	 -iTh•- 	 0 

1-Lik, 	 - Cu.. 	•f •
do  

Akh1 ('h. 2u1, 
 R.P. *Ith  

&5. 	 -t1- 

	

" 	•'-'.flLiy.-. 	 L 	.: 	. SSir/PLc :ic 	Sinjtsr ]8 
17. '• .A.8. )riih1:ic, - 	-do- 	 8SFJCRS.1JG iLL ' 	'I.1c. ' ui.- cu'v,- 	i-d( -. 	 8St'/CPS 1C) • , J • P 	i, 	t1r-/ IN 81' 

Subhwov 	 -tbo- 	 . -.bo- 12 1.-Abdul 1a'h1t1, 	r, 	
-tbO- 	' 	SS?IMS Sri K • M ' i dc, 	4 

i   

• 	vv 	•0, 0 •,, 	. 	

• 0 ••  • 	
•:. 
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c1c1On, 	Yl :ton lCc1flt1ün to tht 	ijOct 	k1ny be Obtflifll fln 
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('11 S 

For CW/u)Q 
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N fill ii 4t!I IIIItI vs Unliw nv 

I i,,ih.'r in ih in 	 ThJ4ojt/7j4f44/pt,I H (M ) dnl egi  I I Inwiii, . :lso.Iidd 	vvin.i have becit lolL otdwiier  iu 	knticl u i1iI(iu.iI.44$e,4loJit 1e4 ----.------------ 	 --- ok t Lion hChf on 30 I ?OiJ lot pi 	otloll to thc poet of SEIWS in 	do Ru 6500 1 l), 	- 	frnti;ilng 	.1' 0 I .1 1 . 2003. hi addition to the Ln1t drcndy prom oted 
e:ul let against restnic(ut'iiig . 

2. 	Iisi 1K. 

4, 	Slid 13. 

Shri Kai 
Shri I>. C 

A. 	htii I'Ctii 
(•), 	SIii'i 1:u 

10. 	Shil (J.( 
ii. 	SlId 
(2. 	Shiii 5,j\ 

'Flie ;)ttJIeI mw hcn fll ) lWOVOd by (:wE/MI_..a. 

No,E/254/ 1(M) WS PU 

Copy forwarded forinfoimttjoii and neccssaiy action to :- 

FA&CAO/MJ,ç 
('Wi/ML.J 

3 (\\'NlfI)13\V3 & NI3QS 
!)'.CMEJNJ)Q5 

S. Al)I\IEII.'i)Fl 
. Si'i.)ME/l)sIIMLJYI', S(JIJJ,NGC & LMG 

(JS/NFRMU & NFREU 
AP0fNJ;3Q5 &. 1)I3V'S 
..( oiy for P/case. • 

(J. Rnhihlas) 
Sr. PerOnnell OIIlca'/Mech 
For (etiea'nI MimI%ger (I') 
Dôvcm her 4, 2006 

A 
' 

Ot  
For (eiieinI M ttflflJ!F (P) 

1. 

r"-'•--. 	 ______ 	_____ 

Comm Dciignation Trade Place of woik log 
mit 

.ij kai JR ii 11 IWS M1tc,liiitt. —  
inn UP. JEi1./WS 	. 

JEJI./W3 
DI3WS Machine. 

Sonowal ST JElL/S/IS 1333 DBWS II) l3ot'ali lilt JE/IIWS DBWS MW 
!!hLlM 11 lR.k SC - JEIt/W3 MW - -- 

IP.YY1L .................. ull I'YL.. li!QLL.. ii KiiDckt (JR 

5. ...  

.IJ/!/WS IIQ now W$1 i'ndcr Wagon 

Nnth 

... 

UP. JE/IIWS Wao 
Si)(lMfPL(J 
NBQSJ  

.?i!LW3 ._ Cwria8c 
!'iyy,jjJ_, fl!Il.WS 
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T F. ppqF,. UNION? 
REGI) 	 y  zx tL 

Recon1ed by theN. V..RaiIwa Administration 
sJt. 	qi. 

Affillatcd to AlUindla ltailwaymèn s PederatIon & find Maidoor Snbha 

k HBAID OPFICI3 PAb1)U 	 011 BRA$CH OF1CU . NBW BONGM(iAON 
It 	 . PhoneS- 23610 (Central Office) 	 Phone 	2544 (Riy) 

I 	

L/NO....,4AP/31O 

t .  

10 
Chief Workshop Engineer 
N.F. Railway /Maligaon 

r.I 	tti 	p 	 r 

Sub:- Abnormal delay in publication of result of selection of SE in 
jppj.. .." 

kci- I, GM/PIMLG's JJNoJ1/254I1I(M) WS,Vil,dtd,26,7.2006 

D/Sir 

1 am constrained to bring your notice that the above selection haM been held on 
19.8.06 at Maligaon vide ref. above. Despite of repeated persuaon from thin union recult 
of the above selection has not yet been published which has created widespread re8entment 
among the stall 

'p 
It is also loami that sonic direct . meeruitue SE from RJW is undergoing necessai ti'ainLn and 
nvaiting for final posting in workshop. iheir training Li likely to he compicied on 
Noveiub&O(i. 

As such , this union urges your active intervention to publish the result. of the subject selection 
without further delay. 	. 	. 

You are also requested not to post any SE( Section Engineer ) recruited directly from RRJJ heli ire 
the posting of SE going to be promoted departmentally from JE-1 in workshop to avoid dinpute in 
the mL41(cr of seniority and to maintain lnduutrial pcacc and harmony. 

Thankng you. 	
* 	Youra fitlilty 

(l'.S.RAIIA) 
Pr. Secta' H. 	 NFR.MUfNBQ(WS) Branch 

Copy to 
. 	CWM /NFPJNI3Q.... For information and necessary action pleace. 

GS,NFR1v1UPNO .... This is in apropos of our discussion over telephone on 
"/) 16.1 1.06,Your active intervention is solicited in this regard. 

Vttt.r lp.th$tlIu 

DAI!: 2 )h1)1t 

ek 

£U41 

Br. Secretary 
4'UVflJINT3Q(W) J3ranch 

p 	• 
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IN THE CENTRAL AtMINISTRA1WEJTRIBUNAL GUWAHATI ---- 
BENCH, GUWAHATI 

O.A. NO. 321/2006 

V 	ShriA.K.Goswami&ORS. 

vs- 	
. 

U.O.l.&Others 	 - - 
- 	 V. . 

Written statement on behalf of the respondentS. 	V 	 - 

ThatrespondentMOSTRESPECITIVELYSHEW1TH: 	 - 	 V  

That the respondents have gone through the O.A. and understood the contents thereof: 

That in reply to the statements made in para 4.1 that the applicants are presently working 	- 
• 	 V 	

. 

as Junior Engineer Gr. I in scale Rs.5500-90001- in C&W Workshop, New Bongaigaon. In terms of 

avenue of promotion, their next promotion is to the post of Section Engineer in scale Rs.6500-

10,500/-. Railway Board have classified the post of Section Engineer in scale Rs.6500-1 0,500/- as  

\"Selection Post" and accordingly the post of Section Engineer is required to be filled by positive act 

of selection. The post of Section Engineer / workshop is a safety category supervisory post and 

very important for effective maintainance of coaches / wagons wdirect bearing on the safety and 

puncuality of train operation. 

That in reply to the statements made in para 4.3 initially after merger of trades for filling up 

of vacancies in the cadres of Section Engineer (Workshop) and Section Engineer (M & P) in scale 

Rs.6500-1 0,500/- a notification for 27 posts in Workshop cadre and 09 posts in M & P cadre vide 

No. E/254/51 (M) W.S. Pt. I dated 13-01-2006. But, the above selection was postponed as it has 

been decided to make a review of the impact of the merger of trades and its efficiency in the 

functioning of workshops. 

That in reply to the statements made in para 4.4 subsequently it has been decided to make 

a review of the recently done merger of the trades and its efficacy and impact on the functioning of 

the Workshops, the above selection was kept in abeyance. It may not be out of place to mention 

here that hitherto, in the Mechanical (C&W) Workshops, the seniority, selections etc. were used to 

be done separately trade wise only. He cannot be given promotion against a post vacantin any 
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r 
other trade even if he is senior in overall consideration. Subsequently, it has been decided to 

merge the different trades into two broad groups i.e. workshop cadre and M & P cadre. Previously, 

a supervisor say in a particular trade has to wait for his promotion till a vacancy is caused, even if 

he is initially pretty seniorwhile a much junior person initially, may get promotion earlier because of 

the positiin of his own trades. After consulting the recognizedfiro.Aunions, the various trades have 

been merged in to two distinct trades i.e.WS cadre and M & P cadre. Thereafter, for selection the . . 

said notification was issued. But, as it has been decided to review the impact of the trades merger, 

the said selection was kept in abeyance. 

That in reply to the statements made in para 4.6 subsequently for holding the selection, 

notification was issued on 13-01 -06 fixing the date of written examination has been 

immediately after that, it has been detected that at the time of restru ingof adr1ierms of 

Board's letter No. PC /111/2003 / CRC /6 dated 09-10-03 & 06-01-04 w.e.f. 01-11-2003, a number 

of vacancies were left out and taken into consideration in advertantly for promotion of staff against' 

restructing vacancies because of clerical error. When this came to notice, immediately the selection 

had to be cancelled on 20-11-06. For this error the responsible official has been takep up. The 

selection had to be cancelled since the promotion against restructing, was done on the basis of 

modified selection and the normal selection is to be done by positive act of selection by holding 

written examination. Had the selection not been cancelled a lot of complicacy would have arisen 

regarding seniority position etc. As such, the normal selection was cancelled and the modified 

selection against the left out vacancies which were available consequent on restructing was done 

as per seniority. 

That in reply to the statements made in para 4.7 modified selection against the left out 

vacancies against the cadre restructing had to be held first by cancelling the normal selection to 

avoid future complications and there is nothing arbitrary, unfair and melafide in it. 

That in reply to the statements made in para 4.8 in terms of extant instructions of Railway 

Board, in the cadre of Section Engineer, 80% of the vacancies are filled up through departmental 

promotion from the eligible staff from immediate lower grade i.e. Junior Engineer Gr. I and remaining 

20% vacancies are recruited from the open market by Railway Recruitment Board. The open market 

candidates after their empanelment are subjected to requisite initial training, and on their successful 

completion of training, are pQsted. Since they have laready completed their training, they cannot 

be kept waiting and as such they have been posted. 

That in reply to the statements made in para 4.9as has been already mentioned, the 
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selection which was under way, had to be cancelled as the modified selection was to 

be conducted against the restructuring vacancies which were left out inadvertently 	r 
earlier, in order to avoid future complication as same as candidates who were 

considered against the restructuring vacancies, has also been and appeared in the 	.. 

normal selection and thus a peculiar situation would have arisen resulting in 

anomaly. 

That in reply to the statements made in para 4.13 the selection is question 

has already been cancelled on 20-11-2006. 

That in reply to the statements made in para 4.13 A and 4.13 B it is stated 

that the earlier selection was cancelled by letter dated 20/11/2006 for administrative 

error as explained in the preceding paragraphs. It is denied that the cancellation is 

an after thought and well planned action as alleged. The ground for cancellation has 

been disclosed in the preceding paragraphs i.e. for wrong calculation of vacancies. 

That in reply to the statements made in para 4.13 C, 4.13D and 4.13E 

respondents denies the correctness of the statements and the allegations made in 

the petition. It is stated that Railway Board under takes periodical review of cadres 

and up grades some post in the cadre and such up gradation benefits are given with 

retrospective effects as mentioned in the scheme with transparency. This is done 

looking to the welfare needs of the senior persons in the cadre. Under such 

restructuring said twelve employees were given promotion under restructuring up 

gradation. The allegation of manipulation is denied and the applicants be put strict 

proof of the same. The allegation of malafide is also unfounded and not supported 

by facts. Persons named in the said paragraphs has been promoted as they were 

eligible. Applicants in a camouflaged manner has brought some baseless allegations 

and have never represented pointing any irregularity to the authorities and they 
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know that there is no case against the employees named in these paraQraphs and as 

such has not impleded them in the OA. 

That as already explained above it is a case of assessment of wrong vacancy 

which is an administrative error. Necessary administrative action against the officer. t 

concerned have also been initiated. Factual position is that the number of vacancies  

(existing participated) should be 24 while was wrongly taken as 36. Reservation for 

t-z 

SC & ST also varied according to the number of vacancies assessed. 

Two tabulation showing wrong assessment oJd current assessment of 

' 24 cancies are appended below:- 

Existing vacancy Anticipated 
vacancy 

Total Community wise 
break-up 
Sc- 	04 

WS cadre 8 19 27 ST- 03 
UR- 20 
Total-27 
SC- 02 

M&P cadre 6 3 9 ST- 	Nil 
UR- 07 
Total-09 

Existing vacancy Anticipated 
vacancy 

Total Community wise 
 break-up 

Sc- 	02 
WS cadre Nil 19 19 ST- 01 

UR- 	16 
Tote 1-19 
SC- 	02 

M&P cadre 2 3 5 ST- 	Nil 
UR- 03 
Tote 1-05 

Therefore, wrong assessment of vacancies resulted in procedural 

irregularities in the selection. Even if respondents had gone ahead with the selection 

and finalised panel, there would have been procedural irregularities in the panel and 

therefore, liable to be cancelled subsequently under para-(e) of Rule- 219 of (IREM, 

Vol-I). 

Not only the assessment of vacancies would have been changed, also the 

community wise breakup would have changed resulting in violation of reservation 
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rules. 	 J 
If the 12 candidates who were given promotion, against modified selection 1  

would have failed in the normal selection, this would have created further 	L 
I, 

complication since such candidates were being denied the benefit of modified 

selection for which they were entitled under rules Moreover, it would give rise to 

seniority disputes amongst these 12 carididates and other successful canddates of 

the normal selection. 

Moreover the number of vacancies cannot be altered once the notification is 

issued and vacancies meant for general and reserved candidates should be clearly 

indicated while issuing the notification. There was, therefore, no option but to cancel 

the selection. 

Under the facts and circumstances stated above the OA deserve to be 

dismissed with cost. 



VERIFICATION 

aged about 	. 	years, Son of 
Late 	 .... 	 working as/.P/h'.P4do hereby 

verify that statements made in para . . . -....to . . 	are true to my knowledge and 

belief and I have not suppressed any material facts. 

AND I sign this verification on ths 	.... day of 	... , 2007 at 

Date: QfGfoi 
Place: 

• 

• 	 Signatur. 

- • 	Dy. çi: .1 ..2 

.. 	 • 
• 	 S 	• 

\ 
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